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LOK SABHA DEBATES

LOK SABHA

Wednesday November, 27,1991, Agra-
hayana, 6, 1913 (Saka).

Tha Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
MEMBER SWORN

Shri Sharad Yadav (Madhepura)

11.01 hrs.
ORAL ANSWERS TO QUESTIONS
[English)
Reservation of Posts In Clvil Services

*81. SHRI RAJNATH SONKAR SHAS-
TRI: Will the PRIME MINISTER be pleased
to state:

(a) the details of the notification issued
recently on the reservation of posts in the
civii services;

(b) whether the notification is in the tune
with the ;provisions of the Constitution and
the various judgements delivered by the
Supreme Court on the subject from time to
time;

(c) if not, the reasons therefor;
(d) whether there Is any proposal to

provide reservation to the wards of the retir-
ing Government employees also; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (e). A statement
is laid on the Table of the House.

A copy of the Office Memorandum No.
36012/31/90-Estt (SCT) dated 25.9.91 Is-

- sued by this Ministry is annexed (Annexure

- 1) . This Otfice Memorandum is by way of
modification of the Office Memorandum of
same number issued earlier on 13th August
, 1990, (Annexure - lI). The Office Memo-
randa dated 13th August, 1990 and 25th
September, 1991 are being challanged in
the Supreme Court and therefore subjudice.

2. Thereis no proposal to provide reser-
vation to the wants of retiring Government
employees.

No. 36012/31/91 - Estt(SCT)
Government of India
Ministry of Personnel, Public Grievances
and Pensions
(Department of Personnel & Training)

New Delhi, the 25th September, 1991.

OFFICE MEMORANDUM
Subject: Recommendation of the
Second Backward Classes
Commission (MandalReport)
- Reservation for Socially and

Educationally Backward
Classes in service under the
Government of India.

The undersigned is directed to invite the
attention to O.M. of even number dated the
13th August, 1990, on the above mentioned
subject and to say that in order to enable the
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poorer sections of the SEBCs to received
the benefits of reservation on a preferential
basis and to provide reservation for other
economically backward sections of the
people not covered by any of the existing
schemesof reservation, Governmemnt have

decided to amend the said Memorandum

with immediate effect as follows : -

2. (i) Within the 27% of the vacancies in
civil posts and services under the Govern-
ment of India reserved for SEBCs, prefer-
ence shall be given to candidates belonging
to the poorer sections of the SEBCs. In case
sufficient number of such candidates are not
available, unfilled vacancies shall befilled by
the other SEBC candidates.

(i) 10% of the vacancies in civil posts
and services under the Government of India
shall be reserved for other economically

backward sections of the people who are not-

covered by any of the existing schemes of
reservation.

(iii) The criteriafor determining the poorer
sections of the SEBCs or the other economi-
cally backward sections of the people who
are not covered by any of the existing
schemes of reservations are being issued
separately.

3. The O.M. of even number dated the
13th August, 1990, shall be deemed to have
beenamendedtothe extent specified above.

Sd/-
(AK. HARIT)
DEPUTY SECRETARY TO THE
GOVERNMENT OF INDIA.

To

All Ministries/Departments of Govt. of
India.

No. 36012/31/90-Eatt (SCT)
Government of India
Ministry of Personnel, Public Griev-

ances and Pensions
(Department of Personnel & Trading)

New Delhi, the 13th August, 1990.

NOVEMBER 27, 1991

Oral Answers

OFFICE MEMORANDUM
Subject: - Recommendations of the Sec-
ond Backward Classes Comm
sion (Mandal Report) -Rese
tionfor Socially and Educati
ally Backward Classes in
ices under the Governme
India. .

Inamultiple undulating society like
early achievement of the objectives of soc
justice as enshrined in the Constitution isa
must. The Second Backward Classes. 1
Commission called the Mandal “Commis-
sion was established by the then Go
ment with this purpose in view, which sul
mitted its report to the Government of India
on 31.12.1980.

2. Government h;ave carefully consid:
ered the report and the recommendations ¢
the Commission in the present context re-
garding the benefits to be extended to i
socially and educationally backward classi
as opined by the Commission and areo
clear view that at the outset certain weig
age hasto be provided to such classesi
services of the Union and their public u
takings. Accordingly orders are lssue(f 3
follows :-

(i) 27% of the vacancies in civil po
and services under the Government of | 9‘
shall be reserved for SEBC. ;

(i) The aforesaid reservation shalla
to vacancies to be filled by direct re
ment. Detailed instructions relating to
procedure to be followed for enforcing rese
vation will be issued separately. 3

(i) Candidates belonging to SEB
recruited on the basis of merit in an
competition on the same standards
scribed for the general candidates shall n
be adjusted against the reservation quotao
27%.

(iv) The SEBC would comprise in u
firstphase the castes and communitieswh
are common to both the list in the report|
the Mandal Commission and the St
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Governments’ lists. A list of such castes/
communities is being issued separately.

(v) The aforesaid reservation shall take
effect from 7.8.1980. However, this will not
apply to vacancies where the recruitment
process has already been initiated prior to
the issue of these orders.

3.Similarinstructions in respect of public
sector undertakings andfinancialinstitutions
including public sector banks will be issued
by the Department of Public Enterprises and
Ministry of Finance respectively.

Sd/-
(Smt. Krishna Singh)
Joint Secretary to the Government of
India.
To
All Ministries/Departments of Gowt. of
India.

[ Translation)

SHRI RAJNATH SONKAR SHASTRI:

Mr. Speaker, Sir, there is a provision in the

Indian Constitution for reservation for so-

cially and educationally backward classes

and it was under the same provision that 27

per cent reservation was recommended by

the Mandal Commission. The Government

headed by Shri V.P. Singh also issued a

notification to that effect on 13th. August,

1990. But the present Government issued

an amended Notification on 25th September

1991 which provided for reservation on

economic basis and not on social and edu-
cational basis. In the notification there is
provision fro 10 per cent reservation for the

people who don't enjoy this facility at pres-
ent. Such a situation has created so many

constitutional difficulties for the Supreme
Court. So many cases are pending as there
is no standard of economic basis. According

to the notification issued by the present
Government , there would be sixty per cent
reservation whereas the Supreme Courtdoes

not allow reservation beyond 50 per cent. |

want to know whether there will be any
. amendment in the constitution so as to pro-
vide reservation on economic basis? Wil

AGRAHAYANA 6, 1913 (SAKA)
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such a direction be given to the Supreme
Court after an amendment in the Constitu-
tion. :

[English]

SHRIMATI MARGARET ALVA: Sir, the
hon. Member is aware that all matters con-
ceming this Order have been stayed by the
Suprema Court expect the progress of iden-
tification of the backward classes for the
requirements of the order. Therefore, | am
not in a position really to say what the hon.
Member wants me to say. So, | cannot say
that we will amend the Constitution or will do
something else. The entire matter is before
the Supreme Court. The validity of the Order
is before the Supreme Court. it has been
challanged.

MR. SPEAKER: Hon. Member has
asked to make economic criterion as the
basis.

SHRIMATI MARGARET ALVA: Sir, the
economic criterion is within the 27 per cent.
Originally, it was 27 per cent reservation for
the backward classes. We have said that
among the 27 per cent, preference will be
giventothose who are economically weaker.
if they are not filled-up by them, then the
others would come among the SEBCs.

MR. SPEAKER: According to you the
amendment is not necassary.

SHRIMATIMARGARET ALVA: Sir, what
we are saying is that the identification on the
basis of economic criterion would mean that
there should be an economic criterion.

The Prime Minister has already written
to all the Chief Ministers for working out a
consensus on the economic critera. He has
asked for their opinion and for their criteriaso
that there could be a meeting of the Chief
Ministers and the consensus on the eco-
nomiccriterionto be adopted could be worked
out.

MR. SPEAKER: Excuse me, the Mem-
ber wants to know whether the Constitution
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will have economic criterion mentioned in it
and will you amend the Constitution for that
purpose. If you think it is not necessary, then
you can say so.

SHRIMAT! MARGARET ALVA: We
have not considered it necessary as yet.

[Translation}

SHRIRAJNATH SONKAR SHASTRI: it
is very strange that the Government is work-
ing out a consensus on the economic crite-
rion but it is not going to amend the constitu-
tion . That means reservatlon is just an
excess, which the Government is not going
to provide actually.

MR SPEAKER: It is not necessary that
all the reservations should come from the
constitution itself..

SHRI RAJNATH SONKAR SHASTRLI:
Supreme Courtbelievesthat economic basis
is no criterion, so we do not say anything
about the notification.

MR. SPEAKER: We must not say any-
thing about the judgement.

SHRI RAJNATH SONKAR SHASTRI:
My second question is that the Government
has prepared a roster system for promotion
in the reserved categories, and the people
who are covered under this system are
promoted. Since a person’s name is placed
at bottom in the list, an official from the Civil
Services cannot get any further promotion.
The employees already there (from back
door) get two promotion and go ahead of the
people who get only one promotion because
they don't have any other promotion oppor-
tunity. Has any separate system been
evolves for socially and educationally back-
ward people? If so, what are the criteria will
be?

[English]

‘MR. SPEAKER: | have also not fol-
lowed your question.

NOVEMBER 27, 1991
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[Transiation}

SHRI RAJNATH SONKAR SHASTRI:
The Government has promised that 27 per
cent reservation would be provided to the
backward classes. This reservation would
be given to the people on economic basis.
Along with this, it is said that there will be 10
per cent reservation for those who have
never been able to get any reservation, and
in the reply it was said that a criterion will be
fixed for them | want to know the criterion
fixed for those 10 per cent people?

[English}

SHRIMATI MARGARET ALVA: Sir, |
would like to point outthat | made it very clear
in the beginning that the criteria have not
been worked out. We are trying to work out
a national consensus on this. In fact, the
amended order of 25th September says very
clearly at paragraph 3 that the criterion for
determining the poorer sections of SEBCs or
the other economically backward sections of
the people who are not covered by any of the
existing schemes of reservation, are being
issued separately. That means after it is
finialised, we will issue it separately. It has
not yet been finalished.

SHRI SHARAD DIGHE: Mr. Speaker,
Sir, | have followed that they are going to
decide 't afterwards, after taking consensus
from the Thief Ministers as tp what would be
thecriteriaasfar as poorer sectionsof SEBCs
and other economically backward sections
are concerned. 1 would like to know whether
there is any thinking of the Central Govern-
ment on this point and if so, what is that
thinking.

SHRIMATI MARGARET ALVA: Sir, as
the moment we have with us the criteria as
laid down by the Chinnappa Reddy Commis-
sion which is broad-based, which is being
studied, which covers most of these issues.
But as | said, we have asked each State to
send us their recommendations and each
Chief Minister to tell us what is in operation
in their States at the moment, if at all, so that
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we could work out a consensus in consulta-
tion with everybody.

SHRI INDRAJIT GUPTA: Sir, my ques-
-tion has been half-answered. | was trying to
point out the contradiction between what is
stated in paragraph 3, which the hon. Minis-
ter has just read out, of the Office Memoran-
dum dated 25th September, namely that the
criteria for determining who is less poor or
who is more poor and the meaning of it. It is
said that the criterion are being issued sepa-
rately. It is not said here that they are going
to carry out a big exercise with all the Chief
Ministers of all States and all that, and then
have a consensus, discussion here and so
on. Earlier she had said that that is the
procedure they are going to follow. | want to
seek a clarification on that. It is wrong to say
that they are being issued separately. They
are not ready at all.

Finally, one aspect on which | want to
ask the Government on this question o who
is less poor or more poor etc., is whether it
refers to somebody’s salary or income or
land holding or property holding or whatever
it may be. Has the Government considered
the possibility and risk of a great amount of
corruption creeping into this in the form of
people wanting to get certificates from vari-
ous people to testify that they are less poor
or more poor, and that this will open the
floodgates to something which was not visu-
alised in the constitutional provision at all?

SHRIMAT!I MARGARET ALVA: There
is a possibility of any measure being issued
by some people for their own benefit. | would
not blindly say that everybody is going to do
this. Even when it comes to other kinds of
centificates, these things do happen at some
level. Therefore, only because people may
issue it, | do not think we should say the
whole measure is wrong.

SHRI RAM NAIK: The third paragraph,
which has been read by the hon. Minister
and also referred by her says thatthe criteria
for reservation is being issued separately.
This is very specific statement. But the things
vary, and as a part of this Office Memoran-
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dum they are being issued separately. The
English grammar says very clearly that this
is ready and is being issued. | want to know
as to why such information is not being given
even after so much of time. This was of 25th
September.

MR. SPEAKER: No, no, Shri Naik. She
has made it very clear. She wants to discuss
with other Ministers.

SHRI RAM NAIK: | will refarme my
question.

MR SPEAKER: Why should we quarrel
over the word ? Let us go to the substance.

SHRI RAM NAIK: What is the basis?
The consensus be arrived when something
is given as the basis. What is that basis?

MR. SPEAKER: The hon. Minister said
that she is in the process of evolving it.

SHRIRAMNAIK: There should be some
proposal which can be circulated and then
the consensus can be evolved. | want to
know whether the Government has thought
of any such proposal and what are the sali-
ent features of that proposal?

SHRIMATI MARGARET ALVA: Of all
the criterion which we have studied here, we
have found that - as | said earlier - the
Chinnappa Reddy Commission’s criteriahas
been found to be wide enough. If you want
me to read it, I will do so. It is a two-page
report.

MR. SPEAKER: You can send it to him,
if you can.

SHRIMATI MARGARET ALVA: | can
sent it to the hon. Member. (Interruptions).

MR. SPEAKER: It can be laid on the
table of the House, if it can be.

SHRIMATI MARGARET ALVA: | can
lay on the table of the House the Chinnappa
Reddy Commission's recommendation for
the criteria and send a copy to the hon.
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Member. Besides that we have asked the
States also , it they are following some
criteria, or if they have some ideas to sent all
of them to us. We can consolidate them and
later a meeting of the Chief Ministers could
go into this.

MR. SPEAKER: Very good.

SHRI P.C. CHACKO: The Government
has taken a very wise and scientific decision
on this matter which was agitating all the
sections of the society, thereby setting at
rest a veery basic issue which concerns
everybody. There are some States where
reservation is implemented - as hon. Mem-
ber Shri Shonkar Shastri said - by more than
50 per cent, if my information is correct.
Having taken a very good decision, will the
Government now write to those State Gov-
ernments who have not implemented this
reservation policy, to implementthe reserva-
tion policy in the light and spirit of the deci-
sion taken by the Government?

SHRIMATIMARGARET ALVA: We are
only thinking, in these orders, about the
employment in the Central Government
public sector undertakings and banks. We
are not thinking about giving any directions
at the moment to the State Governments.

There are some States which have gone
far beyond 50 per cent. Some have other
figures - for instance, Tamil Nadu has 60 per
cent, Karnataka has got 72 per cent. There
are various levels at which the State Govern-
ments are implementing their own reserva-
tion policy. At the moment, this is not under
our control.

[ Translation)

SHRISHARAD YADAV: Mr. Speaker, |
want to seek clarification on one more point.
The principle of reservation in the_constitu-
tion is based on the principles of social
status. it is not a programme of economic
‘upliftment. i it is a programme of economic
upliftment,{ would like to know as to what
would be done with regard 1o the remaining
40 per cent posts ass 50 per cent have

NOVEMBER 27, 1991
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already been filled. It is upto the court to give
the dacision, but | want to know what would
be done for the remaining 40% posts, be-
cause the Government has developed tre-
mendous love for poor people?

Secondly, | would like to know whether
this question is associated with social status
ornot, is it not at all concerned with economic
development? It is associated with respect,
history and esteem. In this case the eco-
nomic criteria of 27% has not been fixed.
Instead, there is a long history of this fight in -
the Constitution which has been scrapped. it
is also suspected whether the same eco-
nomic criterion would be applied to the res-
ervation for scheduled tribes. | urge upon its
implementation as well . The people have
not a right after a great struggle, that too has
been scrapped.

MR. SPEAKER: Please ask the ques-
tion.

SHRI SHARAD YADAV: May | know
from the hon. Minister whether it will be re-
considered. There is a long history, that is,
the struggle started from the Poon Pact, and
it has become possible after a great struggle
till now since that day. Would the Govern-
ment reconsider about the economic crite-
rion which has been fixed at 27%, and for
which people have struggled so much in
spite of so many odds.

[English)

MR. SPEAKER: Are you going to re-
consider?

SHRIMATI MARGARET ALVA: Yes.

MR. SPEAKER: Yes. Now, the lady
Member.

DR. (SMT.) K.S. SUNDERAM: Mr.
Speaker, Sir, will the Minister be pleased to
come forward to implement the 30 par cent
resefvation for women as Tamil Nadu Gov-
smmaent has done?

SHRIMATIMARGARET ALVA: Sir, this
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issue has been raised at various levels. It is
being looked at. The question is whether
‘women’ can be a reasonable classification,
and that is the question which is being stud-
ied. So, at the moment | cannot say ‘yes’
though | would very much like to say ‘yes’ .

[Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, today | am very happy that at
least Congress party and B.J.P. both have
supported the recommendations of Mandal
Commission. A big agitation was launched
against it but they are supporting it now. . .
(Interruptions)

[English]

SHRI RAM NAIK: We have put it in
the manifesto. (Interruptions).We have not
done it. It is a wrong statement and they
are making this ailegation outside the
House, we are replying. But in the House
such a false allegation is being made.

SHRI DIGVIJAYA SINGH: Sir, the
Congress has néver opposed reservation
for backward classes. (Interruptions).

SHRI HARIN PATHAK: In the Ninth

Lok Sabha BJP is the only party which put
it in the manifesto.

[Interruptions)

SHRIRAJNATH SONKAR SHASTRI: k
was made clear that B.J.P. is not supporting
the Mandal Commission. (lnterryptions)
Paswanji has said that there is pandemo-
nium because somebody is supporting it and
somebody is not . . . (Interruptions)

MR SPEAKER: Please be seated.
|English)

If you create confusion, reservation will
suffer.

. [.Translatlon]
SHRIRAM VILAS PASWAN: |am happy
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to see that all the people have accepted the
reservation in principle. | also know that it
was against your dignity to implement the
order of our Government so a little changes
were made here and there . . . (/nterrup-
tions).

MR. SPEAKER: Please ask the ques-
tion.

.. . (Interruptions) . . .

SHRI RAM VILAS PASWAN: This is a
constitutional question. lhave asmallquarry.
There are three Articles of the constitution
which are relevant here. | know about it
because when we implemented the Mandal
Commission, we said that we are not against
providing reservation to backward classes
on economic criteria. They too should be
given at least 5 to 10 per cent reservation
and we were about to moot a proposal in this
regard. . . (Interruptions). . .Provision of
reservation has been under Article 340, 15(4)
and 16(4) of the Constitution. In these Ar-
ticles provision has been made for backward
classes purely on the basis of educational
and social background. We are not against
providing 10 per cent reservation on the
basis of economic criteria, but under which
Article is this being done?

[English)

SHRIMATI MARGARET ALVA: We are
going by the provisions of the Constitution
which provide that special provisions can be
made for weaker sections of the community.

SHRI RAM VILAS PASWAN: Under
which Article?

SHRIMATIMAGARET ALVA:Underthe
Directive Principles. .

SHRI A. CHARLES: If | understand
correctly, the main problem for implement-
ing the reservations under this Order is that
sofar, thelist of communities that are eligible
for this 27 per cent reservation is not pre-
pared. The former Prime Minister, Shri. V.P.
Singh when he made a suo motu statement
on reservation failed to produce such a list of
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communities. Now we are in the process of
making this list. But there is one danger. It
has been said that those communities which
are common in the list of the Mandal Com-
mission’s Report and inthe State’s list willbe
prepared first.

MR. SPEAKER: Please come to the
question.

SHRI A. CHARLES: Just one minute
Sir. Now in Kerala ‘Pulaya’ is a Scheduled
Caste. But in the Mandal Commission’s
Report, ‘Pulaya’ is classified as a backward
community. In Kerala people are agitated
over this issue. Therefore, may | know from
the hon. Minister that when the list is pre-
pared whether the Scheduled Caste com-
munities will continue to get the benefit as
Scheduled Castes or not? While implement-
ing the Mandal Commission’s Report the
Minister must ensure that the benefits of the
Scheduled Castes are not effected and that
they should continue to get the same bene-
fits that they are enjoying now.

SHRIMATI MAGARET ALVA: The first
criteria that has been accepted is that the
communities which are common to the
Mandal Commission’s list and the State’s list
would be accepted. This is the basis on
which we are processing. The other commu-
nities and classes which are to be included
would be identified as we go along.

[Transiation]

SHRI RAVI RAY: Sir, Madam Minister
hastold categorically inreply to ShriSharad’s
question that she does not have any doubt
the Articles of Constitution and whether is
being done in accordance with the spirit of
the constitution. | fully agree to this but |
would like to submit that the Centre has to
provide 27 per cent reservation of the back-
ward classes on the basis of education and
their social status. if we include the eco-
nomic criteria also, the things will go hay-
wire. Instead of shifting the responsibility on
State Government, it should be the moral
responsibility of the Central Government. |
would fike to know why there is delay in
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* identifyingthe backward classes which would

get benefit of 27 per cent reservation? Be-
sides, by what time the work would be -
completed?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF POWER AND HON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): We will look into the
matter; (Interruptions)

SHRIMATI MARGARET ALVA: It has
been ably answered on my behalf by the
Minister;

There are two issues which are being
raised. One is the identification of the eco-
nomically weaker sections within the 27 per
cent and the 10% poor among the other
communities.

The other is the identification of the
Backward Classes for the 27 per cent itself.
Asfarasthe 27 percentof Backward Classes
are concerned, | have said that we are start-
ing with the original commitment which you
had also made when in Governmentthat the
lists which are common both the Mandal
Commission and the States would be ac-
cepted. But in this | want to point out that
there are several states and all the Union
Territories who have no lists at all as far as
the State lists are concerned. Therefore,
they would have to go into the process of
preparing theirown lists because they do not
exist at the moment. As far as the economic
criteriais concerned, | mentionedthat we are
trying to work out a consensus by consulting
all the Chief Ministers and putting forth our
own views on this. The meeting of the Chief
Ministers is going to be called. The Supreme
Count has been told that before the 26th of
January, 1992 we should be in a position to
come before it and give them some commit-
ment about the exact criteria which is to be
adopted. (Interruptions).

[Translation]

SHRI RAM VILAS PASWAN: . Mr.
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Speaker, Sir, identification was done by us
"about ayearback....(Interruptions). . . .

SHRI RAVI RAY: Mr. Speaker, Sir, my
question was that if a State Government
insists that they would not implement 27 per
cent reservation, how would the Central
Governmentbe able tofillthe quotain Central
services? If the State Government does not
identify the backward classes, | would like to
know by when the Central Government will
do it? This was my question and Madam
Minister did not replay toiit . . . (/nterruptions)

[English)

SHRIMATI MARGARET ALVA: | have
repeated three times that one set as what is
common to both the Mandal Commission
and the States, but where it does not exist,
the question of identification has started. We
are in the process of identification because
there we have to start the scratch since the
States have no lists at all. This work is going
on. They may have prepared some list and
somebody also might have prepared some
other listbut today it is our responsibility to
prepare a proper list and present it as the
consolidated and final list. (Interruptions).

MR. SPEAKER: | have given nearly
half-an-hour to this question. Now we go to
the next question. Shri Ram Badan.

[ Translation)
Setting Up Of A Model Industrial City

*82. SHRI RAM BADAN: Will the Minis-
ter of Planning and Programme Implemen-
tation be pleased to state:

(a) whetherthe Union Government have
taken any decision to set up of a Model
Industrial City in the country as aresult of the
meeting of the Indo-Japan Committee held
in November; 1990;

(b) if so, the steps taken to set up the
proposed Model Industrial City; and

" (c) it not, the reasons therefor?
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[English}

THE MINISTER OF STATE OF THE
MINISTRY FOR PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R
BHAR DWAJ) (a) to (c). A Sub-committee
under chairman, Exim Bank has been set up
by the India-Japan Study Committee in the
Planning Commission to consider the in-
vestment, technology transfer and feasibility
aspects of setting up an Industrial Model
Town. The Sub-Committee is yet to submit
it's report.

(Interruptions)

MR. SPEAKER: Please understand
that | have given half-an-hour to one
question; other questions are also impor-
tant and other Members will also com-
plain.

(Interruptions)

SHRI E. AHMED: Sir, we are also
Backward and we may also be given an
opportunity to put a question.

MR. SPEAKER: Please do not shout
like this.

(Interruptions)

MR. SPEAKER: Please take your
seat.

Now, please take your seat. Please
understand, this is Question Hour.

SHRI K.P. REDDIAH YADAV: We
arefromthebackward. .. .. fInterruptions)

MR. SPEAKER: Do not shout like
this. | will name you and | will take action
against you. It is not like this. You cannot
browbeat like this. Half-an-hour is given
for this question.You cannot shout like
this.

if you want to discuss this, please find
out the method of discussing it. You can-
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not just browbeat like this. There are other
Members also who want to ask questions.
Let us find out the method of discussion, if
you want to.

(Interruptions)

MR. SPEAKER: You have to behave
in the House. You cannot hold the House
to ransom.

SHRI K.P. REDDIAH YADAV: We
are not doing it. . . (Interruptions).

MR. SPEAKER: Now sit down. If you
are shouting, | will take action against you.
Icannotconductthe business of the House
if you are shouting like this. Iif | have not
given for enough of discussion, | can
understand it. But | cannot understand
each Member shouting from his place.

(Interruptions)
[Translation)

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, you said that you allotted
half an hourfor this, butthe hon. Minister did
not give a satisfactory reply . . . . (Interrup-
tions). . ..

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the hon. Minister could not
follow the question which Shri Rabi Ray had
asked. Shri Rabi Ray had said that when we
were in power, identification of castes had
beendone. Has the work been completed or
not?

[English}

SHRIDIGVUJAYASINGH: This is highly
objecionable. We have gone to the next
guestion.

[ Translation]

MR. SPEAKER: Paswanji, please sit
down.. ... (Interruptions) . . . .

MR. SPEAKER: Are you asking for
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areply to the question asked by Shri Rabi
Ray.

...... (Interruptions) . . . .
[English}

MR. SPEAKER: It is not like this. It is
for Mr. Rabi Ray to object. Secondly, | have
given half-an-hour. Supposing the Minister
has given or not given reply to your question.
You can find out the method. That is why,
there is provision of half-an-hour discussion.
If you are not following the provisions which
area provided in the rules and if you are just
streamrolling like this, other Members are
there who want to ask the question.

SHRIRAM VILAS PASWAN: You see,
this is a national issue and very important
one.

MR. SPEAKER: You follow the procs-
dure. You follow the rules.

if you are not satisfied, there is a rule
and you can ask for half-an-hour discussion.
You can ask for it. What can | do if you have
forgotten the provision?

.. .. (Interruptions). . . . .
[ Translation)

SHRI RAJNATH SONKAR SHASTRL:
Mr. Speaker, Sir, it is so important question
that one Government had to fall because of
this.. ... (Interruptions) . . .

MR. SPEAKER: Shri Sharad please sit
down.

....(Interruptions).....
[English]

MR. SPEAKER: If you have strong
views aboutthis, Ican understandthat. f you
want to press your strong views and if you
follow the procedure, you will be able to do it
in a better fashion. Supposing all of you are
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standing and asking question, you do not
react anywhere. Please follow the rules. If
you want some assistance, | will give assis-
tance.

.. . (Interruptions) . . .
[ Translation)
MR. SPEAKER: This is a small issue.
....{Interruptions) . . .

SHR! SHARAD YADAV: This is not a
small matter

... . (Interruptions) . . .

MR. SPEAKER: Why areyoudoingiton
the very first day?

SHRI SHARAD YADAV: | would like to
know that if they deny that lists are being
prepared what will the Government do?

This was a specific question to which
he did not reply. (Interruptions)

SHRI RAM VILAS PASWAN: You are
willing to give time. If she has the inclination
to reply, you are willing to give time.

MR. SPEAKER: You are intelligent
enough to follow the procedure. You will be
able to do that.

[ Translation}

SHRI RAM BADAN: Mr. Speaker, Sir,
even after one year of the meeting of Indo-
Japan study Committee on 27th November,
1990 regarding setting up of Model Industrial
cities in the country, there has been on
satisfactory work in this connection. Will the
hon. Minister inform the House about the
proposed ‘sites of these Model Industrial
cities and the time by which these sites are
likely to be selected?

SHRI H.R. BHARADWAUJ: Sir, this view
of setting up Model Industrial cities was
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expresses atthe meeting of Indo-Japan Study
Committee held on 27-28 November, 1990.
Then an expert committee was constituted
which had members from both the sides. -
From the Indian side Dr. Kalyan Banarjee,
Chairman Exim Bank was representing
whereas Japan appointed 4 Members. Then
it was decided that a feasibility report should
be prepared and the Japanese side was
asked to do it. The feasibility report stated
thatthese Model Industrial Cities mustbe set
up in Delhi, Bombay and Goa. Today and
tomorrow there is a meeting of this commit-
tee in Japan. Further information about this
matter would be given to the House as soon
as the representatives return from there.

SHRI RAM BADAN: Sir, a mention has
been made regarding setting up these In-
dustrial Cities in Delhi, Bombay and Goa. |
would like to ask whether Government has
taken a decision to set up these Industrial
Cities in areas which are backward and
neglected? | think an opportunity should be
given to anyone of the cities in Eastern Uttar
Pradesh, like Mau, Varanasi, Gorakhpur,
Kanpur, Azamgarh to set up this Model In-
dustrial city so that they could progress.

(English)

SHRI V. DHANANJAYA KUMAR: Is it
suggested to the Government that a sea
coast environment is most ideal and suitable
for setting up such a model Industrial town
and i so, whether Mangalore is a place
suitable and whether it is under the consid-
eration by this Sub-Committee?

SHRIH.R. BHARADWALJ: | am not sure
whether Japanese have taken into consid-
eration the advice on sea coast environ-
ment. But they have suggested these three
towns. There is a demand from all over the
country where there is suitable infrastructure
available and they also want this type of

«township to be constructed there. The hon.
Member has suggested Mangalore. There
are some other suggestions also. All those
suggestions will be put before the Commit-
tee for their consideration.
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[Translation )

SHRI DILEEP SINGH BHURIA: The
hon. Minister has said that three places have
been selected, but what has been the
criteria? | would like to know that inspite of
the fact that there is heavy pollution in Delhi
because of industries and same in the case
of Bombay, how were these cities selected
for setting up Model Industrial cities. What
yardsticks were fixed and what requirements
were borne in mind while taking this deci-
sion?

SHRI H.R. BHARADWAJ: Sir, as | said
just now, the feasibility report was prepared
by the Japanese side and therefore, | do not
know what were their yardsticks. Generally,
our yardsticks are the infrastructure, tele-
communications, roads, etc. but it seems
that they have not taken these as yardsticks.
But I think that whenever we decide to open
an Industrial training Centre or set up a
township we should always bear in mind the
economic backwardness of an area. | do not
have full information whether some technol-
ogy centres would be set up but as soon as
| get such an information, | would pass it on
to the House.

SHRIRAM NIHORE RAI: Mr Speaker,
Sir, if a decision has been taken to set up
Model Industrial cities in the country by the
Government at the Indo-Japanese study
committee meeting, then what is the crite-
ria? Is Mirzapur-Sonbhadra area of Uttar
Pradesh which is predominantly an Adivasis
area to be covered under this criteria? If not,
what are the reasons? If so, the time by
which the process would begin?

MR. SPEAKER: You have already re-
plied to the first question. You can also reply
for Mirzapur.

SHRIH.R. BHARADWAJ: Mr. Speaker,
Sir, let me make it very clear that we are not

going in for industrialization through this. *

The Japanese are trying to find an‘fhvest-
.ment centre for their high technology and we
"would in this way get the technology easily.
This will bot lead the entire country to indus-
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trialization, but we would not be able to
overcome the setback caused by Gulf Crisis

. . {Interruptions) .

MR. SPEAKER: So what have you
thought about Mirzapur?

SHRI H.R. BHARADWAJ: This supple-
mentary question does not arise out of the
main question.

Industrial Growth Centres in Orissa

*83. SHRI SHRI MRUTYUNJAYA
NAYAK: Willthe Prime Minister be please to
state;

(a) the details of the Industrial Growth
Centres set up in Orissa;

(b) whether the Government proposes
to set up Industrial Growth Centres at block
level in the backward tribal areas of the
State: ’

(c) if so, the details thereof; and

(d) the time by which this is likely to be
implemented?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN )

(a) to (d).A Statement is laid on the
Table of the House.

(a) to (d) Under the Growth to Centre
Scheme, Orissa has been allotted four
Growth Centres out of which three have
already been selected and announced.
These are one each in the districts of Cut-
tack, Ganjam and Sambalpur. Among these,
Ganjam and Sambalpur are areas of tribal
concentration. For selection of the fourth

-.growth centres, the State Goverment are yet

to submit their final proposal.

The selected growth centres would be
provided with basic infrastructural facilities
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like power, water, tele-communication, roads,
banks etc. at a costof Rs. 25-30 crores each.
The scheme is proposed to be implemented
during the Eighth Five Year Plan period.

SHRI MRUTYUNJAYA NAYAK: Sir, it
has been mentioned that the districts of
Cuttack, Ganjam and Sambalpurinthe State
of Orissa have been selected to get the
facility for having the Industrial Growth
Centres. But my questionis: Willthe Govem-
ment consider to give priority to the back-
ward districts and those districts which have
already been declared as 'No Industry Dis-
trict?

PROF. P.J. KURIEN: Sir, the Growth
Centres are normally given to backward
districts. But those districts should have
certain basicinfrastructuralfacilities because
in the Growth Centres we are providing
telecommunication facilities, electricity fa-
cilities and we are also providing banking
tacilities. Therefore, these Growth Centres
cannot be taken away to a far-flung area
where these facilities are not available. But,
howaever, in selecting these Growth Centres,
we go by the recommendation of the State
Governments. We are taking the State
Governments to suggest the name and the
State Governments should give names of at
last 2 places where the Growth Centres are
required. Once they give the names, we sit
with them and it is with their concurrence
these places are selected. Most of these
places selected are backward areas. But
availability of infrastructural facilities is a
minimum condition which wecannotgoback.

SHRI MRUTYUNJAYA NAYAK:
Ganjam, Phulbani. and Bolangir are back-
ward districts and they have already been
declared as ‘No Industry Districts’ | am fully
convinced that whatever conditions are
necessary such as the infrastructural facili-
ties - the hon. Minister has mentioned what
are the infrastructural facilities needed - |
think those conditions are being fulfilled by
my district of of Phubbani and Bolangir. |
would ike to know whether the reconsidera-
tion of the State Government is binding and
whether we can also request the State
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Govemment fo include the two districts for
consideration of setting up of the Industrial
Growth Centres in these two Centres.

PROF. P.J. KURIEN: There is a provi-
sion. | think the hon. Member would be
interested to know that four Growth Centres
have been allotted to the State of Orissa and
three have already been identified and se-
lected sofar. Now, the Government of Orissa
has recommended Cuttack as the fourth
cemrewihwﬁdlwedienotagreeonﬂ\e
growth that already a Growth Centre has
been sanctioned in Cuttack.

We are awaiting for the reaction from
the Government of Orissa with regard to the
fourth growth Centre. The Member may lke
to take up the matter with the Government of
Orissa to recommend that. (Interruptions)

SHRIMRUTYUNJAYA NAYAK: Orissa
belong to the Janata Dal. They may not
agree to our interest and they may say that
politically that is being considered. That is
the criterion for it? | would like to know
whether the hon. Minister will 1ake it up if the
infrastructure conditions are fulfilled. (Inter-

ruptions).

PROF. P.J. KURIEN: As far as Govem-
ment of India is concerned, there is an politi-
cal consideration with regard to the selection
of growth centres. (Interruptions).

MR. SPEAKER: Not like that. You can-
not caty on like that.

(interruptions)

MR. SPEAKER: Government cannot
be political. Party can be a political one.

SHRI SRIKANTA JENA: Ho. Member -
from Phulbani has agenuine demandforthe -
districts of Phulbani and Bolangir. Cuttack is
my district and my constituency. | would like
to know from the hon. Minister whether the
Govemnment of india is in a position to spend
that quantum of money which is mint for
these growth centres.
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I would like to know whether any alloca-
tion has been madeto any State evenforone
growth centre till today.

SHRI P.J. KURIEN: Yes, Sir, Govern-
ment of India has already disbursed Rs. 15
crores on the growth centres. Whether the
State Governments have sent the proposal,
we have an apex committee, the project
Appraisal Committee which evaluates the
proposal. Once the proposal is accepted, we
immediately sanction Rs. 1 crore as the first
instalment. That way, we have sanctioned
Rs. 5 crores in five centres. Not only that.
Proposals which were received before
31.3,91, in all such cases, we have sanc-
tioned Rs. 50 lakhs. So Rs. ‘15 crores has
been spent so far disbursed on this account.

SHRI K.P. SINGH DEO: After reading
the Minister’s reply and after hearing his oral
reply, lam bit confused as to what is the main
criterion for selecting these areas for growth
centres. | would like to be enlightened on
this. (Interruptions)

MR. SPEAKER: Question pertains to
orissa. You are not from Orissa Madam.

SHRIMATI BASAVA RAJESWARL: |
would like to put ageneral question. (/nter-
ruptions)

SHRIP.J. KURIEN: One of thecriteriais
the backwardness. Then it is the population.
And the most important one is, as | have
already said, the basic infrastructural facili-
ties which should be there. Among those
places where these facilities are there, we
prefer the backward area.

SHRI ARJUN CHARAN SETHI: The
Minister has stated in his reply that certain
amount of money has already been spent.
But in the main reply he has stated that the
scheme is proposed 1o be implemented
during the Eighth Five Year Plan. | would like
to know from the hon. Minister whether the
amount has been spent or allocatted.

SHRIP.J. KURIEN: The growth centres,
scheme has been started in 1989 isel. As
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regards Orissa, the four growth centres have
been allotted in the year 1989 itself. And we
are starting 7o growth centres in all other
States of the country, of which 63 have been
identified. Wherever they have sent the
proposal and we have accepted it, we have
released the money to the State. Govemn-
ment.

DR. KRUPASINDHU BHOI: Hon.
Speaker, Sir, i want to know from the hon.
Minister Prof. Kurien about the criterion for
selection of a district. The criterion which he
has just announced is not clearly spelt out.
What does be mean by ‘backwardness’'?

MR. SPEAKER: He has been saying
thatit has been left to the State Government.
Now, you may put your question.

DR. KRUPASINDHU BHOI: They have
already selected Ganjam and Sambalpur
districts. Out of Rs. 25-30 crores sanctioned
for each centres, what is the amount of
money that has already been allocated?
What is the percentage of expenditure in
each phase of the growth centre and which
are the two other districts which have been
recommended by the State Government.
(Interruptions).

MR. SPEAKER; Mr. Minister, if you have
the information you can give; otherwise you
can give it in writing.

DR. KRUPASINDHU BHOI: | would like
to know how many backward districts of all
the 13 districts of Orissa have got all the
infrastructural facilities . And also | would ke
to0 . . . (Interruptions)

MR. SPEAKER: Youhave aireadytaken
too long a time. You may put the question
now.

DR. KRUPASINDHU BHOI: Which are
the two districts of Orissa that have been
selected?

PROF. P.J. KURIEN: k was a very

lengthy question. For the first question
whather any money has been aliotted to the
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districts of Ganjam and Sambalpur, the
answer is that nothing has been allotted to
the State of Orissa. The reason being that
the Government of Orissa has not sent the
proposal for the selected growth centres. If
they send proposals, then we will consider it.
And once we approve it, we will sanction the
money.

With regard to the criterion for the back-
ward districts, | have already stated that
thereis acertain generalcriterion. ltisforthe
State Government to select the districts and
recommend. Now, the Governmentof Orissa
had made certain proposals and the three
centres selected are with the concurrence of
the State Government. What | would like to
emphatically say is that it is with the concur-
rence of the State Governments that we
have taken these three centres.

[ Translation)
Industrial Sickness in Orissa

*86. SHRI SRIKANTA JENA: Will the
Prime Minister be pleased to state;

(a) whether industrial sickness is pre-
vailing in Orissa on a large scale;

(b) if so, the details thereof; and

(c) the causes of this industrial sick-
ness?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN):(a)to (c) : Astatementis laid on the
Table of the House.

(a) and (b),Data of sick industrial units
assisted by banks in the country are com-
piled by the Reserve Bank of India. As per
the latest RBI data, 4,486 Units in the small
scale sector and 21 units in the non-small
scale sector were sick in the State of Orissa,
as at the end of September, 1989.

{c) A number of causes both external
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and internal are responsible for industrial
sickness. The major causes, as reported by
the banks related to marketing, financial,
labour, management and production prob-
lems and to externalfactors like power short-
age, depend recession and natural calami-
ties.

SHRI SRIKANTA JENA:\The question
was about the industrial sickness that is
prevailing in Orissa. The hon Minister has
stated that upto September 1989, as per the
RBI report about 4,486 units in the small
scale sector and 21 units in the non-small
scale sector were sick. May | know from the
hon., Minister whether any study has been
undertaken or any recommendations have
been made by any committee. Since the sick
units are more than 80 per cent in Orissa,, |
would like to know what are the basic rea-
sons - genuine reasons were given for the
entire country - and especially why this sick-
ness. During the last ten years industrial
sickness is prevailing in the State of Orissa.
The State Government says that thousand
industries have come up but really the sick
units are more than eighty per cent. | would
like to know whether any special study has
been made or any recommendations has
been made tothe Government of indiafor its
revival.

PROF. P.J. KURIEN: It is not correct to
say that sick units are 80 per cent or sickness
is more in Orissa as compared 1o other
states. With regard to the question about
reasons for sickness, a study has been
conducted and the study reveals that there
are quite a number of reasons - not one
reason- for the sickness. Even for the sick-
ness in one industry there is not one reason
but there are two-three coupled reasons. |
will quote some of the reasons which are
identified a result of a study. Firstly there is
management deficiency, secondly there is
marketing problem; then you will have the
project shortcomings; then you will have the
infrastructural problems; then in some cases
there are labour problems; then there is
obsolescence In machinery. In the case of
small scale industries, there is the question
of delayed realisation of receivables, par-
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ticularly from the large units. Then you have
raw-material constraints and finally there is
the capital constraint. All these reasons
constitute to sickness. Not all these are
responsible for the sickness in a particular
unit. In a particular unit one or some of these
reasons will be responsible for the sickness.

SHRI SRIKANTA JENA: If you accept
these are the reasons, what are the reme-
dies you have proposed? Secondly, IDBI
through its special study by Utkal University
group of professors has in their report given
that the sickness was inbuilt in the project
report. But political reasons come in. | would
like to know whether that report has come to
the Government of India or not. If that is so,
what are the remedial measures you are
taking?

PROF. P.J. KURIEN; | have already
saidthat shortcomings inthe project reportis
one of the reasons. But that is not the main
reason. At present, that is only a marginally
small reason. There are many other reasons
which are moreprominent for sickness. About
the IDBI, what | said is on the basis of the
study conducted by those agencies.

SHRISRIKANTAJENA: Toreviewthese
units, what are the remedial measures you
have taken?

PROF. KURIEN; A number of meas-
ures have been taken for the revival of the
sick units. Already we have issued guide-
lines to the State Governments. RBI has
issued guidelines to the banks. There is
already a cell in the RBI which will monitor
the sickness throughout the country through
the information available from the banks.
Banks also have been asked to have their
own study cells with regard tothe sickness of
the industries which they finance. These
banks have been agvised to tackle the sick-
ness even at the incipient stage because
prevention is better than cure. Therefore, we
asked them 19-take preventive measures.
Further, out of the sick units, the large scale
ones'are referred to the BIFR . In Oriasa 21

major sick industries have been referred to
BIFR. '
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SHRI SRIKANTA JENA: BIFR isonly a
slaughter house.

PROF. P.J. KURIEN: | repeat, BIFR is
an instrument to find a remedy to sickness.
Members may be interested to knowthat out
of the 21 case of Orissa referred to BIFR,
they have ordered revival of five industries
which have been accepted by the parties.
There they have ordered for winding up. Five
they have dismantled. So, BIFR is tackling
this problem.

SHRISRIKANTA JENA: How many are
in the pipeline?

MR. SPEAKER: Not like this. The Min-
ister may answer the Member’s original
question only.

PROF. P.J. KURIEN: We have referred
the cases of sick units to BIFR. With regard
to the small scale units, banks have been
advised and also there is a state level com-
mittee. In that committee repressetatives of
the State Government, representatives of
the banks and the financial institutions are
there. They conduct a study on case to case
basis and recommend revival package for
small scale sick units.

DR. DEBI PRASAD PAL: | want to ask
one question. In West Bengal and particu-
larly In Calcutta, there had been industrial
growth for a long time. \But, in the last
severalyears, sickness of industries in West
Bengal is well-known. Small scale indus-
tries, medium scale industries and large
scale Industries are becoming sick. There-
fore, | want to know from the hon. minister as
to whether there has been a study regarding
the industrial sickness in West Bengal, and
whether any initiative has been taken by the
Central Government or whether any initia-
tive has come from the Wet Bengal Govern-
ment for the study of the industrial sickness
in Wet Bengal. if so, | want to know the
measures the Government of India is con-
templating.

MR. SPEAKER: The Question Hour is
over.: '
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WRITTEN ANSWERS TO QUESTIONS
[ Translation)

Industrially undeveloped Districts in
Uttar Pradesh

*84. SHRI RAJENDRA AGNIHOTRIL:
Will the PRIME MINISTER be pleased to
state:

(a) the names of the industrially unde-
veloped districts in Uttar Pradesh;

(b) the effective stops taken by the
Government for industrial development of
the above districts and the types of indus-
tries which are being given priority for this
purpose;

(c) the procedure likely to be adopted by
the financial institutions to provide neces-
sary assistance for making the industrial
development programme successful in the
state;

(d) whether any scheme regarding set-
ting up of industries in these undeveloped
districts is pending with the Government;
and

(e) if so, the details there of and the time
by which these are likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.
P.J.KURIEN): (a) The names of centrally
declared backward districts in Uttar Pradesh
are: Almora, Azamgarh, Badaun, Bahraich,
Balia, Banda, Barabanki, Basti, Bulandshahr,
Chamoli, Deoria, Gonda, Hamirpur, Hardoi,
Jalaum, Jaunpur, Jhansi, Mainpuri, Mathura,
Moradabad, Pilibhit, Pithoragarh, Prat-
apgarh, Racbarell, Rampur, Unnao, Uttar
Kashi, Kanpur Dehat, Pauri, Garhwal, Tehri
Garhwal, Deharadun, Nainital,
Shahjahanpur, Sitapur and Sultanpur.

(b) For prompting Industrialisation of
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backward areas in an effective manner, the

Government have announced a growth

centre scheme. The growth centres would

be endowed with basic infrastructural facili-

ties like power, water, tale-communications

and banking. Under this scheme, Uttar

Pradesh has been allotted eight growth

centres, all of which have been selected and
announced. Seven out of the eight growth
centres are in the backward districts. The
growth Centre scheme would be imple-
mented during the eighth Five Year Plan
period. In addition, transport subsidy @ 75%
is availabletothe hill disiricts of Uttar Pradesh
for movement of raw-materials and finished
goods from and to selected railheads. Gov-
ernment have not identified any priority in-
dustries for the backward areas. However,
to the extent possible, backward areas are
given consideration while granting Letters of
Intent for the setting up of industries.

(c) The investment per growth centre
would be Rs. 25-30 crores out of which the
financial institutions have agreed to provide
upto Rs. 5 crores-Rs. 2 crores by way of
equity and Rs. 3 Crores by way of loan. They
will in Addition, Assist industrial projects
coming up in these growth centres.

(d) and (e). Under the growth Centre
Scheme, the State Governments are ex-
pected to submit detailed project reports
before staring the work on the centres. The
Government of Uttar Pradesh have submit-
ted for appraisal project reports for the growth
centres of Jhansi, Shahjahanpur,
Moradabad, Jaunpur, Shivrajour. The State
Government are yet to send the project
reports for the growth centres at Etawah and
Bulandshabhr.

[English)
Losses Suffered by Sugar Miils
*85. SHRI R. SURENDER REDDY:

Will the Minister of FOOD be pleased to
state:
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(a) the details of losses sutfered by the
sugar mills in various States, State-wise,
.. during 1990-91;

(b) the reasons for these losses and
whether any compensation was provided by
the Union Govarnment to the Sugar Mills;
and

(c) what other steps are proposed 1o be
taken to help the sugar mills?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD ( SHRI TARUN
GOGOI): (a) and (b). The financial results of
sugar factories varies from region to region
and from factory to factory. It depends upon
various factors such as installed capacity,
quantum of cane crushed, condition of plant
and machinery, technical and managerial
efficiency as also recovery percentage of
sugar from sugarcane and duration of crush-
ing Details of losses sutfered, if any, by
sugar factories are not compiled. There is no
provisionto pay compensation to sugar mills
for losses incurred, if any.

(c) Government have taken various
measures to improve the viability of sugar
factories which include continuation of levy
freesale ratio at 45:55, grant of incentives by
way of higher freesale quota on production
achieved during early and late crushing
periods, grant of loans fromthe Sugar Devel-
opment fund at concessional rates of inter-
est for cane development schemes as well
as for modernisation/ rehabilitation.

Introduction of Licencing System for
Regulation of Builders.

*87. SHRISRIBALAV PANIGRAHI: Will
the Minister of URABAN DEVELOPMENT
be pleased to state:

(a) whether the Government propose to
introduce licencing system for regulation of
the builders engaged in housing activities;
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(b) if s0, the detalls thereof;

(c) whether the scheme is to be re-
stricted to Delhi only; and

(d) if so, whether the Government pro-
pose to extend the scheme to other cities
also and the time by when it is likely to be
extended?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMAT! SHEILA KAUL): (a)
and (b). The Draft National Housing Policy
envisages the involvement of genuine build-
ers and developers in housing activity. The
licencing and regulation of builders and
property agents would bring discipline in th
system. Action in this regard is, however, to
be initiated by the State Governments/ Un-
ion Territory Administrations.

(c) No Proposal has been received from
the Delhi Administration in this regard.

(d) Action has to be initiated by the State
Governments/ Union Territory Administra-
tion concerned.

[Translation]

*88. KUMARI UMA BHARTI: Will the
PRIME MINISTER be pleased to state:

(a) whether the export of television sets
and electronic items has shown an increase
during the current financial year; and

() i so, the percentage increase in
comparison to the increase during the last
year?

MINISTER OF STATE IN THE MINIS-
TRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). in the first
quarter of the financial year 199192, ex- -
ports of TV sets grew by 331% and Com-
puter Software grew by 52% while exports of
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other electronic tems declined by 47% as
compared to the same period of 1990-91. In
- the first quarter of 1990-91 in comparison to
the same period of 1989-90, the exports of
TV sets declined by 40%; Computer Soft-
ware increased by 3% and other electronic
items increased by 51%.

°89 SHRI KASHIRAM RANA:
SHRI ARJUNSINGH YADAV:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) Whether there is any proposalforthe
development of small and medium towns in
Gujarat and Uttar Pradesh;

{b) If so, the details thereof; and

{c) the expenditure incurred.on the
development of small and medium towns in
various States, Staie-wise, during each of
the last three years?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL) (a)
The Centrally sponsored Scheme of inte-
grated development of small and medium
towns is an on-goin programme. For the
current year, no project proposals have yet
been received from the Governments of
Gujarat and Uttar Pradesh.

(b) Does not arise.

(c) The amount of expenditure incurred
by the Central Government by way of re-
leases to various States under the IDSMT
Programme during the last three years is
given in the Statement laid on the Table of
the Sabha.
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Shortage of Fertilisers in States

*90. SHRI BHOGENDRA JHA: Will the
PRIME MINISTER be pleased to state:

(a) the names of the States where there
has been shortage of fertilisers for the Kharif
and the Rabi crops of this year;

(b) the reasons therefor;

(c) the steps being taken for adequate
supply fo fertilisers to those States; and

(d) the steps taken or proposed to be
taken to ensure adequate benefit of fertiliser
subsidy to marginal, small and big farmers?

‘THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN)

STATEMENT

(a) to (d). The availability of major fertil-
isers like Urea, DAP and MOP during Kharif
and Rabi seasons (upto 15th November) in
the current year, has been generally satis-
factory. Temporary shortages of certain fer-
tilisers, however, have been noticed in cer-
tain States resulting from constraint in the
movement of materials and shortfall in local
production. The level of opening stocks of
materials in States ason 1st April, 1991, was
also low. Arrangements, however, havebeen
made to meet the shortfall in supply from
alternate sources including imports. The
availability of major fertilisers is monitored
intensively in close consultation with the
manufacturers and suppliers of fertilisers
and every effort is being made to maximise
indigenous production and to ensure timely
movement. The major fertilisers supplied to
thefarmers are being subsidised by Govern-
ment. in addition, arrangements have been
made to exempt small and marginalfarmers
from the impact of the price incrgase notified

"with effect from 14th August, 1991 and an
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amount of Rs. 405 crores was a!locatad o
the States for this purpose.

E.S.l. Hospital in East Delhi

*91. SHR! B.L. SHARMA PREM: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to
set up a E.S.\. Hospital in East Delhi for the
convenience of the industrial workers;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTEROF STATEFORCOAL
(SHRI P.A. SANGMA): (a) and (b). A 200
bedded ESI Hospital is already functioning
at Jhilmil in East Delhi.

(c) Does not arise.
(English}

Constitution of Consumer Disputes
Redressal Forums/Commissions

‘g2. DR. LAXMINARAYAN
PANDEYA:
SHRI SHRAVAN KUMAR
PATEL:

Will the PRIME MINISTER be pleased
to state:

(a) the names of districts in the country
where consumer disputes redressal forums/
commissions have not yet been constituted
under the Consumer Protection Act, 1986;

(b) the reasons for delay in setting up
each forum/commission by the State Gov-
emments;

(c) the directions given by the Supreme
Count in its orders dated 19 September,
1989 in this matter and the names of the
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States which have not implemented the

(d) whether any financial assistance
was to be provided by the Union Govem-
ment to the States and i so fo what extent;

(e) whether the Government propose to
bring the service rendered in hospitals and
also the houses constructed by Govern-
ment/private agencies within the purview of
the Adt, if so, by when; and

(f) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) Under the provisions of the
Consumer Protection Act, 1986 the respon-
sibility for setting up of Consumer Disputes
Redressal Forums/Commissions rests with
the State Governments/UT Administrations.
According to information available with the
Central Government, alithe States/UTs have
notified the State Commissions out of which
27 have started tunctioning. So far the
Commissions have not started functioning in
Manipur, Meghalaya, Nagaland and Sikkim.
Similarly, as per reports sent by State Gov-
emments, the District Forums have been
notified for all the districts except newly
created districts. Out of notified District Fo-
rums, 351 District Forums have started func-
tioning. The names of remaining districts
where District Forums have not started func-
tioning are being collected from the State
Govemnments.

{b) The main reasons, as repoited by
State Governments for delay in setting up of
redressal agencies are financial conslrains,
availability of suitable persons, etc.

(c) In its order dated 19 September,
1989, Hon'ble Supreme Court directed all
the StatesAJTs 1o set up State Commissions
and District Forums in all the Districts within
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6 weeks. However, the same have not been
fully complied with by some of the States.
The States where the State Commissions/
District Forums have not been made func-
tional at all are Manipur, Meghalaya,
Nagaland and Sikkim.

(d) Union Government is not providing
any financial assistance to States and UTs
for setting up of State Commissions and
District Forums. This expenditure is to be
met by them from their non-plan budget. -

(e) and (f). Central Government has
constituted a high power working group to
suggest suitable amendments to Consumer
Protection Act, 1986 for making it more ef-
fective. The suggestions to bring services
rendered in Hospital and also housing by
Govemnment/Private agencies, within the
purview of the Act have been referred to the
working group.

Transfer of Centrally Sponsored
Schemes to States

*g3  SHRI SYED SHAHABUDDIN:
SHRI RABI RAY:

Will the Minister of Planning and Pro-
gramme Implementation be pleasedtostate:

{a) the briet particulars of the Central
and Centrally sponsored schemes that are
proposed 1o be transferred wholly to the
State Govemment; and

(b)the brief particulars of such schemes
as will continue to be wholly or partially
controlled by the Union Govemment?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWA)) (a) and (b). The National
Development Council (NDC) in 1985 had set
up a Commitiee of the NDC under Chalr-
manship of Shri P.V. Narasimha Rao, the
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then Minister of Human Resources Develop-
ment to examine the various issues regard-
ing the Centrally Sponsored Schemes. The
Commiittee with the assistance of a Group of
Officials appointed by it went inio the matter
in 1986 and 1987 and listed out schemes
which in their opinion, should be retained
and those that could be transferred to the
States or discontinued. The Committee fi-
nalised its reg ~t in 1987. The report of the
NDC Committee is yet to be formally placed
before the NDC. The list of Centrally Spon-
sored Schemes examined by the NDC
Committee in 1986 and 1987 has become
somewhat outmoted with the introduction of
new schemes (e.g. Rozgar YojanaSchemes)
and dropping of some of the earlier schemes.

2. It has been decided by the present Gov-
ernment that the recommendations of
the NDC Committee should be taken as
accepted unless itis decided by the NDC
to transfer/discontinue/drop more Cen-
trally Sponsored Schemes as a part of
the formulation of the Eighth Five Year
Plan.

3. A Statement indicating 113 Centrally
Sponsored Schemes proposed by the
NDC Commiittee to be transferred to the
‘Statesisplaced onthetable ofthe House.
[Placed in library, SeeL.T. No. 1283/91]

4. Presently, no Central Sector schemes
are proposed 1o be transferred to the
State Governments.

Supply of Food Stuff to West Bengal

*94. SHRI HANNAN MOLLAH: Will the
Minister of FOOD be pleased to state:

(a) whether the Food Corporation of
India has supplied the required quantity of
food stuff to West Bengal during the current

yoar;
(b) whether the problem of shortage of
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wagons has been sorted out with the Minis-
try of Railways;

(c) i so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The percentage of supply of
Wheat and Rice to West Bengal vis-a-vis
allocation has been 82.77% during the cur-
rent year, compared to 77.58% last year.

(b) and (c). Supply of Wagons by the
Railways to the Food Corporation of India is
an operational matter involving continuous
consultations. Whenever there is a problem
of Wagon we sorted out the same in consul-
tation with the Railway Authorities.

(d) Question does not arise.
Estimated Requirement of Houses
[ Translation}

*g5. SHRI MOHAN SINGH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the estimated number. of houses
required in the urban areas of the country
during the Eighth Five Year Plan;

(b) the number of houses proposed to
be constructed in such areas during the
Plan; and

(c) the estimated expenditure to be
incurred thereon and the extent to which the
housing requirement would be met as a
result thereot?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL):
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STATEMENT

(a) The Working Group on Housing set
up in the context of formulation of 8th Five
Year Plan proposals has estimated that
during 8th Five Year Plan 9.55 million
dwelling comprising 7.8 million new con-
struction and 1.75 million upgradation will be
required in the urban areas of country.

(b) and (c). Housing is a State subject
and the State and Union Territory Govern-
ments are free toformulate housing schemes
for various target groups in accordance with
their priority and with due regard to the State
Plan provisions and other resources. Apart
from the public sector, private and house-
hold sector contribute considerably to in-
crease in the housing stock.

The Sub-Group on Magnitude of Hous-
ing Problem set up by the Planning Commis-
sion has estimated that in order to meet the
housing requirement as indicated at (a)
above, an outlay of Rs. 57,180 crores at
constant prices would be required to be
provided in the public and private sector
during 8th Plan period. The actual physical
achievement during the plan period would;
however, depend ontheresources available
in the 8th Plan in the public sector and the
extent of house construction undertaken by
the private and household sector. it is pos-
sible to estimate the lkely construction of
houses over 1992-97 only after the 8th Plan
is finalised.

[English)

Benefits of Customs Duty Concessions
to Customers

‘%6. SHRI ATAL BIHARI
VAJPAYEE:
SHRI LAL K. ADVANL:

Wik the PRIME MINISTER be pleased
1o state:
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(a) the number of drugs for which cus-
toms duty concessions have been an-
nounced during the last three years and the
total amount involved in terms of rupesés;

(b) whether these concessions were
meant to be passed on to the consumers by
reducing the prices of these medicines;

(c) if so, the names of medicines whose
prices have come down as a result of the
customs duty concessions and the extent of
relief given to the consumers in terms of

rupees;

(d) whether the concessional amount is
in proportion to the relief given to the con-
sumers, if not the reasons therefor; and

(e) the steps being taken to remedy the

. situation.

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The
number and name of drugs for which cus-
tomsduty concession have been announced
during the last three years are given in the
different notifications issued by the Ministry
of Finance from time to time, the copies of
which are available in the Parliament Li-
brary. The total amount, of customs duty
concession interm of rupees depends onthe
production in the country basedonthe use of -
such imported material.

(b) to (e). The concessions in customs
duty are allowed to encourage the produc-
tion of buk drugs from a more basic stage
and thereby save foreign exchange. It is not
linked necessarily in every case to reduction
in the price of bulk drugs. The prices of
sd\odubddmgsmfkodimmﬁmobﬂm

inaccordance with the procedures and norms
laid down undor the provisions of DPCO,
1987. Whmvuﬁmhwmdmym
cession on any drug/drug intermediate, the
reduced price Is taken into account for fixing
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the price of bulk drugs and formulations.
Regarding non-scheduled drugs Govemn-
ment keeps a watch on the movements of
their prices.

Quantity of Sugar Required for Con-
sumption

*97. SHRI VLJAY NAVAL PATIL: Will
the Minister of FOOD be pleased to state:

(a) the quantity of sugar required during
the period from April 1, 1991 to March 31,
1992 for domestic consumption as well as
for the purpose of buffer stock;

(b) the quantity of sugar likely to be
produced during the above period;

(c) whether it is proposed to export
sugar during this period; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRi TARUN
GOGOI): (a) The estimated requirement of
sugarfor domestic consumption forthe period
April 1, 1991 to March 31, 1992 would be
115.24 lakh tonnes. At present there is no
such proposal to build up a buffer stock of
sugar.

(b) 119.16 lakh tonnes of sygar is likely
to be produced during the aforesaid period.

(c) Yes, Sir.

(d) About 5.295 lakh tonnes of sugar is
proposed to be exported during the afore-
said period.

Housing Schemes in Kerala
*98. SHRI P.C. THOMAS: Will the Min-

isterof URBAN DEVELOPMENT bepleased
to ﬂih:»
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(a) whether the Government of Kerala
has submitted to the Union Government
some housing schemes for clearance and
financial assistance;

(b) if so, whether the Government have
given clearance to all these schemes; and

(c) if so, the financial assistance pro-
posed to be given to each such scheme?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL):

STATEMENT

(a) to (c). A preliminary proposal seek-
ing Central Gowt’s assistance for implemen-
tation of Rajiv One Mililon Housing Scheme
to be implemented in a period of 5 years
commencing 1991-92, has been received
fromthe Government of Kerala. Housing is a
State subject and various schemes formu-
lated by the State governments are to be
implemented by it with available plan provi-
sion, internal resources of State agencies
and institutional finance. No Central clear-
ance for these schemes is required except
for those falling under Central schemes like
Indira Awas Yojana. The examination of the
proposal for Central assistance would re-
quire detailed consultation with the State
Government, concerned Central Govern-
ment agencies andfinancialinstitutions, and
as such no financial committment can be
made by the Central Government at this

- stage.

Development of New Technologies as a
Result of Space Programmes

*99. SHRI PRITHVIRAJ D. CHAVAN:
Will the PRIME MINISTER be pleased to
state:

- (a) whether many new technologies,
processes and products have been devel-
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oped as a resul of various space pro-
grammes;

(b) whether some of these have been
patented;

(c) i so, the details thereof; and

(d) the number of applications filed for
patents during the last three years in India
and abroad and the number of the applica-
tions cleared during this period?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANES AND PENSIONS (SRIMATI
MARGARET ALVA): (a) Many new tech-
nologies for establishing a self:refiant base
in Satelite and rocket technology and re-
lated ground systems have been developed
for the Space programme.

(b) and (c). Yes, Sir. Details are as
under:

List of Products/Processes/Patents in India and Abroad

-

SLNo. - Product Patent No.
1. Production of Polyols containing basic 1572913
Nitrogen (UK)
2. Production of Polyster based Polyols (UK) 1524782
3. Production of Polyster based Polyols (USA) 924923
4 Polyols containing basic nitrogen (USA) 1161482
5. Production of hydrocarbons by 524781
thermolysis of vegetable oil (UK)
6. Production of hydrocarbons by 4102938
thermolysis of vegetable oil (USA)
Patented in India
1. Fire Retardent rigid polyurethane 149900
2, l::duchon of hydrocarbons from Vegetable 143962
3, Synthesis of new Analoguesos Bisphenol | 140188
. Production of polyols containing basic 148818
- nitrogen
5. Animproved process in production of polyols 149126
6. Production of polyols 143864
7 147483
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Sl. No. Product Patent No.
8. A process of preparing new Phenolic Resin 137274
9. Improvements in silicone putties 141817
10. Continuous reinforced plastic machine 153872
11, Production of Polyurethane foam 153437
12. An electro-optical instrument to measure 163017

agronomical parameter
13. Lead dioxide coated anodes 164470
14. Improved process - Vacuum/electrolytic 165240
coating
15. Improvements in or relating to vacuum/ 166955
electrolytic coating metals on metallic or
dielectric substrates -
16. Domestic Electric Shock Protector 167460
17. Improvements in/or relating to front/rear 167910
surface silver reflectors and a process
for making the same
18. improvements in/or relating to vacuum 168744

coating of front surface silver coating on
glass, metal and dielectric substrates

(d) Since 1988, 22 patent applications
have been filed and the patents received
so far are 5.

Production and Distribution of CRGO
Silicon Steel

*100. SHRIMATI MALINI BHAT-
TACHARYA: Will the PRIME MINISTER
bevphased to state:

(a) what percentage of CRGO silicon
steel required for the electrical industry is
produced within the country;

(b) the cost of imported CRGO silicon

steel as compared to that of the indigenous
product;

(c) whether the Government propose to
distribute the indigenous product directly to
small scale units by quota system rather
than through the large and medium indus-
tries; and

(d) i so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN) (a) As per the information avail-
able from Department of Steel/Steel Author-
ity of India Limited (SAIL), approximately



59  Written Answers

12.5% of CRGO Silicon Steel required for
the electrical industry is produced within the
country.

(b) As per the information made avail-
able by the Department of Steel/SAIL, there

arevarious grades of CRGO electricalsheets .

in coil form produced in the country and the
price of different grades is more or less
same.

The indigenous price of M-6 grade of
CRGO electrical sheet is Rs. 67,550 par MT
as against imported price (landed cost) of
RS. 90,446 per MT.

(c) and (d). According to Department of
SteelV/'SAIL, the distribution of approximately
85% CRGO electrical sheets is under long-
term arrangement with users which is in
operation since 1989. Balance 15% of the
production is utilised for distribution amongst
small scale units on first cum first basis.
Efforts are being made to step up production
of CRGO electrical sheets to meet the in-
digenous demand.

Unauthorised Construction of Religious
Places

893. SHRI P.M. SAYEED: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details and number of religious
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places constructed unauthorisedly during
the last three years in Dethi; and

(b) the steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) and (b) The
information is being collected and will be laid
on the Table of the Sabha.

[Translation)
Sick Industrial Units

894. SHRIDAU DAYAL JOSHI: Willthe
PRIME MINISTER be pleased to state the
State-wise number of sick industrial units
made economically viable and expended in
terms of their production capacity during the
last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): Data on sick industrial units as-
sisted by the banks in the country are main-
tained by the Reserve Bank of India. As per
the latest. Reserve Bank of India data, there
were 280 Non-SS! sick and 8,201 SSI sick
units in the country which were identified as
viable and put underthe nursing programme,
as at the end of September, 1989. State-
wise break-up of these units is given as
attached Statement.

STATEMENT

Viable units put under nursing (as at the end of September, 1989)

State/Union No. of Non-SSI No. of SSI

Territory Sick units sick units
(1) (2) 3)

1. Andhra Pradesh 34 239

2. Assam

2 89
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State/Union No. of Non-SSI No. of SSI
Territory Sick units sick units
m @ @

3. Andaman & Nicobar Islands —_ -
4. Arunachal Pradesh - -_
5.  Bihar 11 239

6. Chandigarh 6 8

7. Daman & Diu —_ —_

8. Delhi 7 126
9. Dadra and Nagar Haveli —_ 1
16. Gujarat 24 206
11. Goa 1 128
12. Haryana 6 28
13. Himachal Pradesh 3 20
14. Jammu & Kashmir - 5
15. Kamataka 14 422
16. Kerala 10 1,009
17. Lakshadweep —_ —_
18. Manipur - 2
19. Madhya Pradesh 7 187
20. Maharashtra 67 1,318
21. Meghalaya —_ 12
22. Mizoram - -
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State/Union No. of Non-SS/ No. of SSI
Territory Sick units sick units
) @ 3)

24. Orissa 7 160

25. Pondicherry - 27

26. Punj;b 5 85

27. Rajasthan 6 59

28.  Sikkim - 1

29. Tamil Nadu 29 1917

30. Tripura — 3

31.  Uttar Pradesh 10 204

32. West Bengal 31 1,736

TOTAL

280 8,201

[English)

Specialised Workshops on Animal
Behaviour Ecology

895. SHRI SUBASH CHANDRA
NAYAK: Will the PRIME MINISTER be
pleased to state:

(a) whether a decision was taken by the
Programme Advisory Committee to evolve a
series of specialised workshops with strees
on methodologies in the area of animal
behaviour ecology and evolution;

(b) if so, the details thereof; and

(c) the details where such workshops
have been held/proposedto be held and the
number of scientists who participated inthese

workshops?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCVES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) Yes, Sir.

(b) and (c). Details as given in the at-
tached Statement.
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Production of Bulk Drugs

896.'SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state: :

(a) whether the Government propose to
Increase the production of bulk drugs in the
country;

(b) if so, the specific steps taken in that
direction §uﬁt\g the last three years;

(c)the stepstaken to make availablethe
drugs particularly Life-saving drugs ade-
quately in the country; and

(d) the steps taken or proposed to be
taken to increase the production and export
of bulk drugs?

~ THE MINISTER OF STATE IN THE

' AGRAHAYANA 6, 1913 (SAKA)
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IZERS (DR. CHINTA MOHAN): (a) to (d).
One of the core concerns of the Drug Policy
hasbeen to encourage greater production of
bulk drugs in the country and from as basic
a stage as possible. To this end, the Drug
Policy has prescribed various measures
including delicersing of bulk drug manufac-
ture, broad banding etc. which are being
regularly implemented. For encouraging
export of pharmaceutical products including
bulk drugs, in addition to other general
schemes available to the Industry , a one
time export. scheme has also been in opera-
tion under the provisions of the Drug Policy.
The production of bulk drugs have continued
to show increase in the last three years also,
and where indigenous production is not
adequate to meet indigenous demand, im-
ports are being permitted. The export trend
has also sh&wn an increase. The value of
indigenous production of bulk drugs as well
as of exports of pharmaceutical items in the
last three years, are as follows:-

.MINISTRY OF CHEMICALS AND FERTIL-

Year Indigenous production of . Export (all pharmaceutical
bulk drugs (Rs./lakhs) " products) (Bs./lakhs)
1987-88 370.00 289.7
1988-89 A 549.00 467.6
1989-90° 610.00 856.8

Payment of Honorarlum to Inquiry
Presenting Officer

897. SHRIJEEWAN SHARMA: Willthe
PRIME MINISTER be pleased to refer to the
reply given on September 4, 1991 to Unstar-
red Question NO. 5605 and state:

(a) whether honorarium Is paid to offi-
cials who are appointed as inquiry officer
and presenting officer in the departmental
cases under the disciplinary and vigilance
rules; and

(b) if so, the details of the orders under
which the same is paid?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) and (b). In terms of
Ministry of Personnel's Office Memorandum
No. 134/5/85-AVD.I dated 11th July, 1988
‘honorarium is paid to Inquiry Officer/Pre-
senting Officer. A copy of the office memo-
randum is annexed as a Statement.
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STATEMENT

No. 134/5/85-AVD.|
Government of India
Ministry of Personnal, P.G. & Pen-

sions
(Deptt. of Personnal & Training)

New Delhi, the 11 July, 1988.
OFFICE MEMORANDUM

SUB:- Disciplinery Proceedings— Part-
time Inquiry Officers — Grant of honorarium.

The undersigned is directed to say that
Govt. is much concerned at the undue delay
in the disposal of disciplinery proceedings,
particularly those relating to major penalty
proceedings. The delay, it has been found,
generally occurs atthe stage of oral inquiry.
Several steps had been suggested in K.
Ramanujam’sd.o. letter no. 134/2/83-AVD.|,
dated the 2nd May, 1985 to ensure that
disciplinary cases are disposed of quickly. It
is, however, observed that, inspite of the
various measures suggested in that letter, a
lot of delay still occurs in the disposal of
disciplinary cases. It is advisable that the
disciplinary cases are revisuad every month
by an officer-in-charge not below the rank of
a Joint Secretary to Gowt. of India and nec-
essary steps taken to expedits their dis-
posal.

2. One of the measures sug-

gested in that letter was -

that, wherever a large
_ numberoforalinquiries are
pending, the Deptt. should
earmark some officers to
complete the inquiries
within time limit to be indi-
cated by the disciplinary

NOVEMBER 27, 1991

Written Answers 72

authority. The canpatem ,
authority, within its*finan-*
cial powers may consider
sanction of suitable hono-
rarium where inquiries are
not part of their sphere of
duties, to the Inquiry Offi-
cers/Presenting Officers
subject to a minimum of
Rs. 250/- and a maximum
of Rs. 500/- in respect of
Inquiry Officers and mini-
mum of Rs. 100/- and a
maximum of Rs. 300/- to
the Presenting officers, The
amount payble on each
Occassion maybe decided
on merits taking into ac-
countthe quality/volume of
wark and its quick and
expeditious completion.

3. These orders will take ef-
fect from the data of issue
and will also apply to in-
quiries in progress.

sd/-
(B. SEN)
JOINT SECRETARY TO THE
GOVT. OF INDIA.

All the Ministries Departments
(Secretary by name)

. Copy forwarded for information to
Secy., CVC, New Delhi.

sd/-
(B.SEN)

 JOINT
SECRETARY TO THE GOVT. OF INDIA.

Copy to Estt (All.) Section.
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[ Translation]
Review of J.R.Y.

898. SHRI SANTOSH KUMAR GANG-
WAR: Willthe PRIME MINISTERDbe ploased
to state:

(a) whetherthe Government havetaken
a decision to review the Jawahar Rojgar
Yojana; and

(b) if so, the details thereof and the
actlon taken in this regard so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) and (b).
The Government has taken-up the work of
Concurrent Evaiuation of Jawahar Rozgar
Yojana (JRY) to assess its impact in rural
areas in relation to the stated objectives of
the programme. The review of the J.R.Y. will
be considered in the light of the findings of
the Concurrent Evaluation.

In the course of Concurrent Evaiuation
which has already been launched, the im-
pact of the programme on the type of assets
created under the J.R.Y., its usefulness to
the society in general and poor sections of
the community in particular and the contribu-
tion of J.R.Y. to the welfare of the families
below poverty line will be the main points of
the Evaiuation.

Revival of clossd Public Sector Under-
takings

899. SHRI BHUBANESHWAR
PRASAD MEHTA:Will the PRIME MINIS-
TER be pleased to state:

(a) the number of public undertakings
lying closed in the-country and the number of
labourers who were working therein; and

(b) the details of the plan of the Govem-
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ment to revive the closed public undertak-
ings and to provide jobs to the labourers who -
were rendered jobless? '

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHIR PK.
THUNGON): (a) There is no Central Publio
Sector Undertakings lying closed in the
country.

(b) Does not arise.
[English]

implementation of National Capital
Region Plan

900. SHRI SANAT KUMAR MANDAL:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the ambitious National
Capital Region (NCR) Plan, aimed at de-
congesting capital city, has gone away;

(b) if so, the reasons thérefor;

(c) the progress made so far to shift the
various- Central Government subordinate
offices as also of public sector undertakings
like NTPC, BHEL, FCI and others outside

‘Delhi to relieve the congestion;

(d) whether the Union Govemment is
drawing up a comprehensive policy for the
development of the NCR and to decongest
Delhi; and

(6) if 50, the broad foatures thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT

(SHIR M. ARUNACHALAM): (a) No, Sir.
(b) Does not arise.

(c) The Offices of National Labour Insti-
tute and National Vocational Training Insti-
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tute have shifted to NOIDA and office of

Postal Staff College to Ghaziabad recently.-

_ It has been decided to shift 13 more Govern-
ment offices also to places outside Dethi.
The Government offices also to places out-
side Delhi. The Government has also de-
cided to shift 25 Public Sector Undertakings
out of Delhi. However, none of them has
actually shifted so far. The matter has been
taken up at a high level with the administra-
tive Ministries concerned.

(d) The National Capital Region Plan-
ning Board constituted under the National
Capital Region Planning Board Act, 1985
has already prepared a Regional Planforthe
harmonious development of the National
Capital Region. The Plan has come into
force with effect from 23rd January, 1989.

(e) The plan is an inter-related policy
frame covering all sectors of development
namely demography, human settlement,
land-use, economic activities, transport and
tale-communications, public services, ecol-
ogy, environment and shelter. The Plan
envisages that location of new establish-
ments and expansidn, of existing ones is
outside Delhi, specially in the towns identi-
tied for development on priority basis. To
decongest Delhi's transport system, the plan
envisages strengthening and widening of
the National Highways, development of an
inner and outer grid road system, and a
regional rail by-pass to avoid by passable
traffic now moving through Delhi.

Ships for Ocean Research

. 901. SHRI GOVINDRAO NIKAM: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have nay
proposal 1o build four ships for ocean re-
search, P

t

(b)lfso the details thereof; and
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(c) the time by whioh the ships willbe
built?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) There is no pro-
posal in the Department to build four ships.

(b) and (c). Does not arise.

[ Translation}

- Difference In the Prices of Packed and
Loose Edible Olls

902. SHRI GOVINDRAO NIKAM:Will
the PRIME MINISTER be pleased to state:

(a) whether there is a vast difference in
the prices of packed edible items and the
loose items; and

(b) if so, the steps the Government
propose to ensure that these items are
available at equal prices by reducing the
packing charges?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). In the case of
edible items of mass consumption, there is
only marginal difference in the prices of
packed and looseitems. In view of the higher
cost of packing in tins the exact equality in
prices is not possible. However, in the cases
where selected edible items are soid Incostly
packaging material, efforts are being made
to go in for, altemative cheap packaging
material to reduce the prices. In respect of
imponed Palmolein the supply of edible oil
throughthe public distribution system is being
atrangedﬂuoughpolypad(oﬁ kg. each by

the Government.
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[English]
Rise In Price of Coconut Oil

903. SHRIPRAKASH V. PATIL: Willthe
PRIME MINISTER be pleased to state:

(a) The percentage of rise in the prices
of coconut oil at the end of June, 1991;

(b) the main causes therefor; and

(c) the measures taken by the Govemn-
ment to contain the prices of coconut oil and
to ensure its availability to the consumers at
a reasonable rate?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLEIS AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) The wholesale price index
number of coconut oil for the month of June,
1991 was higher by 5.6% over January,
1991.

(b) The main factors contributing to the
rise in the prices of coconut oil are attributed
to general upsurge in edible oil prices, virtual
stagnation in coconut oil production coupled
with gap between demand and supply (ed-
ible oil as a whole) because of limited im-
ports of edible oils.

(c) For augmenting the country’s pro-
duction of coconut oil, Government has set
up a Coconut Development Board for pro-
moting coconut cultivation/development.
Efforts are being made for improving the
production by using moderntechniques, i.e.,
Tissue Culture etc. Remunerative support
prices are being announced annually. In
order to give thrust for its development,
coconut has been declared as an Oilseed.
For improving the availability fo indigenous
oils, Government is continuing with oilseed
production programme, oilseeds projects of
N.D.D.B., setting up of Technology Mission
on Oilseeds, intensification of research.
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Govemment has also decided to allow blend-
ing of any two edible oils including coconut
oil.

Central Agencles Worlding for Rural
Development

904. SHRI ASHOK ANANDRAO
DESHMUKH: Will the PRIME MINISTER be
pleased to state: the details of the Central
agencies presently working for rural devel-
opment in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): The Pov-
erty Alleviation and other Programmes of
this Ministry are normally implemented by
the State Governments. However, there are
two Central Agencies under this Ministry
which are working for specific aspects of
rural development. Their details are given
below:

i) The Council for Advancement of
People’s Action and Rural Technology (CA-
PART):

The Council for Advancement of
People’s Action and Rural Technology
(CAPART) was registered under the Socie-
ties Registration Act in September, 1986
and is working under the aegis of the Ministry
of Rural Development. The primary func-
tions of the Council isto encourage, promote
and assist voluntary action in the implemen-
tation of projects for the enhancement of
rural prosperity. In pursuance of this objec-
tive, the Council has been giving financial
and technical assistance to voluntary agen-
cies for implementing projects under various
Schemes. The Council is also engaged in
the promation/application and spread of
science and technology in the villages.

ii) National institte of Rural Develop-
ment (NIRD):
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The National Instituta of Rural Develop-
: ment (NIRD) at Hyderabad was established
in 1977. k is the national apex organisation
for training, research and consultancy in the
field of rural development. It also has a
regional centre at Guwahati.

Target for Atomic Energy Generation

905. SHRI K.V. THANGKABALU:
SHRI PANKAJ CHOWDHARY:

Will the PRIME MINISTER be pleased
to state:

(a) whether the target for atomic energy
generation was fixed at 10,000 megawatts
by the end of the year 2000 A.D.;

(b) if so, in view of the recent economic
crisis this target is proposed to be revised;

{c) # so, the new target fixed for atomic
energy genaration;

(d) the total installed capacity of atomic
energy generation;

{e) whether the production has been
according to this capacity;

(f)ﬁnotthepemenmgentproducuonm
the year 1990-91 ascompafedtouncapao-
ity; and

(9) the cost of power so generated
therein?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir. This target

was setin January 1984 as per the Nuclear
Power Profile of the Department of Atomic
Energy (DAE) for the period 1985-2000.

(b) Yes, Sir. The target has been re-
vised taking into account the present re-
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soweoermdlandshtusdmeimpbmma- '
tion of the programme.

(c) As per the proposals for the 8th Five -
Year Plan submitted by Depit. of Atomic
Energy to the Planning Commission, a tar-
get of achieving a total installed capacity of
7700 MWe by the year 2002 through nuclear
power is envisaged. A clear position in this
regard will emerge after finalisation of the 8th
Five Year Plan.

(d) The present rerated installed capac-
ity including the second unit of Narora Atomic
Power Station which achieved criticality in
October 1991 is 1500 MWe.

{e) and {f). Actual average productionis
normally a percentage of installed capacity
in any power station including nuclear. This
percentage known as capacity factor varies
from year to year and unit to unit due to
forced and planned, outages and lower
operational power levels compared to rated
valuesfor different reasons. The total annual
capacity factor of nuclear power stations in
commercial operational units excluding the
first unit of Rajasthan station in the financial
year 1990-91 was about 60% of the rated
installed capacity that prevailed during the
year. The operational power level of the first
unit of the Rajasthan Atomic Power Station
has been restricted to about 100 MWe
compared to the original installed capacity of
220 MWe consequent on the mechanical
sealing of the light water leak in the south
end shield of the reactor.

{g) The cost of generation of electricity
from the nuclear power station presently in
operation varies from about 55 to 100 paise/
KWh as of June 1991 including a return of
12% and depreciation of 3.6% on capital
employed, at a normative capacity factor of
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Atomic Power Plant in Kaiga, Karnataka

906. SHRI C.P. MUDALA GIRI-
YAPPA:
SHRI KH. MUNIYAPPA:
Will the PRIME MINISTER be pleased
to state:

(a) the progress made so far to set up
Atomic Power Plant near Kaiga in Karna-
taka; '

(b) the total money spent\so far in this
regard;

(c) the time by which the plant is likely
to be commissioned;

(d) whether any foreign assistance is
being sought for setting up this plant; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) Construction of the
main plant buildings is in progress. Manufac-
ture and delivery of plant components and
equipment is progressing. Works on a
number of supply-cum-erection packages
on the conventional systems have been
awarded and are in progress. Reactor equip-
ment installation works are scheduled to be
taken up in the year 1992,

(b) The cumulative expenditure on this
project as on September, 1991 is about Rs.
345 crores.

., (c) As per present status, the first unit is
expected to achieve criticality in June 1996
and the second unit in a period of six months
thereafter. A period of about six months will
be required between achievement of critical-
ity and commercial operation of the units.
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(d) No, Sir.
(e) Does not arise.
Sick Small and Tiny industrial Units

907. SHRIA. CHARLES: Wilithe PRIME
MINISTER be pleased to state:

(a) the number of sick small and tiny

' industrial units;

(b) whether under the nursing pro-
gramme for the revival of sick SSl units, only
1% of the above mentioned units are looked
after by the BIFR;

(c) whether the Government have
chalked out a programme for helping the
remaining 99% unit; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) As reported by RBI, there were
186441 sick SS! units (including tiny units)
with outstanding bank credit of Rs. 2243.31
crores as atthe end of September, 1989, the
latest period for which data are available.

(b) to (d). Small Scale Industrial Under-
takings and Ancillary Undertakings are out-
side the purview of Sick Industrial Compa-
nies (Special Provisions) Act, 1985. Hence,
sick SSI units are not reported to BIFR.
Financial institutions and banks prepare
rehabilitation package in respect of sick SSI
units considered as potentially viable and
extend necessary reliefs/concessions forthe
revival of the units.

Aliotment of 48 Meter Plots in Rohini
908. SHRI BHAGWAN SHANKAR

RAWAT: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:
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(a) whether any allotment of 48 meter
residentialplots has been made during 1991;
by Delhi Development Authority under the
Rohini-LIG-1981 Scheme;

(b) if so, the priority number of 48 meter
plots covered so far; and

(c) when the next allotment of 48 meter
plots is likely to be made and the number of
such plots likely to be allotted in the next
allotment?

THE MINISTEﬁ OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir,

(b) There is no separate list of priority
numbers according to different plot sizes.

(c) The next allotment of 48 meter plots
can be made only after further plots are
carved out and it is not possible to say how
many such plots will be available for allot-
ment in the next draw.

[ Translation)

Discontinuance of Compuisory Paper
of English Language

909. SHRI ARVIND TRIVEDI: Will the
PRIME MINISTER be pleased to state:

(a) whether a demand to do away with
the compulsory paper of Englishlanguagein
the examination conducted by the UPSC
has been made;

(b) i so, whether the Government have
taken any decision in this regard;

(c)iao.ﬂwdotaihﬂnred'and
(d)ﬁnot the reasons therefor and the

tnmebywhiehadoeismislldybboﬂan
in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVAY): (a) Yes, Sir.

(b) to (d) The Union Public Service
Commission set up an Expert Committee
under the Chairmanship of Prof. Satish
Chandra, ex-Chairman, University Grants
Commission, inter alia, to examine the ques-
tion relating to discontinuance of compul-
sory paper in English in certain examina-
tions conducted by the UPSC. The Commis-_
sion has submitted its report which is under
detalled examination.

[English]

Compensation Paid to Co-op. Group
Housing Socleties

910. SHRI S.N. VEKARIA: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether nine co-operative Group
Housing Societies of Delhi were allotted fully
developed land by the Land and Develop-
ment Office in Andrews Ganj/Sadiq Nagar
area during the last 10 years or so;

(b) i s0, the names of these Societies
and the area of land allotted to each of them;

(c) whether the same land was subse-
quently taken back by the Land & Develop-
ment Office and allotted to HUDCO for con-
structing HUDCO palace;

(d) # so, the details of expenditure, ¥
any, incurred by HUDCO on the develop-
ment of the land;

(e) the amount of compensation, ¥ any,
paid by Land & Development Office to any or
all the nine Societies for the development of
that land by them; and
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(f) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Land at
Pinjrapole was allotted to nine Group Hous-
ing Societies and the societies were to un-
dertake internal development work at their
own cost. '

(b) A list of Societies to whom the land
was allotted alongwith details of area is
given in the attached statement.

(c) The land was taken back from the
Societies as the allotment orders were de-
clared void by the Supreme Court. 10 acres
has been allotted to CPWD for construction
of General Pool residential accommodation.
An area of 42.6 acres has been allotted to
HUDCO for development as follows:-
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25 acres for General Pool residential
accommodation.

17.6 acres for Community CenQr-e.

Besides an areaof 18 acres fo land has
been entrusted to HUDCO for care and
maintenance as zonal green.

(d) No expenditure has been incurred
so far by HUDCO on development of the
land. '

(e) and (f) As the allotments were de-
clared void by the Supreme Court, the ques-
tion of payment of compensation does not
arise.

The amounts deposited by the Socie-
ties have been refunded to them along with
interest at the rate of 12 percent per annum.
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[Translation)
Marking of Prices of Medicines.

911. SHRIMATI SUMITRA MAHAJAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the condition to mark the
prices alongwith taxes is not applicable to
medicines; and

(b) if so, the reasons therefor and the
action taken by the Government to remove
the difficulties being faced by the common
man in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
Sir, it is applicable to non-scheduled formu-
lations. However, drug industry has been
allowed grace period upto 31st December,
1991 for adopting the revised pattern of sale
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price marking onthe packages of non-sched-
uled drugs.

[English]

Allotment of essential commodities to
Kerala

912. SHRI THAYIL JOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state: the month-wise total quantity of rice,
wheatsugar, pamolein and kerosene alloted
and supplied to Kerala for distribution under
Pubiic Distribution System during the period
from July, 1991 to October, 19917

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI KAMALUD-
DIN AHMED): The allocation and lifting of
Rice, wheat, sugar, palmolein and kerosene
for Kerala for the month of July, 1991 to
October, 1991 are given in the attached
statement.
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Progress under Jaladhara Scheme

913. SHRI K. PRADHANI: Will the
PRIME MINISTER be pleased to state:

(a)whether ascheme named ‘Jaladhara’
was initiated by the Union Government dur-
ing the year 1988-89 to provide pump sets to
the marginal farmers of drought prone areas
in Orissa;

(b) if so, the details regarding drought
prone districts included under this scheme;
and

(c)thetargetsfixedvis-a-vis the achieve-
ments made uptil now under this scheme?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (a) Yes, Sir.
Howaever, this scheme which was extended
to 615 drought prone blocks in 13 states,
Including Orissa has been discontinued by
the Department of Power with effect from
1.4.90. The liability committed upto 31.3.90
was to be met during thefinancial year 1990-
91.

(b) The districts of Kalahandi, Bolangir,
Phulbhani and Sambalpur were included
under this scheme in Orissa.

(c) The targets fixed vis-a-vis achieve-
ments made in Orissa upto the end of March
1991 are as under:

No. of Pump sets
S. No. Name of the Target Achievement
District
1. Kalahandi 1056 1056
2. Bolangir 840 770
3. Phulbani 580 578
4. Sambalpur 695 695
Total 3171 3099

Promotion of Sugar Projects in Orissa

914, SHRI ARJUN CHARAN SETHI:
Will the Minister of FOOD be pleased to
state:

(a) whether the Governmsnt of Orissa
has requested the Union Government for
promoting Sugar Projects in Orissa; and

(b) l so, the details regarding the Letters
of Intent granted in favour of Orissa Govern-
ment alongwith the location of the Projects?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRITARUN GOGi):
(a) and (b). After the issue of the Licensing
Policy guidelines for the 7th-Five Year Plan
vide Press Note dated 2.1.87, the Industrial
Promotion and Investiment Corporation of
Oiissa Limited (IPICOL), a Government of
Orissa Undentaking, had applied for grant of
industrial licences for establishment of new
sugar factories at various places in Orissa.
After considering their applications, the
Central Government have granted 7 Letters
of Intent for establishment of new sugar
factories as per details given below:
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Promotion of Traditional industries

915. SHRI PARASRAM BHARDWAJ:
Will the PRIME MINISTER be pleased to

 state:

(a) the steps Government havetakento -

promote the traditional industries of the
Tribals and the Scheduled Casta people and
make them economically viable in compari-
son to other similar modern industries;

(b) the incentives Government propose
to provide to the handicraft-based cottage
industries and in finding markets for such
products in india and abroad; and

(c) the assistance the Union Govemn-
ment propose to provide in order to ensure
that the raw materials required for these
industries are available at reasonable rates
and in sufficient quantities?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). The participation of
scheduled castes and scheduled tribes forms
an integral part of the overall programme of
KVIC. The programmes of KVIC are primar-
ily directed atthe improvement and upliftment
of SCs/STs and other weaker sections of the
community. The traditional industries where
participation of SC/St is significant are wool-
len khadi weaving, village leather, non-ed-
ible oil seeds collection, bee-keeping, fibre
etc. The participation of SC/ST in the total
employment provided by KVIC accounts for
nearly 30 per cent. The following important
steps have been taken to promote traditional
industries of SC/STs:-

1. Special programmes
have been taken up in
selected districts of the
country especially to
benefit to SC/STs;

2. Set apart part of the
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budget allocation spe-

cially for SC/STs;

3. Preparation of separate
plans suited to the benefit
of tribals and SCs;

4 Extension of liberalised

pattern of assistance to
SC/STs; such liberalised
patterns are 75 percent
grant and 25 percent loan
for purchase of machiner-
iesftools, equipment/im-
plement and 50 percent
grant and 50 percent loan
for construction of build-
ings.

5. Allowing major institutions
to have extra assistance
over and above the celing
limit of Rs. 2.50 crores
provided they utilise the
additional funds specially
for the benefit of SC/STs.

{c) KVIC promotes village industries
which are generally based on the locally
available raw materials. It also assists insti-
tutions and cooperatives through State KV1
Boards in the provision of raw materials.
KVIC has proposals to create raw material
stocks so that the same can be provided at
the reasonable rates and sufficient quanti-
ties to the indentee institutions.

Losses in Public Sector Undertakings

916. SHRI J. CHOKKA RAO: Will the
PRIME MINISTER be pleased to state:

(a) the number of Public Sector Under-
takings which are incurring losses and the
extent of cumulative losses incurred by them
by the end of March, 1991;

{b) the details of each industry;
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(c) whether the Government are con-
templating any proposal to bring down the
losses; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). 98 Central Public
Sector Enterprises incurred net loss during
1989-90. Accumulated losses as on
31.3.1990 for these enterprises were Rs.
10,049.99 crores. Figures for 1990-91 are
under compilation and are due for submis-
sionto Parliament during its Budget Session
in February, 1992. The extent of cumulative
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losses incurred by each of the Public Sector
Enterprise is given at in the attached state-
ment.

(c) and (d). Improving the performance
of Central Public Sector Enterprises is a
continuous process. Enterprise specific ac-
tion is taken by the concerned administrative
Ministry/Department and the enterprises to
improve the performance. Some of the
measures taken are modernisation and
rehabilitation plan, financial, managerial and
organisational restructuring, change in prod-
uct-mix, energy conservation, technological
upgradation, signing of MOU with Govern-
ment etc.
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[Tanslation]
Production Capacity of TAFCO

917. SHRI KESRI LAL: Will the PRIME
MINISTER be pleased to state:

(a) the details of production capacity of
Tannery and Footwear Corporation of India
located at Kanpur for the last three years;

(b) whether the products of TAFCO are
exported also;

(c) if so, the details théreof; and

(d) the steps taken by Government for
making TAFCO more viable and efficient?

NOVEMBER 27, 1991
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) The production details for
the lat three years are given in the State-
ment-| annexed.

(b) Yes, Sir.

(c) Details of exports are given in the
Statement-Il annexed.

(d) Govt. have been releasing funds to
TAFCO for implementing various schemes
to make the unit more viable. During the last
§years (upto 31-3-91), funds to the extent of
Rs. 2.05 crores under plan and Rs. Rs. 19.53
crores under Non-plan had been released.

STATEMENT

Actual Production figures of Tafco for the Last Three Years

(Figures in lakhs)

Product Unit Actual Production

1988-89 1989-90 1990-91

(provisional)

Footwear Pairs 425 3.58 3.13
Bark Leather Kg. 5.00 437 2.10
Chrome Leather Sq.m. 1.65 152 1.34
Leather Board Sheet 0.17 0.26 0.16
Rubber Goods Kg. 2.00 2.15 1.01
Shoe Finishes Rs. 33.17 2753 24,61
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STATEMENT - Ii

Exports of Tafco Products During the Past Three Years

(Rupees in lakhs)
1. DIRECT EXPORTS:
Product 1988-89 1989-90 1990-91
Footwear 227 - -
Bark Leather 27.18 23.127 0.88
Chrome Leather 435 1.09 1.90
Industrial Leather - 1.40 -
Closed Upper - - 29.14
Saddlery 0.29 -
Cut Sole 0.78 - -
i) EXPORT THROUGH EXPORT HOUSES:
(Rupees in Lakhs)
Product 1988-89 1989-90 1990-91

Qty. Value Qty. Value Qty. Value

(Pairs) (Rs.) (Pairs) (Rs.) (Pairs) (Rs.)

Army Combat - - 106155 179.06 58513 106.80

[English} gaining Trade Union for the Medical & Sales

Representatives of Indian Drugs and Phar-

Recognition to the Trade Union of maceuticals Limited by the Indian Drugs and

indian Drugs and Pharmacseuticala Pharmacaeuticals Limited Management and
Limited also by the Government of India;

918. DR. ASIM BALA: Will the PRIME (b) whether FMRAI has been derecog-

MINISTER be pleased to state: nised; if so, the reasons thereof, which law
gives provision for derecognition;

(a) whether the Federation of Medical &
Sales Representatives Association of India ~{c) whether the International Labour
(FMRAI) was recognised as the sole bar-  Organisation wrote to the Government of
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India regarding such derecognition; if so,
what was the reply given;

(d) whether the IDPL Management
declared lock out in West Bengal w.e.f.
August 19, 1989 with prior intimation as per
Industrial Desputes Act; and

(e) if not, the reasons for non-payment
of wages during the lock out period from
August 19, 1989 to November 20, 1989 to
the employees concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a)to (e). Information
is being collected and would be laid on the
Table of the House.

Registration of New Industries In
Gujarat and Delhi

919. SHRI CHANDRESH PATEL: Will
the PRIME MINISTER be pleased to state:

(a)the numberof proposals from Gujarat
and Delhi regarding registration of new in-
dustries pending with the Government;

(b) the details of industries registered in
Gujarat and Delhi from January 1, 1990 to
October 31, 1991; and

(c) when the pending proposals are
likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The schemes of registration of
industries have been abolished under the
new Industrial Policy vide Notification No.
477(E) dated 25th July, 1991.

(b) Details are published by the Indian
Investment Centre in their 'Monthly Newslet-
ter’. Copies of this publication are being sent
to the Parliament Library regularly.

(c) Does not arise in view of (a) above.
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Committee to look after unauthorised
Constructions in Capital

920. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the High Court of Delhi has
ordered for the setting up of a Committee to
look Into the problem of unauthorised con-
struction and violation of building bye-laws in
the capital;

(b) if so, the details thereof and the
terms of reference of the Committee;

(c) whether the Committee has submit-
ted any report; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) A Committee has been constituted
under the Chairmanship of Secretary Minis-
try of Urban Development to go into the
details of unauthorised construction and
misuse of residential properties and suggest
remedial measures to combat this menace
1o ensure orderly development of Delhi.

(c) Yes, Sir.

(d) The Committee has formulated vari-
ous recommendations in the light of the
analysis of the present regulations and the
practices of builders and professionals in
regard to deviations from the sanctioned
building bye-laws, violation of building bye-
laws andthe regulation of Delhi Master Plan.
The Committee’s recommendations include
inter-alia appointment of Special Police offi-
cers from Residents Associations; increase
inthe number of courts of jurisdiction; amend-
ment of Delhi Development Act and Punjab
Municipal Act to enable effective control of
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Pcnlbodiosmmauﬂmisodcomtnubn;
-amendment in the Registration Act to make
the registration of Power of Attorey compul-
soty; listing the risk factors by any Public
Sector or private builder/developer/while
advertising/publicising sale of plotland/built
up space; creation of 4 companies of Police
under the aegis of Delhi Police for better
enforcement; strengthening of Demolition
Squad; fixing responsibility on Architects,
Engineers, Plumbers etc. in case of default;
and licensing of developers, builders and
property agents.

Board of Directors in CAPART

921. SHRI P.C. THOMAS: Will the
PRIME MINISTER be pleased to state:

(a) whether The Council for Advance-
ment of People’s Action and Rural Technol-
ogy has any Board of Directors at present;

(b) if so, when this Board was last con-
stituted;

(c) whether the tenure of this Board has
since expired;

(d) for how many years CAPART has
been without a legally constituted Board of
Directors having non-official members; and

(e) the details of the projects in Kot-
fayam and Erakulam districts in Kerala
which have been aided by CAPART during
the last three years?

[Englsh)]

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) No, Sir.

() On 1.1.1987

{c) The tenure expired on 31.12.1989

(d) Since 1.1.1990

(e) The details of projects sanctioned in
Kottayam and Emakulam Districts in Kerala
aided by CAPART during the last three years

are given in the attached Statement - |, i and
n
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Bomb Blast in Orissa Sand Complex

922. SHRIGURUDAS KAMAT: Wilithe
PRIME MINISTER be pleased to state:

(a) whether there was a bomb blast in
the Orissa Sand Complex of the Indian Rare
Earths Limited;

(b) if so, whether the cause of the bomb
blast has been ascentained;

(c) i so, the details thereof;

(d) whether the culprits have been ar-
rested; if so, the details thereot; and

(e) the action takan against the persons
found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) and (c). The local police with whom
F.LR. has been lodged are investigating the
case. They have not yet arrived at any defi-
nite conclusions.

(d) The poliice, so far, have arrested four

persons, of whom one is a regular employee,

two casual workers and one a dismissed
employee, of the company.

NOVEMBER 27, 1991

Written Answers 132
Sick Sugar Factorles

923. SHRI MORESHWAR SAVE: Wil
the Minister of FOOD be pleased to state:

(a)thetotal number of Sugar factoriesin
the private, public and cooperative sectorsin
the country, State-wise;

(b) the names and the number of sugar
factories which have been declared as sick
units in each state;

(c) whether the Government have any
plan to revive these sick sugar units;

(d) if so, the details thereof and by what
time the plan will be executed; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF MINIS-
TRY OF FOOD (SHRI TARUN GOGOI): (a)
A statement - | giving the position as on
30.9.1991 is attached.

(b) to (e). Under the provisions of the
Sick Industrial Companies (Special Provi-
sions) Act, 1985 companies which become
sick can be referred to the Board for Indus-
trial and Financial Reconstruction (BIFR).
The BIFR has reported that 12 references
have been received in which
action is being taken under the provisions of
the aforesaid Act. List of such factories is
given in the attached statement - IL.

information regarding sick sugar facto-

(e) The actionto betakenwilldependon ries in the Cooperative and Public Sectors is

the resutt of police Investigations. not maintained.

STATEMENTH
Statement showing the state-wise and sector wise total number of installed sugar factories -

in the country.

Posttion as on 30.9.1991
Sl. No. State Total No. of installed Sugar
Factories
Pwvt. Public Coop. Total

1 Uttar Pradesh 29 31 105

“ -
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Sl No. State Total No. of Installed Sugar
. Factories

Pwvt. Public Coop. Total

1 2 3 4 5 6
2 Bihar 20 10 - 30
_ 3. Punjab 2 2 13 17
4. Haryana 1 - 9 10
5. West Bengal 1 1 - 2
6 Assam - - 1 2 3
7 Nagaland - - 1
8 Rajasthan 1 1 1 3
9. Madhya Pradesh 4 1 3 8
10. Orissa 1 - 4 5
11. Maharashtra 6 - 95 101
12. Gujarat ' - - 17 17
13, Goa . ] 1 )
14. Tamil Nadu 16 2 14 32
15. Kamataka 8 3 18 29
16. Pondicherry ) 1 - 1 2
17. Andhra Pradesh . 10 6 18 34
‘18. Kerala 1 - 2 3

Total . 117 57 229 403
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STATEMENT - il Allotment of Land to Cooperative
Societles in Chandigarh
Statement Showing the namesof the
Sugar Factories whose References have 924. SHRI PAWAN KUMAR BANSAL:
been received by BIFR Willthe Minister of URBAN DEVELOPMENT
be pleased to state:
S.No. Nane of Sug«ar
Factor y (a) whetherthe Government propose to
encourage House Building Societies to
Andhra Pradesh undertake construction activity in order to
lessen the pressure on Governmental Or-
1. Challapalli Sugars Ltd. ganisations;
2. Kirlampudi Sugar Mills Ltd. (b) i so, the incentives offered in this
Bihar regard; and
3. Champaran Sugar Works (c) the progress made in regard to the
Ltd. aliotment of land to various co-operative
societies in Union Territory of Chandigarh?
Ld. MINISTRY OF URBAN DEVELOPMENT
. . (SHRI M. ARUNACHALAM): (a) and (b)
5. Salarjung Sugar Mills Ltd. Recognising that Housing Cooperatives
6. vati S ) occupy unique position in facilitating access
Gangavet Sugars Lid to housing and land, the draft National
Rajasthan Housing Policy, inter-alia, stipulates that
setting up of Cooperative Societies for vari-
7. Mewar Sugar Mills L1d. ous shelter related activities will be encour-
Maharashtra aged in urban and rural areas for different
income groups.
8. Godavari Sugar Mills Ltd.
. Loan assistance is made available to
Punjab cooperative housing societies by National
levelfinancialinstitutions viz. NHB, HUDCO,
9. Bh S A ’ ’
agwanpur Sugar Mills Ltd and LIC by uled
Madhya Pradesh banks to benefit their members falling under

10. Jiwaji Rao Sugar Co. Ltd.

West Bengal

11. Ramnuggor Cane & Sugar
Co. Lud. "

Uttar Pradesh
12. Lakshmiji Sugar Mills Ltd.

different income groups.

Developed land is also made available
to these Societies by no. of State Govern-
ment and development agencies at reason-
able price.

A

(c) As per information fumnished by the
Administration the applications

of 118 cooperative societies registered in
the U.T. of Chandigarh have been consid-
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ered and scrutinised. The list of eligible
societies alongwith the eligible members
has been finalised and sent to the Chandi-
garh Housing Board for allotment of land.
The Board has sent offer letters to 112
societies for depositing 25% of premium of
the land alongwith other information as per
rules.

Apparatus System for Bhopal Gas
Victims

SHRi V. SREENIVASA
PRASAD:

SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:

925.

Will the PRIME MINISTER be pleased
fo state:

(a) whether the attention of the Govern-
ment has been drawn to a newsitem cap-
tioned *“No apparatus for Bhopal Victims”
appearing in the Hindustan Times dt. Octo-
ber 8, 1991;

(b) if so, whether the Bhopal Gas Vic-
tims are dying and there is no proper official
apparatus yet to handle the money and
determine the amount of compensation due
for payment in each case; and

(c) if so, the concrete steps proposed to
be taken to streamline the official apparatus
system to handle money, etc., for the vic-
tims?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c).
Adjudication of claims and distribution of
compensation is 1o be carried out under the
provisions of the Bhopal Gas Leak Disaster

providss for a Welfare Commissioner with
appropriate assistance to undertake the
process of adjudication and compensation.
The Welfare Commissioner is in place and
the process of adjudication should com-
mence by the 3rd February, 1992, the date
which the Supreme Court has fixed for
commencement of the process.

[Translation)

Employment to Dispaiced Persons of
PP.CL

926. SHRI CHHEDI PASWAN: Will the
PRIME MINISTER be pleased to state:

(a) whether employment has been pro-
vided 1o all the fami.’as displaced from the
land acquired by Pyrites, Phosphates and
Chemicals Limited in Bihar;

(b) if so, the details thereof; and

(c) it not, the reasons therefor and the
number of persons provided employment so
far and the number of persons who are yet to

be provided employment?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c).
PPCL acquired land for setting up Fertilizer
Division of their Amjhore Unit (Bihar) from 77
tamilies. Out of these families, PPCL have
provided employment to 7 persons and 33
persons are being imparted training for ulti-
mate absorption in regular service subjectto
acquiring necessary skills by them. PPCL
has not been able to provide employment to
all the land oustees because their Mining
Division was already carrying alarge surplus
labour force and some of them were diverted
to the Fertilizer Division so as to improve the

persons
met-niliadlnndousmddnothmtho
required skill.
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[English}
Repalr of Roads in Delhi
927. SHRICHETANP.S. CHAL -
HAN:
SHRIMAT]I BHAVANA
CHIKHLIA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the total amount spent on repairs of
roads in Delhi damaged due to heavy rains
during August - September, 1991;

(b) whether allthe damaged roads have
been repaired;

(c) if so, the details thereof; and
(d) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). The
information is being collected and will be laid
on the Table of the Sabha.

[ Translation)

Research and Development in Bhabha
Atomic Research Centre

928. SHRI RAM SARAN YADAV: Will
the PRIME MINISTER be pleased to. state:

(a) the steps taken/proposed to be taken
by Bhabha Atomic Research Centre for
making available the results of its research
and development efforts for the rapid devel-
opment of the industries or for providing
assistance to the general technical develop-
ment of the country, besides its primary
objective of the development of National
Energy Programme;

(®) if s0, the details thereof; and

NOVEMBER 27, 1991
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(c) the resutt of the steps already taken
by Bhabha Atomic Research Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Besides the main
mandate of BARC to provide R & D base for
the generation of Nuclear Power, BARC has
been exploring other peaceful applications
of nuclear energy and also disseminating a
wide range of spin-off technologies through-
out the country for the general technical
development of the country.

(b) and (c). Our technology transfer in
electronics and nuclear instrumentation has
been through the public sector company
Electronics Corporation of India Ltd. which
has a tum over of more than Rupees Three
Hundred Crores per year. The isotope tech-
nology along with its applications is dissemi-
nated through Board of Radiation and Iso-
tope Technology (BRIT). Other spin-offtech-
nologies aretransferred oncommercialbasis
to private industries through the technology
transfer group of BARC. Besides technolo-
gies are also developed for other Govemn-
ment Departments, Public Sector Undertak-
ings and various states Governments.

[English]
Break-Through in Nuclear Fusion

929. SHRIANNAJOSHI: Willthe PRIME
MINISTER be pleased to state:

(a)whether any break-through hasbeen

achieved in the area of “Nuclear Fusion® by
the Indian Scientists;

(b) if so, the details thereof; and

(c) ¥ not, the present stage of scientific
Research in this field?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

_ GRIEVANCES AND PENSIONS (SHRIMATI

_ MARGARET ALVA): (a) and (b). No. Sir, No
miajor technology breakthrough has been
achieved by Indian Scientists so far.

(c) Presently the following laboratories
in India are pursuing research in the area of
fusion:

1. Bhabha Atomic Research
Centre, Trombay, Bombay.

2. Centre for Advanced Tech-
nology, Indore.

3. Institute for Plasma Re-
search, Gandhinagar.

4. Saha Institute of Nuclear
Physics, Calcutta.

Theoretical and experimental studies
are being conducted in these laboratories
towards understanding the physics & tech-
nological issues connected with Nuclear
Fusion Energy.

Value of Land In Delhi

930. SHRI DIGVIJAYA SINGH: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the value of vacant \and available in
Dethi with the Union Government and Delhi
Administration at current market prices;

{b) whether the Government have pre-
pared any project for optimum utilisation of
land in Dethi and raise resources for con-
struction of dwelling units for the poor; and

(c) i 50, the details thereol?
THE MINISTER OF STATE IN THE

OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) %o (c). The

information is being collected and will be
placed on the Table of the House.

[Translation}
Growth Rate of Uttar Pradeah

931. SHIRSHIVSHARAN VERMA: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state:

(a) whether thu growth rate of Uttar
Pradesh s less than that of the other States;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken to
increase the growth rate of Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWALJ): (a) The annual growth in Net
State Domestic Product of Uttar Pradesh in
1989-90 (as per the latest date based on
Quick Estimates) was 3.25 per cent which
was lower than that of Andhra Pradesh,
Assam, Goa, Himachal Pradesh, Kamataka,
Kerala, Maharashtra, Orissa, Punjab, Tripura
and West Bengal; and higher than that of
Arunachal Pradesh, Bihar, Gujarat, Haray-
ana, Madhya Pradesh, Manipur, Megha-
laya, Rajasthan and Tamil Nadu.

(b) Growth rates difter among Syates for
a variety of reasons, some among them
of the infrastructure, industry and entrepre-
neurship, and the year to year variations in
rainfall and the consequent drought and
floods.

(c) The Government of Uttar Pradesh
has beenimplementtine development plans
for increasing the growth rate. These plans
include investments/outiays for the develop-
ment of infrastructure, industry, agriculture,
irvigation, rural development, education and
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health etc., and also inplemenation of direct -

employment generation porogrammes to
‘increase the income of the poor.

Import of Edible Olis

932. SHRIHARI KEWAL PRASAD: Will
the PRIME MINISTER be pleased to state:

(a) the quantity of edible oils imported
during the last three years;

(b) the total foreign exchange paid for

NOVEMBER 27, 1991
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(c) whether Government are formulat-
hgawsd\omeiorbecomingselmh\ﬁn
the matter of edible oils; and

(d) if so, the details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). The quantity of
edible oils imported during the last three
financial years with CIF value thereof is as

the impont of these oils; under:
Year Qty.of Import CIF VQIuo
(Lakh MTs) (Rs. in crore)
1988-89 10.89 765.16
1989-90 2.96 203.60
1990-91 5.38 349.95

(c) and (d). The Government of India is
taking steps for becoming self reliant in the
production of edible oils. The Oilseeds Pro-
duction Programme (OPP) of the Govern-
ment of India is being implemented in 18

. States. The cost is shared on 75:25 basis
between the Centre and the States. Under
OPP, subsidy is being given for inputs like
seeds, plant protection chemicals and equip-
ment, improved farm implements, sprinkler
sets, rhyzobium culture packets, gypsum
and pyrites.

[English)
Setting up of Housing Board
933. SHRI TARA CHAND KHANDEL-
WAL: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:
{a) whether the Government have de-

cded 10 set up a separate housing board to
meet the housing needs of the capital; and

(b) if so, the time by which the housing
board will be set.up and start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The Government had taken a decision to
restructure DDA involving inter-alia the set-
ting up of a separate Housing Board. How-
ever, since the proposal requires a careful
consideration and a number of administra-
tive and legislativa steps are required to be
taken in pursuance of the decision it may not
be possible to give any definite time frama by
which the new Housing board will be cre-
ated.

[ Translation]
Setting up of lnduwy in Rural Areas in
Uttar Pradesh
934. SHRI RAJENDRA KUMAR

SHARMA: Will the PRIME MNISTER be
pleased to state:
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(a) whether any of the big industrial
houses has submitted a proposal to set up
an Industry in the rural areas, especially in
Rampur district of Uttar Pradesh; and

(b) i so, the details thereof?

THE MIMISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). A total number of 477
proposals for the setting up of industrial units
in backward districts of the State of Uttar
‘Pradesh are at various stages of processing.
This includes 12 proposals for the setting up
of industrial units in the Rampur district. As a
matter of policy, the details of cases under
consideration are not divulged.

[English)

Panel to Study Restructuring of indus-
trial Sector

935. SHRI MUKUL BALKRISHNA
WASNIK: Will the MINISTER OF PLAN-
NING AND PROGRAMME IMPLEMENTA-
TION be pleased to state:

(a) whether the Government have set
up a panel to study the restructuring of the
Industrial sector; and

(b) i s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). Planning Com-
mission have set up an Inter Ministerial
Working Group on Industrial Restructuring
onOctober31, 1991 with thefollowing terms
of reference: '

(a) to review provisions in the
oxisting laws regarding labour
relations;
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(b) to review the role of the State
and local governments in in-
dustrial restructuring;

(c) to review the existing regula-
tions goveming transferofiand;

(d) toreviewthe prevailing proce-
dures for liquidation underthe

Companies Act;

(e) to review the current proce-
dures regarding rehabilitation
of sick industries by Board for
Industrial and Financial Re-
construction.

(f) toconsidersuchotheraspects
as are relevant to overcoming
obstacles to adjustment by
industrial firms by way of re-
structuring, winding up and
rehabilitation of workers, etc.
and

{9) tosuggestways and meansof
brining about a smooth indus-
trial restructuring including
rehabilitation of workers
through steps, such as appro-
priateterminalbenefits fortheir
retraining and redeployment
in alternative avenues of

employment, etc.

incentives for Setting up of industries
in Hilly and Backward Areas _
936. SHRI SUDHIR SAWANT: Willthe

PRIME MINISTER be pleased to state:

(a) whether the new industrial policy
has eliminated all incentives to entrepre-
neurs for setting up Industries in hilly and

backward areas;

(b) it not, the detalls of the incentives for
entrepreneurs;
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{c) whether the Government are aware
that there is inordinate delay in financing the
projects in these areas, the sanctioning
authorities for loans are stationed at as far-
off places;

(d) ¥ so, the steps taken to rectify the
same;

{e) whether the Government are aware
the subsidies have not been paid to entre-
preneurs in Sindhudurg district of Mahar-
ashtra for long time; if so, the details thereof;
and

(f) whether the Govemment propose to
give transport subsidy for units located in
hilly and backward areas?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). For industrialisation of
backward areas the Government in June,
1988 announced a Scheme of Growth
Centres. Under the Scheme, 63 Growth
Centres have so far been selected. Many of
them are located in backward areas. In
addition, Transport Subsidy is available for
the backward and hilly States of the North
Eastemn Region, Sikkim, Jammu & Kashmir,
Himachal Pradesh, 8 hill districts of Uttar
Pradesh, Darjeeling District of West Bengal
and the Union Teritories of Andaman &
Nicobar Isiands and Lakshdweep. The sub-
sidy ranges from 75% 10 90% of the transport
cost from selected raitheads.

They also give priorily to the processing of
applications received from hilly and back-
ward areas.

(e) Under the erstwhile Central invest-
disbursed by the State Governments con-
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cemed to eligible units and then claimed by
way of reimbursement from the Central
Government. Information on districtwise
disbursement is not maintained centrally.

{f) Transport subsidy is already in op-
eration in areas as mentioned in reply to

 pants (a) and ().

[ Translation]

Assistance to Fruit and Vegetable
Based Industries in Bihar

937. SHRI RAM LAKHAN SINGH
YADAV:
SHRI RAM TAHAL CH-
OUDHARY:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether the Government are provid-
ing assistance to fruit and vegetable based
industries in Patna, Ranchi Rohtas and
Bhojpur districts of Bihar;

(b) if so, the details of the assistance
provided during each of the last three years;
and

(c) whether the schemes regarding fruit
and vegetable based industries of these
districts of Bihar are pending with the Gov-
emment for approval?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) and (b). Govemment has received the
foliowing two proposals from the Bihar State
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ii. Pmoject Reportandevelopment
of infrastructureforfood, Fruits
and Vegetable processing in
the tribal areas of Chhotan-

agpur.
(c) Comments of the State Govern-
ment have not been received. Necessary
action will be taken on receipt of the same.

[English]

Unemployed, Under-Employed and
-Severely Under-Employed Persons

938. SHRI K.P. UNNIKRISHNAN: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the National Sample Sur-
vey orthe Planning Commission has adopted
anydefinition for categories of ‘unemployed’,
‘under-employed’ and severely ‘under-em-
ployed’;

{b) if so, the details thereof;

(c) the total number of unemployed
persons in the labour force (male and fe-
male) in rural and urban areas as on 1st
January, 1988, 1989, 1990 and 1991, State-
wise; and

(d) the percentage of labour force in
various age groups gainfully employed dur-
ing the comresponding period and how many
of them were in the unemployed, under-
employed and severely under-employed
categories during the same period?

THE 'WHNISTER OF STATE IN THE
MINISTRY "OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWA): (a) and (b) The National

Under the Usual Status approach, a
person is classified as “empioyed” i he/she
has been working for a relatively longer
period during the reference period of 365
days preceding the date of the survey; and
he/she is classified as “unemployed” if he/
she has non been working but has been
seeking or available for work for a relatively -
longer period of the reference period.

Under the Current Weekly Status ap-
proach, a person is classified as “"employed”™ .
if he/she has worked for at least an hour
during the reference period of one week
preceding the date of the survey; and he/she
is classified as “unempioyed” if he/she has
not been working even for one hour on any
day of the reference week but has been
seeking or available for work at any time
during the period. Estimates based on the
data collected with this approach reflect the
situation on an average week in the survey
year.

Under the Cumrent Dailly Status ap-
proach, the activity status of each person is
classified for each half day of the reference
week. A person is classified as "employed
for the entire day” if he has worked for 4

- hours or more during the day; i he has

worked for one hour or more but less than
four hours, he is treated as “employed for
half of the day" and “unemployed for the
other half of the day™ if he has been available
for or seeking work. On the other hand, ¥ a
person is not in any work even for
one hour on a day but is seeking or available
for work for four hours or more, he is consid-
ered "unemployed for the entire day”. How-
ever, if he is seeking or available for work for
less than four hours only during the day, he
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Whilethe NSSOmeasures, onthe basis
of the data collected in the survey, underem-
ployment by cross-classification of persons
by different statuses and by classifying the
employed according to their availability for

“ additional/alternative work, the Planning
Commission has worked out estimates of
under employment and severe underem-
ployment by utilising the NSSO Survey data
on the distribution of the Cumrent weekly
status employed and unemployed by the
number of days worked in a week. An em-
ployed person has been considered “under-
employed” if he has worked for less than
seven days in a week: and an underem-
ployed person has been considered “se-
verely underemployed” if he has worked for
half or less than half of the week.
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(c) The last quinquennial Survey on
Employment and Unemployment of the
National Sample Survey Organisation
(NSSO) was conducted during July 1987-
June 1988. Statewise estimates of the
number of unemployed persons as per as
the Current Weekly status concept, based
on the 1987-88 Survey, are given in the
attached statement-|

(d) The percentage distribution of the
labour force in various age-groups by em-
ployed, underemployed, severely underem-
ployed, and unemployed, according to the
1987-88 Survey, is given in the attached
statement-li
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[Translation)
!ncrease in the Prices of Edible Oils

939. SHRI RAJVEER SINGH:
SHRI BALRAJ PASSI:

Will the PRIME MINISTER be pleased
to state:

(a)the extentof increaseregistredinthe
prices of edible oils and vegetable oils during
the period from June, 1991 to November,
1991 and the reasons therefor;

(b) whether this price rise has been very
high as compared to the price rise in the year
1989-90; and

(c) if so, the steps taken by the Govern-
ment to control it?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DESTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) For the Week ending 9th
November, 1391, the Wholesale Price Index
No. of Edible Oils and Vegetable Oils has
registered an increase of 7.2% and 8.8%
respectively over the month of June, 91. The
main factors contributing to the rise in prices
of edible oils are general increase in Money-
Supply, General Inflation coupled with gap
between demand & supply because of lim-

" ited import of edible oils.

(b) No, Sir.

(c) Some of the steps taken by the Govt.
to bring down the prices include granting of
excise rebate on use of non-conventional
oils in vanaspati, reduction of stock limits of
edible oilseeds and oils by dealers/proces-
sors and manufacturer of all edible oils,
permitting blending of conventional edible
oils with non-conventional oils. The State
Govemnments have also been asked to
undertake strict action against hoarders,
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blackmarketeers in edible oilseeds and oils.
Apart from this. C~ntral Government has
constituted a Cabinet Committee on Prices
under the Chairmanship of Finance Minister
for monitoring the prices of essential com-
modities and ensuring their supply. Edible
oils have also been exempted from Railway
freight hike proposed in the Railway Budget
for 1991-92.

[English]
Proposal for Ocean Bed Mining

940. SHRIHARIKISHORE SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal under
consideration of the Government for Ocean-
bed mining;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) India has a pro-
gramme of developing a deep seabed test
mining system In step with technological
developments in other advanced countries
and in view of its ready convertibility to a
commercial system whenever the interna-
tional market situation so demands.

(b) The deep seabed test mining project
is being implemented by the Central Me-
chanical Engineering Research Institute, Dur-
gapur, as the nodal agency alongwith alarge
group of industries and R & D Centres in the
country. The system would be progressively
developed through various stages, from a
land based shallow water facility to a low
volume but fully operational deep seabed
mining system at depths of 5 km.
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(c) Does not arise.

Villages of Uttar Pradesh covered
under Jawahar Rojgar Yojana

941. SHRIBHUWAN CHANDRA KHAN-
DURI: Willthe PRIME MINISTER be pleased
to state:

(a) the number of villages in eight hilly
districts of Uttar Pradesh covered under the
Jawahar Rozgar Yojana during the last two
years, district-wise;

(b) the annual outlay earmarked and the
amount actually spent in Pauri Garhwal and
Ghamoli Districts under the above scheme
during the said period;

(c)theoverallimplications of this scheme
andthe extentto whichrural people are likely
to be benefitted by it; and
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(d) the outlay earmarked for hilly dis-
tricts of Uttar Pradesh under this scheme for
the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT

(SHRI G. VENKAT SWAMY): (a) All the
panchayats in the eight hilly districts of Uttar
Pradesh have been provided funds under
the Jawahar Rozgar Yojana (JRY) during
the last two years. As the village panchayat
is the smallest local body implementing JRY,
the Government does not monitor the num-
berof villages covered underthe programme.

(b) The total funds including State’s
share allocated and utilised during the last 2
years is as under:-

(Rs. in lakhs)

1989-90 1990-91
District Allocated Utilised Allocated Utilised
Pauri Garhwal 463.61 530.60 399.83 376.68
Chamoli 288.07 341.23 259.13 248.83

(c) J.R.Y. has succeeded in its primary
objective of creating supplemental wage
employment opportunities for the rural poor
to ameliorate partially the state of unemploy-
ment/under employmentby generatingwage
employment opportunities. It has simultane-
ously achieved its secondary objective of

creating socially and economically useful
infrastructures in the rural areas.

(d) The total funds allocated In the eight
hilly districts of Uttar Pradesh in the curmrent
year i.e. 1991-92 under the Yojana are as
under:-

(Rs. in lakhs)
District Amount allocated
1. Uttar Kashi 256.01
2. Chamoli 262.03
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District Amourit allocated
3.  TehriGarhwal 339.94
4.  Dehradun 318.49
5.  Pauri Garhwal 461.13
6. Pithoragarh 355.13
7. Almora 567.92
8. Nainital 778.54

Besides, an additional amount of Rs.
7.25 crores has also been released for con-
struction of 5000 houses for the target group
of Scheduled Castes/Scheduled Tribes be-
low poverty line to the districts effected by
earth quake.

Transportation and Distribution of
Imported Fertilisers

942. SHRIJEEWAN SHARMA: Willthe
PRIME MINISTER be pleased to state:

(a) whether the work of handling, trans-
portation and distribution of imported fertilis-
ers and other raw materials such as Urea,
DAP and Potash from the ports is entrusted
to a handling agency by inviting tenders from
different handling agencies; and

(b) if so, the procedure being adopted in
this regard at present?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTAMOHAN): (a) Handling
of imported non-potassicfertilisers like DAP,
Urea and NPK at the Indian ports, their
transportation and distributibn within the
country is entrusted to a handling agency by
inviting limited tenders. The potassic fertilis-

ers (Muriate of Potash and Sulphate of Pot- -

ash) are handled solely by Indian Potash

Limited (IPL) and the remuneration pertonne
payable to IPL is determined on the basis of
the items of expenditure found admissible
after scrutiny of the Annual Accounts and all
the relevant data for the period in question.

{b) For handling non-potassic fertilis-
ers, tenders are invited on annual basis from
all major fertiliser manufacturers in the pub-
lic, cooperative, private and joint sector.
Effots are also made by a Negotiating
Committee to bring about reduction in rates.
The terms and conditions for inviting tenders
and final decision on the acceptance of the
lowest tender is taken with the approval of
the Ministry of Finance.

Expenditure incurred on Purchase/
Exhibition of Paintings

943. SHRI KARIYA MUNDA: Will the
PRIME MINISTER be pleased to state:

(a) the details of the expenditures in-
curred on purchase of paintings and organ-
ising exhibitions of paintings by each public
sector undertaking under the Department of
Electronics;

(b) whether huge expenses are made
by these public sector undertakings at the
intance of wives of top execytives; -
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(c) i so, whether Government propose
_to order any enquiry into the matter; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT1
MARGARET ALVA): (a) There are three
public sector undertakings namely Electron-
ics Trade and Technology Development
Corporation Limited (ET&T). CMC Ltd, and
Semiconductor Complex Limited (SCL) under
the Department of Electronics. There Is no
expenditure incurred on purchase of paint-
ings and organising exhibition of paintings
by ET&T Ltd. and SCL Ltd. CMC Ltd. in-
curred an expenditure of Rs. 71,950 on
purchase of paintings and Rs. 1,58,877 in
organising exhibitions of paintings during
1991-92.

(b) No. Sir,
(c) and (d). Do not anse
[Translation]

Rehabllitation of Jhuggl Dwellers of
Motia Khan

944. SHRI ARVIND METAM: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether Government propose to
rehabilitate the people living in hundred of
Juggies outside Motia Khan residential col-
ony; and

(b) if so, the time by which the Govern-
ment propose to take any action in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
Delhi Administration have reported that the
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eligible squatters of Motia Khan are ex-
pected to be shifted by the end of 1992

Hoarding of Ration ltmes

945. SHRIPANKAJ CHOWDHARY:Will
the PRIME MINISTER be pleased to state:

(a) whether any case of hoarding and
selling of ration items in open market has
come to light during the last 3 months;

(b) if so, whether the Government have
taken any action so far to check it; and

{(c) if so, the number and details of
persons against whom action has been
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) to (c). The State Govemn-
ments and Union Territory Administrations
are engaged in taking action against per-
sons found to be indulging in hoarding and
other malpractices in respect of essential
commodities, (including rationed items), in
terms of provisions of the Essential Com-
modities Act, 1955 and other relevant legis-
lations.

As per information received from States/
UTs upto 31.10.1991, 119478 'raids have
been conducted, 4156 persons arrested and
goods worth Rs. 18.79 crores have been
confiscated during the year 1991, for viola-
tion of various Control Orders issued under

[English}

Unauthorised Occupation of Land in
Durga Park, Delhl

946. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of URBAN DEVEL- .

OPMENT be pleased 1o refer to reply given
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on July 29, 1991 to USQ No. 794 regarding
unathorised occupation of land in Durga
Park, Dethi and state the stage at which the
matter stands at present?

THE MINISTER IN THE MINISTRY OF
STATE FOR URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): DESU has
reported that there is no change in this case
since then.

Disinvestment of LP.C.L. Shares

947. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a) whether the Govermnment propose to
disinvest some shares of |.P.C.L.; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMCALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
Various alternatives including disinvestment
of some shares have been suggested by
IPCL for raising resources to meet the ex-
penditure on its projacts proposed for imple-
mentation during the Viiith Five Year Plan.
No decision has been taken in the matter.

{Translation)
Drinking Water in Rural Areas of Bihar
948. SHRIRAM TAHAL CHOUDHARY:

Will the PRIME MINISTER be pleased to
state:

Written Answers 170

(a)the names of the schemes started by
the Union Government in Ranchi District of
Bihar during the last three years to provide
drinking water 1o the rural people;

{b) the expenditure invoived thereon
and the number of village covered under
these schemes;

(c) whether farmers of lower and back-
ward class of theregion are notbeinggranted
money under ‘Jaldhara’ scheme for the
construction of wells; and

(d) i so, the reasons therefor and the
remedial steps proposed to be taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) Safe
drinking water is being provided to the rural
people in Bihar including Ranchi District
under the Centrally Sponsored Accelerated
Rural Water Supply Programme (ARWSP)
and state sector Minimum Needs Programme
(MNP)

(b) The expenditure incurred and the
number of villages covered under ARWSP
and MNP in Ranchi District in Bihar during
the last three years are as under:-

Year Expenditure (Rs. in lakhs) No. of villages covered
1988-89 174.03 165
1989-90 453.90 298
1990-91 277.85 272
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(c) There is no Jaldhara scheme for the
construction of wells for drinking water.

* (d)Drinking water sources are provided
under ARWSP and MNP.

[Enghish]
impact of infiation on Eighth Plan

949. SHRIGEORGE FERNANDES: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whetherthe Planning Commissionis
aware of the present rate of inflation by
which the financing of the Eighth Plan is
likely to be affected;

(b) if so, the details thereof; and

(c) the steps contemplated by the Plan-
ning Commission to mobilised additional re-
sources to finance the Eighth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). Yes, Sir. The
annual rate of inflation measured in terms of
average Wholesale Price Index was 10.3
percentin 1990-91 and 12.2 per cent during
April-August, 1991.
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(c) The steps contemplated by the Plan-
ning Commission to mobilise additional re-
sources include: maintaining reasonable
price stability, reversing the trend of dis-
saving in the government sector, and im-
proving the operational efficiency of the public
enterprises, besides maintaining a high rate
of growth in the GDP and encouraging pri-
vate savings.

[Translation)

Housing Schemes formulated by
HUDCO

950. SHRI RAM NARAIN BERWA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state the number of Housing
Schemes formulated by HUDCO inthe small
towns during each of the last three years,
State-wise and the target achieved thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): HUDCO does
notformulate housing schemes. Iit, however,
provides financial assistance for implemen-
tation of housing projects formulated by State
and local level housing agenciesin rural and
urban areas. State-wise loans sanctioned by
HUDCO during the last three years for con-
struction of houses in urban areas is given in
the statement below:-

Separate breakup for small towns is not
available.

SI. No. Name of the State Loan sanctioned
(Rs. in crores)
88-89 89-90 90-91
1. Andhra Pradesh 4342 42.70 80.25
2. Arunachal Pradesh 260 141 -
3 Assam 357 3.65 25.44
4. Bihar 7.16 1729 2450
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SL No. Name of the State Loan sanctioned
(Rs. in crores)
8889 89'-90 90-91
5. = Goa 1.05 - -
6. . Guijarat 54.47 8255 4451
7. Himachal Pradesh 0.27 8.16 1.16
8. Haryana 2.96 9.81 12.42
9. J&K 448 2.46 2.76
10. Kerala 35.92 81.31 7243
11. Karnataka 34.16 51.55 27.40
12. Madhya Pradesh 26.02 56.30 50.92
13. Maharashtra 32.31 55.45 179.03
14. Manipur - 5.12 743
15. Meghalaya 0.90 0.58 6.16
16. Mizoram 225 5.03 -
17. .Nagaland 3.00 3.50 5.00
18. Orissa 15.37 26.14 45.99
19. Punjab 11.97 1453 3653;
20. Rajasthén 27.34 36.66 53.43
21. Sikkim’ - 423 1225
2. Tamil Nadu 84.31 107.28 A 166.81
23.  Tripura - 3.07 0.87

T 24 Uttar Pradesh 118.70 178.34 280.54

25. Woest Bengal 1741 ) 19.67 7521
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Si No. Name of the State Loan sanctioned
(Rs. in crores)
88-89 89-90 90-91
26. A & N Isiands 0.44 0.47 0.63
27. Chandigarh 511 1.93 8.70
28. Delhi 1112 0.21 0.54
29. Dadra & NH. - . .
30. Pondicherry 0.78 297 -
31. Lakshdweep - . .
Total 547.09 822.37 1270.71

HUDCO has sanctioned since incep-
tion 17.69 lakhs dwelling units in urban ar-
eas.

[English]

Working Group on Consumers Protec-
tion Act, 1986

951. SHRI V. SBHANADREESWARA
RAO VADDE: Wilithe PRIME MINISTER be
pleased to state:

(a) whether the Working Group which
has examined the working of Consumers
Protection Act, 1986 has submitted its rec-
ommendations;

(b) whether the Government have taken
any decision to comrect the deficiencies that
have been observed in the implementation
of Consumers Protection Act, 1986; and

* (c) if s0, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DIS TRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) No, Sir.

(b) and (c). Sometime back, certain
procedural deficiencies regarding the quo-
rum of the National Consumer Disputes
Redressal Commission/State Consumer
Disputes Redressal Commissions/District
Consumer Disputes Redressal Forums were
brought to the notice of the Central Govern-
ment. These deficiencies were removed by
promuigating the Consumer Protection
(Amendment) Ordinance, 1991 which has
since been replaced by the Consumer Pro-
tection (Amendment) Act, 1991.

Committee to Review the Gadgil
Formula

952. SHRIM.V.V.S. MURTHY: Willthe
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the composition and terms of refer-
enceof the Committee headed by ShriPranab
Mukherjee to review the Gadgil formula for
Central assistance to States;

(b) whether the committee has submit-
ted its report; and

(c) # s0, the recommendations made by
the Committee?
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THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H.R.BHARDWAJ): (a) to (c). The composi-
tion and terms of reference of the Committee
headed by Shri Pranab Mukherjee, Deputy
Chairman, Planning Commission with the
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Union Finance Minister and a Member of the
Planning Commission as Members of the
Committee to review the Gadgil Formula for
Central assistance to States may be seen in
the Statement attached. The Committee is
yet to finalise its report.

STATEMENT

Subject: Constitution of a Committee regarding the allocation of Central Assistance for
State Plans.

It has been decided to set up a Committee to examinethe various formulae that have been
suggested for allocation of Central Assistance and to recommend for the consideration of the
National Development Council the most appropriate one for the allocation of Central
Assistance for State Plans during eh Eighth Plan, 1992-97.

2. The compoasition of the Committee will be as follows:

1. Shri Pranab Mukherjee
Deputy Chairman,
Planning Commission.

2. Dr. Manmohan Singh
Minister of Finance

3. Dr. C. Rangarajan
Member

Planning Commission.

Chairman

Member

3. The terms of reference of the Committee are:

(1) 1o examine the circumstances in which certain changes were considered neces-
sary in relation to the Gadgil (Modified) Formula and an altemative was considered
by the National Development Council in its meeting held in October 1990;

(2) to go into the concems expressed by the Chief Ministers of States regarding the
Gadgil (Modified) Formula and the ‘consensus’ formula; and

(3) to suggest a formula which is the most

iate for allocation of Central

Assistance for State Plans during the Eighth Plan, 1992-97.

4. The Committee will submit its report within a month from its constitution.

5. The Financial Resources Division of the Planning Commission will function as the

secretariat to the Committee.

Sd/-
(1.S. AHLUWALIA)
Dicector (Administration)
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Setting up of heavy Industries in West
Rajasthan

953. SHRI GUMAN MAL LODHA: Will
the PRIME MINISTER be pleased to state:

(a) whether any proposal for the setting
up heavy industries in the public sector in
Western Rajasthan is under consideration of
the Government for the year 1991-92; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). There is no pro-
posal at present under consideration of the
Government to set up any heavy industry in
the Central Public Sector in Western Rajast-
han during the remaining period of 1991-92.

Re-entry of Coca Cola In india

954. SHRI RAM VILAS PASWAN: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased {o state:

(a) whether in a memorandum submit-
ted to the Prime Minister, the Soft Drinks
Manufacturers Association have opposed
the re-entry of Coca Cola Into the country;
and

(b) if so, the details thereof and the
reaction of the Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) Yes, Sir.

(b) The Association in their Memoran-
dum have inter-alia stated that the Indian
Soft Drinks Industry is very vibrant and self-
reliant and re-entry of Coca Cola could be
detrimental to the industry. The matter is
under examination.
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Public Sector Undertakings in Mahar-
ashtra

955. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Willthe PRIME MINISTER be

pleased to state:

(a) whether some new industries in the
public sector are being set up or proposed to
be set up in Maharashtra during the current
year; '

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (). There is no proposal
at present under the consideration of the
Government to set up any new industry in
the Central public sector in the State of
Maharashtra during the current year.

[English)

Five Day Week in Central Government
Offices

956. SHRI G. MADE GOWDA: Will the
PRIME MINISTER be pleased to state:

(a) when the five-day week in the Cen-
tral Government offices was introduced;

(b) whether it has come to the notice of
the Government that both the public as well
as employees have been put to great incon-
venience due to the introduction of five-day
week inthe Central Govemment offices; and

(c) whether there is any proposal o
switch over to six-day week in the Central
Govemment offices?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS: (a) and
(b). The Sunday week system was intro-
duced in the administrative offices of the
Central Government with effect from 3rd
June, 1985 in consultation with the staff
representatives under the Joint Consultative
Machinery and compulsory Arbitration. There
has been no complaint from any recognised
Association of employees in this record.
There has also been no specific complaint
about inconvenience to the general Public
after the introduction of five-day week sys-
tem.

(c) No, Sir.
Production of Power Modules

957. SHRI C. SILVERA: Wilithe PRIME
MINISTER be pleased to state:

(a) whether the Research Centre of
BHEL at Hyderabad had developed some
fuel-cell powerpack module;

() if so, the details thereof and the
amount involved in this research;

(c) whether such research can help to
produce electricity for domestic purposes;

(d) if so, the details thereof;

(e) whetherthe Government proposeto

encourage production of such power mod-
ules in large scale; and ’

(f) # so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK
THUNGON): (a) Yes, Sir.

{b) Fuel Cell power modules upto 1 KW
have been developed by the Research &
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Development Centre of BHEL located at
Hyderabad. The amount spent in the devel-
opmentof Fuel Cellis approx. Rs. 1.5 crores.

(c) Yes, Sir.

(d) Fuel Cell power modules of larger
capacities of about 200 MW which are being
developed are expected to produce poliution
free electricity using natural gas as fuel.

(e) and (f). Department of Non-Conven-
tional Energy Sources, Gowt. of India are
also providing funds for Research and de-
velopment of large sized fuel cell power
packs.

[Translation)

Chemical and Fertilizer Factory in
Himachal Pradesh

958. SHRI KRISHAN DUTT: Will the
PRIME MINISTER be pleased to state:

(a) whether any demand hasbeen made
during the last one and a half years for the
setting up of a chemical and fertilizer factory
in Himachal Pradesh; and

(b) if so, the reaction of the Union Gov-
emment thereon and the place where it is
proposed to be located?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
A party applied on 20.4.90 for an industrial
licence to manufacture single super-
phosphate (SSP) in District Bilaspur/Solan
in Himachal Pradesh. Government did not
consider the proposal as feasible in view of
adequate SSP capacity already available in
the Northern region. Fertilizer industry,
meanwhile, has been delicensed under the
New Industrial Policy. The party was appro-
priately informed about the new arrange-
ment.
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Fire Resistant Roofs in Jhuggis In
South Deihl

959. SHRI RAM SAGAR: Will the Minis-
ter of URBAN DEVELOPMENT be pleased
1o state:

(a) whether any scheme is under con-
sideration of the Government 1o provide fire-
resistant roofs in the Jhuggies in J.J. Colo-
nies of Dethi as protection from fire;

(b) the details of such a scheme, the
made in implementation thereof;

(c) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMNT
{SHRIM. ARUNACHALAM): (a) to (c). Delhi
Administration has reported that there is no
such scheme under consideration.

(English}
Food Processing Units in Kamataka

960. SHRI K.H. MUNIYAPPA: Wil the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to the reply given on
September 4, 1991 to Unstarred Question
No. 5641 and state:

(a) the number of food processing units
in Karnataka;

(b) whether the Govemment have re-

ceived the revised proposals from the Gov-
emment of Karnataka for setting up of food
processing units in the State; and

(c) i so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
DUSTRIES (SHRIGIRIDHAR GOMANGO):
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(2) There are 90 units in medium and large
scale and 16068 units in small scale sector
for food processing in Kamataka.

(b) No, Sir.
(c) Does not arise.
[Translation)

Setting up of a Public Sector Undertak-
ing industry in Haryana

961. SHRINARAIN SINGH CHAUDHRI:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is a proposal for set-
ting up a major public sector industry in
Haryana under consideration of the Govem-
ment; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PX
THUNGON): (a) and (b). There is no pro-
posal under consideration of the Govemn-
mentto set up any new Central Public Sector
Enterprise in the State of Haryana during the
remaining period of cutrent year.

Export of Sugar and Foodgrains

962. SHRISUSHIL. CHANDRAVERMA:
Will the Minister of FOOD be pleased f0
siate:

mmmmmb
export sugar and foodgrains and ¥ so, the
targets fixed for the current financial year;

(b) whether in view of the deficisncy of
rainiall in severaparts o the country sinos
September, thers is any proposal 1o siop
mdmmm
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(c) if so, the details thereof?

THE MINISTER OF FOOD (SHRI
TARUN GOGOI): (a) Yes, Sir. The targets
ceilings fixed for export of sugar and
foodgrains during the current financial year
are as under:

AGRAHAYANA 6, 1913 (SAKA)

(lakh tonnes)
i) Sugar 5.295
i) Wheat 8.40
iii) Wheat products 1.00
iv) Non-Basmati Rice 7.25
v) Basmati Rice On OGL with

no ceiling.
(b) No, Sir.
(c) Does not arise.
[English)

Funding of Hospital by U.S.A for

Victims of Bhopal Gas Tragedy

963. SHRI HARIN PATHAK: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Union Carbide Corpora-
tion, USA has given an offer for funding a
hospitalin Indiaforthe victims of 1984 Bhopal

Gas Tragedy;
(b) if so, the details thereof; and

(c) the action taken or proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). In
its Judgement of the 3rd October, 1991, the
Supreme Court had inter alia directed the
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setting up of a specialised hospital in Bhopal
for the victims of the Gas Leak Disaster and
expressed the hope that Union Carbide
Corporation would fund it. According to re-
ports in the Press, Union Carbide Corpora-
tion is willing to provide Rs. 50 crores (ap-
prox. US $ 19 million), towards construction
and operation of the hospital.

Production of Gas based Vehicles

964. SHRI PALA K.M. MATHEW: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have pro-
posals for producing vehicles that can cause
little or no pollution by the use of compressed
natural gas instead of petrol;

(b) if so, the details thereof;

(c) whether the Government would in-
sistonthe conversion ofthe present vehicles
gradually into gas based vehicles; and

(d) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

[ Translation)
More Fertlliser Factorles

965. SHRI SURYA NARAYAN YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to '

set up some more fertiliser factories in the
near future; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
(DR. CHINTA MOHAN): (a) Yes, Sir.

~ (b) The following major projects have
been identified to be set up in the Public and
Cooperative Sector during the 8th Plan;

() Expansion of Vijaipur’

Plant of National Fertiliz-
ers Ltd.

(i) Expansion of Aonla
Plant of IFFCO.

(iii) A grass-root ammonia/
urea plant by KRIBHCO
on the HBJ pipeline.

(iv) Expansion of Hazira
plant of KRIBHCO.

v) Expansion of Thal plant
of RCF.

The above proposals

would require the
clearance of the Plan-
ning Commission.

[English)
Development of Colir Industry in Kerala

966, PROF. K.V. THOMAS: Will the
PRIME MINISTER be ploased to state:

(a) the steps taken for the development
of coir industry in Kerala; and

(b) the welfare measures proposed for
coir workers?

- THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) The Coir Board, with the assis-
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tance of the Central Government, has been
implementing various programmes for the
developmentof coirindustry in Kerala. Some
of the programmes are:-

(i) Centrally sponsored
scheme for co-operativ-
isation in coir industry.

(i) Rebate scheme for mar-
ket development.

(iii) Foreign publicity and
market promotion pro-
grammes.

(iv) Construction of pucca
worksheds.

(v) Research and Develop-
ment programmes for
introduction of modified
equipments.

(vi) Collection of statistics and
conducting of surveys etc.

(b) Weltare of coir workers has been
getting due attention of the Government. A
sum of Rs. 50 lakhs has been provided
during the current year's Budget for that

purpose.
Purchase of Free Sale Sugar

967. SHRIMATIBASAVARAJESWARI:
Will the Minister of FOOD be pleased to
state:

(a) whether sugar mills in Karnataka
have started rejecting the tenders for pur-
chase of free sale sugar in weekly auctions;

(o) ¥ so, the main reasons for taking -
such a decisions :
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{c) whether the decision has affected
the supply of free sale sugar inthe State; and

(d) the action the Union Government
propose to take?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (c). No information in this

_regard is available with the Government.

(d) In case any factory contravenes any
of the provisions relating to sale and despatch
of Free Sale Sugar released to them each
month, they would be liable for action as per

Atomic Reactors with Forelgn Assis-
tance

968. SHRI RAMESH CHENNITHALA:
Will the PRIME MINISTER be pleased to
state:

(a)whetherthe Union Government have
reached any agreement with any foreign
country for installation of atomic reactors in
the country; and

(o) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS SHRIMATI
MARGARENT ALVA): (a) Yes Sir. An Inter
Governmental Agreement (IGA) between
USSR and India on co-operation in the con-
struction of a nuclear power station of 2 x
1000 MWe capacity in India was signed in
November, 1988.

() These units are proposed to be lo-
cated at Kudankulam in Tamil Nadu. As per
the IGA a Detailed Project Report (DPR) isto
be prepared by USSR as per agreed terms
of reference. Atter approval of DPR by India

AGRAHAYANA 6, 1913 (SAKA)
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a techno-commercial offer for implementa-
tion of the project is to be received from the
Soviet side. A contract for construction is
thereafter to be entered into. As per the IGA,
USSR shall extend to India a credit of the
amount of upto 3200 Million Roubles at 2.5%
interest per annum. As of now the terms of
reference of the DPR and maximum basic
cost of the project have been agreed to.

[Translation)

Deaths by Falling into Uncovered
Manholes

969. SHRI MUMTAZ ANSARI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of children/persons who
died this year by falling into uncovered man-
holes in various areas of Delhi; and

(b) the measures adopted by the Gov-
emment so far to prevent such deaths and
the action taken against the offices respon-
sible for negligence of duty?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The N.D.M.C. has given instructions to the
Maintenance as well as Conservancy Staff
to exercise greater vigil. In order to reduce
pilterage of cast iron manhole covers, steel-
fibre, re-inforced concrete covers are being
used. The M.C.D. and DDA have reported
that necessary instructions have already
beengiventothefield staffto ensure thatun-
ccvered manholes are covered as soon as it
is reported by any authority orperson. M.C.D.
have further reported that action has been
initiated against a number of officials for
negligence of duties in connection with the
incident which occured in Resettiement Col-

ony Khyala.
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[English)

Joint Pattas in the Name of Husband
and Wife under Land Reforms

970. DR. KARTIKESWAR PATRA: Will
the PRIME MINISTER be pleased o state:

(a) whetherthe Union Govemnment have
issued some directives for issuing joint pat-
tas to husband and wife in all records per-
taining to land and trees;

(b) if so, the details thereof and the
details of progress made in the country and
in Orissa particularly; and

(c) the details of the action taken/pro-
posed to be taken to ensure its strict imple-
mentation by the States?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIG. VENKAT SWAMY): (a) The Union
Government have issued directives to the
States/UTs. forthe allotment of Government

NOVEMBER 27, 1991

Written Answers 192

Wastelands, Government land, surplus cell-
ing land, village common land, developed
housesites, allotment of Indira Awas Tene-
ments and tree pattas in the joint names of
the husband and wife.

(b) Information received from States/
UTs. regarding issuing of joint pattas in land
is given in the attached Statement-1

The scheme relatingto Tree Pattas is in
operation in the States/UTs of Andhra
Pradesh, Bihar, Gujarat, Karnataka, Madhya
Pradesh, Maharashtra, Rajasthan, Sikkim,
TamilNadu, Uttar Pradesh and Pondicherry.
The scheme has recently been taken up in
Orissa. Statewise information is given in the
attached Statement-il.

(c) The issue relating to grant of pattas
in the joint names of husband and wife has
been discussed at various fora including
Revenue Ministers Conferences of 1986 and
1988. The consensus of these conferences
were sent to the States/UTs for necessary
action. The States/UTs have been reminded
from time to time to implement this pro-
gramme.

STATEMENT -1

1. Andhra Pradesh

Orders exist that all available land

under land ceiling Act be allotted
to women only.

2. Assam
3. Gujarat

4. Haryana

Action has already been taken.
This is not considered necessary.

State feels that there is no need to make any

change in the existing law because ¥ husband and
wife jointly apply for allotment they can be aliotted
surplus land jointly. However, underthe existing law
# only husband applies for the allotment of surplus
land, the aliotment is not made jointly in favour of
husband and wife both.

5. J&K

Matter is under examination.
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15.

16.
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Maharashtra

Orissa
Punjab
Tripura

West Bengal

Bihar
Delhi
Pondicherry
Tamil Nadu

Uttar Pradesh

Himachal Pradesh
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Joint pattas are given in the name of husband and
wife. '

Applicant should file application jointly.
-do-
do-

The State is examining issuing of Joint pattas, inthe
name of head of the family and spouse.

Necessary instructions have been issued.
-do-
-do-
-do-

State Government is not in favour of implementing
this recommendation.

-do-
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investment of Foreign Industrialists

971. SHRI SHRIBALLAV PANIGRAHI:
Will the PRIME MINISTER be pleased to
state:

(a) the details of the countries whose
Industrialists have been specifically invited

to invest in India; and

(b) the steps Government have taken to
ensure that rupee becomes convertible on
trade account?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) and (b). Various Policy initia-
tives detailed in the Statement on Industrial
Policy tabled in both Houses of Parliament
on24th July, 1991 are aimed at generally at-
tracting foreign investment and technology
transfer. Companies from the USA, Ger-
many, Japan and France have shown inter-
est. Since the announcement of the New
Industrial Policy, over 250 foreign collabora-
tion proposals have been approved upto the
end of October, 1991. Of these, over 60
proposals envisage direct foreign invest-
ment of about Rs. 170 Crores in diverse
industrial sectors like industrial Machinery,
Electrical equipments, Medical instruments,
Chenmicals, Food Processing Industries etc.

As regards making the Rupee convert-
ible on trade account, the Government is, as
an immediate step, maintaining a competi-
tive exchange rate policy and establishing,
through the new Eximscrips system, a direct
link between imports and exports. Exporters
are allowed to retain 30% and in a fow cases
40% of their export proceeds for this pur-
pose. The Eximscrips are freely transferable
and command a market premium in excess
of 20%.
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[Translation]
Manufacture of HMT Watches

972. SHRIDAU DAYAL JOSHI: Will the
PRIME MINISTER be pleased to state
whetherthere is any scheme to manufacture
HMT watches in bulk in order to earn foreign

exchange by exporting them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): In their 8th Plan proposals,
HMT has plans to manufacture watch com-
ponents and movements for exports. The
8th Plan proposals have still to be finalised.

Profit/Loss on the Sale of ltems by
P.D.S.

973. SHRI DAU DAYAL JOSHI: Will
the PRIME MINISTER be pleased to state:

(a) the extent of profit earned and loss
incurred on the items being sold through
Public Distribution System;

(b) whether the Government propose to
make arrangements to sell the said items on
profit; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) to (c). There is no effort
made, as a matter of policy, to sell PDS
commodities at a profit, since the intention is
to supply these commodities to the consum-
ers at reasonable prices. In the case of
foodgrains, their purchase at support prices
also helps the farmers. The extent of subsidy
paid to FCI, in 1990-91, on wheat, rice and
sugar was of the order of Rs. 2450 crores.
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[English)

Examinations for Assistants and
Stenographers Grades

974. SHRI RAJNATH SONKAR SHAS-
l:Rslta‘Q’m the PRIME MINISTER be pleased
e

(a) whether U.P.S.C. was conducting
the examinationsfor recruitmentto thegrades
of Assistants and Stenographers;

) if so, reasons forthese examinations
now being conducted by the Staff Selection
Commission;

(c) whether the U.P.S.C. used to send
the results of the examinations to all the
candidates;

(d) it so, the reasons for the SSC not
despatching the results to the candidates;

(e) whether inordinate delay is taking

in the announcing the results by the

C and next examinations are held

without declaring the result of the previous
examinations;

(f) if so, the reasons therefor;

the steps taken to expedite the
doda‘?gtionofﬂn results and by whan the
result of Clerks/Assistant’’Auditors/ Grade
examination will be declared?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

_ (b) This has been done to enable the
Union Public Service Commission to con-

{c) Yes, Sir.
(d) SSC do not find itfeasible to intimate
candidates of

to each in view of the very
number of candidates appe: inthe

fac,axcep UPSC, other exaimining bodien

) exam
h.Raiwaym Recruitment Board and Bank-
ing Service Recruitment Board do not follow
this practice.

(e) No, Sir. Only in the case of Clerks
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Grade Examination 1990, the final result
could not be announced before 1991 Exami-
nation because CGE-90, ha
poned from October 1990 to February 1991
due n? law and order problem all over the
country.

(f) Does not arise.

(g) The results of the Divisional Ac-
countants/Auditors/UDCs examination, 1990
held on 3rd March, 1991, is likely to be
declared by the end of November, 1991. The
final result of the Clerks Grade Examination
1990 and the Assistants Grade Examina-
tion, 1989, held on 3rd February 1991 and
7th April, 1991, respectively are expected by
31st December, 1991.

Aliotment of Government Accomoda-
tion to Private Organisations

975. SHRI SYED SHAHABUDDIN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the names and addresses of private
organisations, Institutions and societies,
registered or otherwise, which have been
allotted Government accommodation in the
Union Territory of Delhi between January 1,
1989 to March 31, 1991;

(b) the names and addresses of such
bodies whose earlier ailotment has been
cancelled during this period;

(c)the particulars of organisations whose
' for allotment were received
during 1989-91 and were rejected; and

(d) the names of those whose cases are
still under consideration?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Details are
given in the attached Statement-|.

®) D"tails are given in the attached .
.
{cv) and (d). information can not be

fumnished as no such statistics are main-
tained.
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Improvement of J.J. Clusters

‘ 976. SHRI SYED SHAHABUDDIN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state: -

(a) the names of J.J. Cluster in Dethi
now taken up under the Scheme of Environ-
mental Improvement with the estimated
number of families and population covered;

(b) whether the Government have may
plan for the environmental improvement of
the remaining J.J. Clusters;

(c) if so, the likely date for the coverage
of all existing Jhuggi jhonpri clusters; and

(d) the estimated expenditure on the
JuJ. Clusters taken up under the scheme and
the expenditure incurred upto March 31,
1991 the budget estimate for 1991-92 and
the likely date of the completion of the
schemes in hend?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
There are reported to be 929 Jhuggi jhonpri
clusters comprising of about 2.6 lakh Jhuggi
tamilies consisting of an estimated popula-
tion of about 13 lakhs in Delhi, which are to
be covered under the scheme. However,
with the introduction of the three pronged
strategy to solve the problems of squatters,
JJ clusters which are being identified for
clearance and relocatidn are to be excluded
from the EIUS Scheme. The basis civic
amenities are provided in a phased manner
aftertaking into account the local conditions.

(c) and (d). As this is a continuing proc-
988 no specific date can be fixed. An expen-
diture of Rs. 39.42 crores has been incurred
against this scheme upto 31st March, 1991
and the Budget Estimate for 1991-92 is Rs.
6.00 crores. The Schemes are in varying

stages of progress.
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[ Translation]

Advertisement Captioned “Up-
labdhlyan”

977. SHRI MRUTYUNJAYA NAYAK
: Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given
on August 26, 1991 to Unstarred Question
No. 4496 and state:

(a) whether the information regarding
the Advertisementin captioned ‘Uplabdhiyan’
has since been collected;

(b) if so, the details thereof and
(c) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (c). Infor-
mation is still being collected and will be laid
on the table of the house.

[English]

Perlod of Deputation for IAS
Officers at Centre

978. SHRI SANAT KUMAR MANDAL:
Will the PRIME MINISTER be pleased to
state:

(a) whether any stay of an L.A.S. Officer
and other All India Services in the rank of a
Joint Secretary and above in the Union
Govemment has been laid down ; if so, the
details thereof;

(b) whether any period for stay of such
Officers in one Ministry/Department/Public
Sector Undertaking in the capital has been
fixed; if so, the details thereof and if not, the
reasons therefor, and

(c) the particulars of such Officers who
have stayed for more than three years as on
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November 1, 1991 in various Ministries/
Departments etc. at New Delhi and the rea-
sons for not rotating them in the interest of
efficiency and to prevent these Officers from
developing vested interest by continued
stay at one place?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SMRI-
MATI MARGARET ALVA): (a) and (b). The
tenure prescribed for an IAS officer or an
officer of the All India Service appointed to a
post of Joint Secretary and above underthe
Central Staffing Scheme is as under:-

L Joint Secretary:

Five years. In the event of the officer
becoming and Additional Secretary during
the period of his tenure as joint Secretary, he
would be entitled to aterm of 3years from the
date of his appointment as Additional Secre-
tary subject to a total minimum period of 5
years and a total maximum period of 7 years

NOVEMBER 27, 1991
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of combined tenure as Joint Secretary and
Additional Sscretary. In such cases, the
tenure would end on 31st May of the year in
which the deputation would end.

il. Additional Secretary:

An officer appointed directly from the
cadre as an additional Secretary, \vould have
atenure only of 4 years, subjecttothe tenure
being limited to 31st May of the year in which
his deputation would end.

L. Secretary.
There is no fixed tenure.

(c) The particulars of the officers of the
rank of Joint Secretary or above who have
stayed tor more than 3 years in the same
Ministry/Department as on November 1, 1991
are given in the enclosed Statement. The
normal tenure prescribed at the level of Joint
Secretary is 5 years and an officer is nor-
mally not shifted from one Ministry to an-
other till he completes his tenure.
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Achlevements Under integrated Rural
Energy Planning Programme

979. DR. ASIM BALA: Will the Minister
of PLANNING AND PROGRAMME IMPLE-
MENTATION BE PLEASED TO STATE:

(a) the targets and achievements of the
Integrated Rural Energy Planning Pro-
gramme since the beginning of the imple-
mentation of the programme;

(b) the kind of data-base created to
integrated micro-level energy requirement
planning, taking Block as a unit, with that of
micro-level planning for judicious allocation
of resources;

(c) if not, the reasons therefore, and

(d) whether the government propose to
include the Integrated Rural Energy Plan-
ning Programme having similar contents and
approach in the Eighth five year Plan also?

. THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (A) Integrated Rural Energy
Planning Programme was taken up as a pilot
scheme in 20 blacks in 8 States during the
Sixth five Year Plan. The Seventh Plan
target of extending them to 200 blocks has
been achieved. During 1990-91, another 24
blocks were added.

(b) Under this programme, block level
project documents are prepared after survey
of the block. Data contained in 105 block
level project documents have been com-
plied in the form of a report and stored in the
computer. A computer model is also being
developed.

(c) Doas not arise.

(d) Yes, Sir. The IREP Programme is
being included in the Eighth Plan.

NOVEMBER 27, 1991
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Rain Baseras’ In Delhl

980. SHRI SRIBALLAV PANIGRAHI:
Wilithe Ministerof URBAN DEVELOPMENT *
be pleased to state.

(a) the number and places of ‘Rain
Baseras’ (Night Shelters) being run by the
Govemment and Private Organisations in
Delhi;

(b) whether the Government propose to
open more such Baseras’ if so, the details
thereot;

(c) whether the government have any
scheme to open such ‘Baseras’ in other
cities of the country also; and

(d) if so, the details thereof?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI M. ARUN-
ACHALAM): (a) Sixteen Night Shelters, as
per details given in the attached Statement,
are being run by the Slum Wing of the Delhi
Development authority. Delhi Administra-
tion has reported that no such record has
been maintained by it in respect of private
organisation.

(b) Yes, Sir. lItis proposed to construct
sixteen more Night Shelters during the Eighth
Five Year Plan. Efforts are being made to
procure land and initiate construction of four
Night Shelters in East and West Delhiduring
the current year.

(c) and (d). The Central Sector ‘Night
Shelter for pavement dweliers Scheme *
envisages formulation of appropriate
schemes by municipal bodies or agencies
designated by State Governments for the
provision of night shelter and sanitation fa-
cifities. These bodiesragencies are required
to submit their schemes to HUDCO for
approval, financing and monitoring. Central
Govemment provide upto Rs.1000/- per
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capita as subsidy through HUDCO and bal-
ance of Rs. 4000/- per capita is provided by
HUDCQO as loan. in case the cost of con-
_ struction exceeds Rs. 5000/- per capita, only
50% of the excess cost beyond Rs. 5000/
per capita is financed by HUDCO and the
balance is mobllised by the concerned
municipal body /agency or provided by the

Amount Collected for Beed! Workers
Welfare Fund

981. SHRI J. CHOKKA RAO: Will the
PRIME MINISTER be pleased to state:

(a) the total amount collected from vari-
ous States for the Welfare of beedi workers
under Beedi Workers Welfare Schemes

concerned State Government. during the last three years;
{b) the amount released for the Welfare
STATEMENT of beed] workers fromthe fund during the last
1. Delhi Gate three years, State-wise ; and
2. Andha Mughal (c) the schemes taken up by each State
3. Katra Maula Bux in Walled City. for utiising the said amount?
4. G.T.Road THEDEPUTY MINITER IN THE MINIS-
) ) TRY OF LABOUR (SHR! PABAN SINGH
5. Nizamuddin GHATOWAR): (a)bgtate-wi‘se details of the
. amount collected by way of cess on manu-
6. Jama Masjid factured Beedis under Baedi Workers Wok-
7. Jahangirpuri are , 1 uring the last three
Py years viz. 1988-89, 1989-90 & 1990-91 are
8. Turkman Gate: given in attached Statement |
9. Mukerji Market ) and (c). The Fund i utiised to ex-
X tend housing, , educational, recrea-
10. Boulvard Road tional and family welfare facilities to beedi
11. Karolbagh gg(:frs and their families. State-wise :g-
amount released are not maintained.
12. Shahzada Bagh Details of.exp:rtt‘dgzmned year-wise in
i Rai ' each region es one or more
13. Oid Dolhi Raitway Station States/Union Territories are given in the
14. Nehru Place attached Statement ll. Statement showing
ark the details of schemes and the total amount
15. Gole Market m 9%"&‘?;393.9 schemaecsh during 1988-89,
. 1ineachregion isgivenin
16. Lohri Gate the at attached Statement- Ii.
STATEMENT-l
Statement Showing State-wise and Year-wise Amount Collected Selfare Cess from Beedi
Industry During the Lat three Years.
. ' (Rs. in thousands)
Sl. No. State 1988-89 1989-90 1990-91
1. Andhra Pradesh 21032 21071 21374
2. Bihar 5930 5713 6143
3.  Gujarat 286 202 192
4, Karnataka 17127 15461 15104
§. Kerala 4555 4627 4539
6. Assam 97 107 116
7. Madhya Pradesh 25289 21612 20114
8. Maharashtra 10200 9470 6285
9. Orissa 1391 1460 1346
10. Rajasthan 1160 1112 1083
1". Tamil Nadu 18728 18581 20825
12. Uttar Pradesh 7481 6187 6796
13.  Woest Bengal 11708 12689 13869
Total 124964 118202 120796
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Expert Group for Delinaation of New
Hill Areas

982. SHRI J. CHOKKA RAO: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether an Expert Group was con-
stituted in May 1986 for delineation of new
hill areas for the Hill Areas Development
Programme;

(b) if so, when the Expert Group submit-
ted its report; and

(c) the latest stage of implementation of
its recommendations?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) Yes, Sir.

(b) 27th February, 1987.

(c) The recommendations have been
processed for taking decision.

Unauthorised Bulidings in NDMC Area

983. SHRI RAJNATH SONKAR SHAS-
TRI: Wilithe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the steps taken to demolish the
unauthorised buildings inthe N.D.M.C. area;
and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) The New
Delhi Municipal Committee has setup a cell
to detect unauthorised construction in its
area. As and when any unauthorised con-
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struction is detected, action such as sealing,
demolition of the unauthorised construction,
etc. is taken under the Punjab Municipal Act.

(b) Does not arise in view of reply to part
(a) above.

Reservation of Jobs for Women

984. SHRI SHRAVAN KUMAR
PATEL:
SHRI K.V. THANGKABALU:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Government havetaken
any decision to provide reservation towomen
in services under the Union Government;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay in
taking a decision in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). The matteris
still under examination.

[Translation]

Food Processing Unit at Varanasi

985. SHRI RAM BADAN: Wil the Minis-
ter of FOOD PROCESSING INDUSTRIES
be pleased to state:

(a) whether a proposal of the Modemn
Food Industries (india) Limited for the set-
ting up a food processing unit in Varanasi
district of Uttar Pradesh is Pending foryears;

(b) whetherthe land for this purpose has
been acquired; and
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(c) if so, when the proposaliis likely to be
cleared and when the unit would start func-
tioning?

THE MINISTER OF STATE IN THEE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHARGOMANGO):
(a) Modernfo- 1 Industries ( India) Ltd.(MFIL)
has a proposal 10 set up Energy Food Plant
(Ready to eat/poshahar) at Varanasi which
is pending with them since 1987 due to non-
receipt of commitment for lifting of entire
production capacity for 3to 5 years from the
Government of Uttar Pradesh.

(b) The land for this purpose has been
allotted to MFIL by UPSIDC (Uttar Pradesh
State Industrial Development Corporation) .

(c) Further action can be taken only on
receipt of commitment for lifting of entire
production from the State Govt.of Uttar
Pradesh.

Aliocation to Orissa for Development of
Agricuiture

986. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION pleased to
state:

(a) the total amonut allotted to Orissa
during 1989-90 and 1990-91 for the devel-
opment of agriculture;

(b) the actual amount utilised by the

Government of Orissa during the same pe-

riod;

(c) whether the government of Orissa
has demanded additional amount for the
development of agriculture during the cur-
rent financial year; and
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(d) if so, the details thereof and the
reaction of the Union Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) The annual approved
outlays for Orissa for Agriculture and allied
activities are Rs. 90.06 crores and Rs. 169.74
crores during 1989-90 and 1990-91 respec-
tively.

(b) The actual expenditure by the Gov-
ernment of Orissa or agriculture and allied
activities is Rs.88.32 crores during 1989-80
, for which information is available.

() & (d). The annual approved outlay for
Orissa for Agriculture and allied activities is
Rs . 108.05 crores during the current finan-
cialyear, i.e., 1991-92. There is no demand
fromthe Govemment of Orissa for additional
amount for the development of agriculture
during the current financial year.

Candidates who Appeared in Civil
Services Examination

987. SHRIMRUTYNJAYA NAYAK: Will
the PRIME MINISTER be pleased to state:

(a) the number of candidates who ap-
peared in the Civil Sesvices examination
during each of the last three years from
various examination centres in Orissa and
the number out of them who belonged to
Scheduled Castes/Scheduled Tribes; and

(b) the number of candidates selected
from Indian Administrative Service during
the said period and the number of Scheduled
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Caste/Scheduled Tribe Candidates out of  GRIEVANCES AND PERNSIONS (SHRI-
them? . MATIMARGARETALVA): (a) and (b). infor-

THE MINISTER OF STATE IN THE  mation is given in the statement at Annex-
MINISTRY OF PERSONNEL, PUBLIC  ure.
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[English]

Expanslon and Modernisation of paper
Milis

988. SHRI R. SURENDER REDDY:
Will the PRIME MINISTER be pleased to
state:

(a) whether the modernisation and
expansion programmes planned by some
paper mills to enhance the industrial capac-
ity have become uncertain due to current
restrictions on capital goods imports;

(b) if so, the main reasons for putting the
restrictions;

(c) whether the govemment are consid-
ering to assist these units in the matter; and
if so, the details hereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN):(a) No proposal for modernisation
and expansion of paper mills is pending with
the Government due to the current policy on
capital goods imports.

(b) to (d). does not arise.

Panel to Review cost Escalation of
Large Scale Projects

989. SHRIR. SURENDERREDDY: Will
the Minster of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the Government have set
up a Committee to review mega and major
projects that are behind schedule and are
registering steep cost escalation as reported
in the Economic Times dated October 10,
1991;
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(b) if so, the details thereof;

(c) whetherthe panel has been asked to
review the flash reports on mega and major
projects; if so, the details of instructions
given in this regard;

(d) whether this panel has submitted
any report to the Government;

(e) if so, the details thereof;

(f) how many projects have registered
cost escalation according to the latest re-
view; and

(9) what remedial measures have been
suggested by the panel in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) No, Sir.

(b) to (g). Does not arise. However, a
Committee under the Chairmanship of Fi-
nance Secretary with the Secretaries Deptt.
of Expenditure, Deptt. of Programme Imple-
mentation, the concemed administrative
Ministries/Departments as members, has
been constituted to review the cases of time
and cost overruns in respect of large proj-
ects, each costing Rs. 200 crores and above.

Kellogg Company's Projects in India

990. SHRIR. SURENDER REDDY: will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whether the Foreign Investment
Promotion Board has cleared the proposal
of the world's leading food processing firm,
Kellogg Company of the U.S.A. for setting up
various projects in India;

(b) if so, the places where this company
will set up its projects in India;
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(c) whether any agreement has been
signed and finalised with the said company;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTERY OF FOOD PROCESSING
INDUSTRIES(SHRI GIRIDHAR GO-
MANGO): (a) to (d). The Reserve Bank of
India has approved the proposal of M/
s.Kellogg Company of the USA to enter into
financial-cum-technical collaboration with a
new undertaking M/s. Kellogg India Limited,
under automatic approval scheme, for set-
ting up food processing unit at Taloja, Tehsil
Panvel, district Raigarh, Maharashtra for
manufacture of cereal products. The new
undertaking will have 51% foreign equity
and the remaining equity will be offered to
Indian public.

[Translation)

Tube-wells In Orissa with world Bank
Assistance

991. SHRI SRIKANTA JENA: Will the
PRIME MINISTER be pleased to state:

(a) the detail of the tube-waells installed
in Orissa with the assistance of World Bank
during the last three years;

(b) the number of tube-wells out of them
which are functioning and those which are
out of order separately;

{c) the time by which these non-opera-
tive tube-wells are proposed to be made
operational; and

{(d) the number of tube-wells likely to be
installed in Orissa during 1991-92 with the
assistance of World Bank?
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MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEELOPMENT(SHRI
UTTAMBHAI H. PATEL): (a) There is no
ongoing World Bank assisted Scheme for
drinking water supply in Orissa.

(®) to (d). Do not arise.

Tube-Woells in Gujarat with World Bank
Assistance

992. SHRI KASHIRAM RANA: Will the
PRIME MINISTER be pleased to state:

(a) the total number of tube-wells in-
stalled in Gujarat during the last two years
with the assistance of World Bank;

(b) the number of tube-wells out of them
functioning and those which are not func-
tioning;

(c) the time by which these non-opera-
tive tube-wells are likely to be made opera-
tional; and

(d) the number of tubewaells likely to be
installed in the State during 1991-92 with the
assistance of World Bank?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL
DEVELOPMENT(SHRI UTTAMBHAIH.
PATEL): (a) to (d). The information is being
collected from the State Government of
Guijarat and will be laid on the Table of the
House.

Water supply Scheme in Gujarat with
World Bank Assistance

993. SHRI KASHIRAM RANA: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether any water supply scheme is
in operation in Surat and Vadodra in Gujarat
with the assistance of World Bank or any
other international agency;
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(b) if so, the details thereof;

(c) the expenditure invoived therein and
the year by which this scheme is lkely to be
completed;

(d) whether there is any delay in the
execution of the works under this scheme;
and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN
DEVELOPMENT(SHRI M. ARUNACHA-
LAM): (a) No, Sir.

{b) to (c). Do not arise.

Supply of Essential Commodities in
Delhi

994. SHRI B.LL. SHARAMA PREM: Wil
the PRIME MINISTER be pleased to state:

(a) whether the residents of Delhi have
toface great difficulties dueto untimely supply
of essential commodities to the Fair Price
Shops by the government in Delhi, particu-
larly in trans-Yamuna areas;

(b) if so, the reasons therefor;

(c) whether any complaints in this re-
gard have been received by the govem-
ment;

(d) it so, the details thereot; and

(o) the seps being taken by the govern-
ment 10 ensure the timely supply of essential
items to the Fair Price Shops for Public
convenience?

THE MINISTER OF STATE OF MINIS-
TRY OF CILVIL. SUPPLIES AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN

AHMED): (a) 1o (e). The average monthly

distribution of rice and wheat in the PDS in
Dethi has been of the order of 14, 000 tonnes
and 47, 200 tonnes respestitively during the
year 1990. During the month of October,
1991, aquantity of 22, 900 tonnes of rice and
77, 000 tonnes wheat has been supplied.
Whiist in an operation of this magnitude,
some dislocation can take place and com-
plaints made aboutthem, all efforts are made
0 take comective action so that supplies
reach the fair price shops. A coordination
Commiittee consisting of representatives of
the FCl and Delhi State Civil Supplies Cor-
poration has been constituted to sort out
operational problems and closely mionitor
the system of delivery of foodgrains and
sugar to fair price shops.

[English]

Modification of Constitution (Amend-
ment) Bllle

995. DR. LAXMINARAIN PAN-
DEYA:
DR. AK. PATEL:

Wil the Minister of URBAN DEVEL-
OPMENT bg pleased 1o state:

(a) whether the All india Council of
Mayors (AICM) has suggested certain
madifications inthe two Constitution (Amend-
ment) Bills seeking to strengthen the local
bodies; and

{b) & sothe details thereof and the
Govemment's reaction thereto?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI M. ARUN-
ACHALAM): (a) and (t). Yes Sir. The All
India Council of Mayors had made some
suggestions with reference to the Constitu-
tion (Amendment) Bil, relating to Urban Local
Bodies. The suggestions are briefly given in
the statement attached. These suggestions
were taken into consideration by the govern-
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ment while finalising the concerned Bill. The
Constitution (73rd Amendment) Bill relating
to Urban Local Bodies was introduced in the
Lok Sabha on 16.9.1991.

STATEMENT

Suggestions by all India Council of
Mayors Relating to Constitution Amendment
Bill.

1. Provision for automatic dissolution at
the end of 5 years to be deleted.

2. Deletion of Clause 3 of Article 243 (E)
which lays down that where election is
held for a Panchayat in a mid-term poll
period should be for remainder of the
term.

3. No Municipality should be dissolved
before expiry of term of 5 years.

4. Provision for supersession only on
charges of grabe financial irregularities
and after holding judicial enquiry.

5. Period of six months may be provided to
take place report of Finance Commis-
sion and action taken thereon.

6. Provision relating to ward Committees
should be deleted.

7. Parliament to be empowered to frame
Model Acts for Municipal Corporation

and Municipality.
[Translation}
Loan Licensing Scheme

996. SHRI MOHAN SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government propose to
scrap the Loan Licensing Scheme by the
end of 1991;
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(b) if s, the details thereof: and

(c) the steps proposed to be taken to
solve the problems, such as shortage of
medicines that may arise due to the scrap-
ping of the above scheme?

THE MINISTER OF STATE IN THE
MINISTERY OF CHEMICALS AND FERTI-
TLIZERS (DR. CHINTA MOHAN): (a) to (c).
In March, 1990 Government had announced
its decision to extend upto 31-12-1991 the
time limit for discontinuing the loan licensing
system. However, a number of representa-
tions and suggestions have been received
thereafter from the Industry in this regard
andthese are being comprehensively exam-
ined.

Production of Fertilizers at Aonla and
Jagdishpur Factories

997. SHRI MOHAN SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether the production of fertilizer
has since been started in the gas based
fertilizer factories of Aonla and Jagdishpur,
Uttar Pradesh;

(b) whether the said factories are pro-
ducing fertilisers at their full capacity; and

(c) the production capacity thereof and
the quantity of fertilizer produced by them in
the current year, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IGERS (DR. CHINTA MOHAN): (a). Yes,
Sir. Commercial production started in Aonla
andJagdishpuron 16.7.1988and 1.11.1988,
respectively.

(b) Yes, Sir,

(c) the production capacity in each of
these factories is 7,26,000 tonnes per an-
num of urea and the quantities produced are
given below:
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Aonia
(1.4.1991 to 18.11.1991)

5,34,462

(in MT)
Jagdishpur

(April 1991 to October 1991)

4,03,827

Cement Production

998. SHRI MOHAN SINGH: Will the
RIME MINISTER be pleased to state:

(a) the quantity of cement produced in
e country during 1991-92 vis-a-vis the
»mestic requirement;

(b) whether the government have re-
sived some new applications for setting up
yment factories keeping in view the short-
je of cement; and

(c) it so, the number of new cement
ctories likely to be set up in the private
ictor this year, the location thereof and the
ctent to whichthe shortage of cement would
3 met by the setting up of these factories?

THE MINISTER OF STATE IN THE
IINISTRY OF INDUSTRY
JROF.P.J.KURIEN): (a) Against a projected
omestic demand of 54 million tonnes of
ament during 1991-92, the production tar-
et has been fixed at 55 million tonnes. The
ctual production of cement during April-
eptember, 1991, was 25.8 million tonnes
s compared to 23.2 million tonnes produc-
anduring the corresponding period of 1990-
1i.e. agrowth of 11%.

(b) There is no shortage of cementin the
suntry. Under the new Licensing Policy,
ementindustry hus beendelicensed and as
uch, the companies do not have to submit
pplications to the Government for setting
pof new cement factories. However, atotal
I 28 companies have filed Information
lemoranda intimating their intention to
ranufacture cement.

(c) A capacity of about 2.2 million ton-
nes is expected to materialise by way of
expansions during the current year.

Fertilizer Manufacturing Units Under
FCL

999. SHRI MOHAN SINGH:
SHRI HARI KEWAL
PRASAD:

Will the PRIME MINISTER be pleased
to state:

(a) the number of fertilizer manufactur-
ing units functloning at corporation of India;

(b) the names of the units in which
production has been suspended;

(c) whether production in the fertilizer

factory at Gorakhpur has also been sus-
pended for the last one and a half years; and

(d) it so, the action being taken to revive
the said tactory?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) There
are four fertilizer producing units under the
Fertilizer Corporation of India Ltd, located at
Sindri in Bihar, Ramagundam in Andhra
Pradesh, Talcher in Orissa, and Gorakhpur
in Uttar Pradesh.

(b) and (c). The production of fertilizer
was suspended in Gorakhpur unitw.e.f. 10th
June, 1990.
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(d) the Company has engaged consult-
ants for carrying out health survey of the
plant.

[English)

Overhauling of Planning Methodology
and Procedures

1000. SHRI GURUDAS KAMAT: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION pleased to
state:

(a) whether there is any proposal to
overhaul the planning methodology and
procedures, as reported in the Statesman
dated September 30, 1991;

(b) if so, the details thereof;

(c) The organisations with whom inter-
action would take place in this regard; and

(d) whether the State Govemnments
would also be consulted for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJJ): (a) the Planning Commission
has been contemplating a reorientation in
the approach to planning in order to tackle
the imbalances in the overall economic
management and to make appropriate ad-
justments to the vastly changed and fast

(b) Such reorientation would broadly
consist of rationalisation of plan expendi-
ture, compieting on-going schemes before
rushing on with large number of new
schemes, weeding out schemes and proj-
ects which do not make economic sense,
properly funding schemes so as to avoid
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the State Governments, a gradual shift to

indicative planning and greater refiance on

private initiative and non-governmental or-
ganisations.

(c) and (d). These and such other sug-
gestions will be discussed with the Central
Ministries and the States in the round of
discussions on Eighth Plan and will also be
considered inthe forthcoming mestingof the
National Development Council.

Super Computer Params

1001. SHRIC.P.MUDALAGIRIYAPPA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Super Computers Params
are being made indigeniously;

(b) if so, how these super computers
differ with other computers in their perform-
ances;

(c) the names of other countries which

are capable of producing super computers;
and

(d) the areas where these super com-
puters are used?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL FUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) Yes, Sir.

(b) PARAM parallel super Computers
have a peak computing power of 1000 Mega
Flops. With respect to the mainframe com-
puters and workstations which are currently
being manufactured inthe country, PARAM'S
computing performance exceeds by a factor
over 100 for the 256 node machine.

(c) Conventional Super Computers are
availabe only from USA and Japan. How-
ever, Parallel Super Computers have been
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designed developed and commercialised in
USA, UK, Germany and France.

(d) PARAM Parallel Super Computers
are planned to be used in the following
areas:

- Remote Sensing

- Image Processing

- Signal Processing

- Launch Vehicle Dynamics

- Computational Fluid Dynamics

- Finite Element Modelling

- Oil Reservoir Modelling

- Computational Physics

- Computational Chemistry

- Astronomy and Astrophysics

- Material Science

- Computational Mathematics

- Graphics and Visualisation

Biil For Agricultural Labour
SHRI C.P. MUDALA GIRI-

YAPPA:
SHRI K.H. MUNIYAPPA:

1002.

Will the PRIME MINISTER be pleased
to state:

(a) whether a bill for the welfare of
agricultural workers and to regulate their
employment and service conditions is likely
to be introduced in the parliament; and

(b) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GATOWAR): (a) and (b). A Bill for
the welfare of Agricultural Labour is under
the consideration of the Government. The
details of the Bill have notbeen finalised yet.

Project for Manufacturing Soft Ferrites

1003. SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have a
proposal to set up any project to manutac-
ture soft ferrites in Orissa:

(b) if so, the name of the place identified
in Orissa for the location of the soft ferrites
unit;

(c) the cost of the project and its in-
stalled capacity;

(d) the time by which the unit is ex-
pected to be set up ; and

(e) the steps taken in this regard?

MINISTER OF STATE IN THE MINIS-
TRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The Government of
India have no proposal to set up any project
to manufacture soft ferrites in Orissa.

(b) to (e). Do not arise.
Demand for Paper

1004. SHRI GOPI NATH GAJAPATHIL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the government have made
any study on the demand for papers in the
country during Eighth and Ninth Five Year
Plans; and
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(b) if so, the details thereaf, Plan-wise;

(c) whether the present rate of produc-
tion will be adequate to meet the growing
need of papers in Eighth and Ninth plans;
and

(d) if no, the details of steps taken to
meet the demand for papers in those plan
period?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) to (d). No demand study paper
during 8th and Sth five Year Plans have been
made by the Government. However, the
Development Council for Paper, Pulp and
Allied Industry in ther reportdated 21.9.1983
on demand forecast by 2000 A.D. had esti-
mated as under:-

1990

1995

2000

19.09 lakh M.T.
24.59 lakh M.T.

31.68 lakh M.T.

This does not include newsprint.

The present demand of paper and
paperboard is mostly met by indigenous
production except some speciality papers
and newsprint which are being imported.
Government are taking steps, such as,
exempting paper units proposing to use
atleast 75% non-conventional raw-materials
from compulsory licensing so that the grow-
ing demand can be met during the 8th and
9th Plan periods.

Modernisation of Existing Units

1005. SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government have iden-
tified the bottlenecks in the rapid growth of
industrialisation in the country;

(b) if so, the brief outlines thereof; and
(c) the details of the steps taken to

remove those bottlenecks and to modernise
the existing units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) to (c). The bottlenecks in the
rapid growth of industrialisation in the coun-
try have been enuncitec in the Statement on

Industrial Policy tablea in both House of -

Parliament on 24th July, 1991. In order to
remove the bottlenecks, Industrial licensing
has been abolished for all projects except for
a short list of Industries as long as they
conform to the locational policy. The policy
and procedures goveming foreign invest-
ment and foreign technology agreements
have been substantially liberalised. The
industrial policy reforms introduced under
the new Industrial Policy are designea to
upgrade efficiency and help modernisation
of Indian industries so that it becomes more
competitive and take its rightful placo inthe
world of industrial prograss.

Subletting of Government Accemmoda-
tion

1006. SHRI GOPI NATH 3AAPATHI:
Willthe Minister of URBAN D=/ “LOPMENT
be pleased to state:

(a) whether the sub-letting of the gov-
emment accommodation has been increas-
ing in New Delhi and Delhi;
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(b) if so, the number of complaints re-
ceived by the Directorate of Estate and other
Special pool entitled Authorities on sub-let-
ting of Government accommodation by the
allottees during the last six months;

(c) the action taken thereon;

(d) the various factors responsible for
the increase in the incidents of sub-letting;
and

(e) the steps taken to discourage the
same?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI M. ARUN-
ACHALAM): (a) During the last one year, the
number of subletting complaints has in-
creased.

(b) During the last six months com-
plaints about sub-letting in 463 general pool
residences in New Delhihave been received.

(c) Inspection teams have been formed
to conduct surprise inspections of allthe 463
general pool residences.

(d) and (e). Investigations have fevealed
that generally employees having their own
private accommodation tend to sub-let their
government residences allotted to them to
earn an extra income. To discourage sub-
letting of government accommodation, sur-
prise inspections of the residences are being
intensified. In cases where unauthorised
subletting of the government residence is
proved, penalties as provided in the Aliot-
ment of Government Residences (General
Pool in Delhi) Rules, 1963 are being im-
posed on the allottees. Penalties inciude
monetary penalty and also debarment from
govt. accommodation.
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Acquisition of Land for Development of
Third Phase of Chandigarh

1007. SHRIPAWAN KUMAR BANSAL.:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the extent of land likely to be ac-
quired forthe development of proposed third
phase of Chandigarh;

(b) whether the new development is
primarily for meeting the demand of co-
operative housing societies and the resettle-
ment of slum-dwelle’s;

{c) if not, whether the further expansion
is in accordance with the original Master
Plan and would not substantially reduce the
area under agriculture thereby affecting
adversely the ecology of the Union Territory;
and

(d) whether there is any proposal to
raise counter magnet centres in the adjoin-
ing areas of Punjab and Haryana?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) An extent of
about 1710 acres of land is proposed to be
acquired for the third phase of Chandigarh.

(b) The new development is expectedto
meet the demand of Co-operative House
Building Societies, Chandigarh Housing
Board, Rehabilitation of Slum Dwellers and
also the requirement of Central/Stare Gov-
ernment/UT Administration/Public Sector
Undertaking for their office and residential
purposes.

(c) The expansion is planned in accor-
dance with the original Master Plan and also
the Chandigarh Urban Complex Plan formu-
lated for the intergrated and plan develop-
ment of the city and its surrounding areas.
The ecology of the Union Territory wold not
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be affected since sufficient open space and
forests as conceived under the Chandigarh
Urban Complex plan have been provided
for.

(d) No, Sir.

Wheat Quota of Chandigarh

1009. SHRIPAWAN KUMAR BANSAL.:
Will the Minister of FOOD be pleased to
state:

(a) whether the quota of wheat for Union
Territory of Chandigarh under the Public
Distribution System (P.D.S.) has been re-
duced recently;

(b) if so, the reasons therefor and the
details thereof; and

{c) when the quota is likely to be re-
stored/raised to cover the people left out of
P.D.S. sofar?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHR! TARUN
GOGOW): (a) and (b). In view of the substan-
tial quantities of wheat being sold by the
Food Corporation of India in the open mar-
ket, allocation of wheat to most of the States/
Union territories for Public Distribution Sys-
tem has been marginally reduced.

(c) Allocations of foodgrains from the
Central Pool are made keeping in view the
position of stocks in the Central Pool, sea-
sonal availability, requirements of the vari-
ous States and price trends etc. The alloca-
tions are supplemental in nature and are not
meant to meet the entire demand of a State/
Union Territory.
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Industrial sickness in Uttar Pradesh

1011.  SHRIARJUNSINGH YADAV:
SHRI HAR!I KEWAL
PRASAD:

Will the PRIME MINISTER be pleased
to state:

(a) whether there is large scale indus-
trial sickness in Uttar Pradesh;

(b) if so, the details thereof;

(c) the reasons of the said industrial
sickness; and

(d) the details of guidelines issued and
resources made available to the State Gov-
emment by the Central Government to
remove the industrial sickness?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) and (b). Data on sick industrial
units assisted by banks in the country are
compiled by the Reserve Bank of India. As
per the latest RBl-data, there were 82 non-
SSlsickand 24401 SSlsick units inthe State
of Uttar Pradesh as atthe end of September,
1989.

(c) A number of causes, both external
and internal, are responsible for industrial
sickness. Among the major causes as re-
ported by banks are marketing problems,
financial problems labour problem, manage-
ment deficiencies, power shortage demand
recession, natural calamities, production
problem, etc.

(d) As far as non-SSI sick units are
concerned no fiance is provided tc the State
Government. Under the Margin Money
Scheme, the Central Government provides
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funds to the State Governments forrevival of
the SSI sick units. As at the end of March,
1991, the total amount sanctioned to the
State of Uttar Pradesh by the Central Gov-
ernment under the Margin Money Scheme
for revival of SSl sick units amounted to Rs.
60 lakhs.

[English)

Assistance to Fruit and Vegetable
Industries at Jaupur

1012. SHRI ARJUN SINGH YADAV:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state.

(a) whether any assistance is being
provided by the Government to the fruit and
vegetable based industries at Jaunpur dis-
trict of Uttar Pradesh;

(b) if so, the details of the assistance
provided during each of the last three years;
and

(c) whether some schemes regarding
fruit and vegetable based industries at Jaun-
pur district of Uttar Pradesh are lying pend-
ing for approval and if so, the details thereof?

THE MINISTER OF STARTE IN THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES(SHRI GIRIDHAR GO-
MANGO): (a) to (c). The Ministry of Food
Processing Industries have been providing
assistance to State Governments for setting
up fruits and vegetable based industries in
different States on the request of the State
Govemments. No specific proposal for set-
ting up industry in Jaunpur district have been
received from the State Government. How-
ever, in the year 1990-91 following assis-
tance havebeengivento U.P. Government:-

1) for setting up of food processing
training centres and upgradation of commu-
niy canning centres- Rs.13.2. lakhs.
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ii)fortraining and visit programme- Rs.2
lakhs. ,

Plots to N.R.ls
1013. SHRI V. SREENIVASA
PRASAD:
SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:
SHRI ARJUN CHARAN
SETHI:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether some Non-Resident Indi-
ans have urged the government for allot-
ment of residential plots in the capital against
payment in foreign currency;

(b) if so, the reaction of the government
thereto; and

(c) by when a decision in this regard
would be taken?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI M. ARUN-
ACHALAM): (a) Yes, Sir.

(b) and (c). Agcheme for aliotment of
residential plots to NRls in Dethiwas launched
by Govemment in 1976. Subsequently, in
1981 a decision was taken by the govern-
ment to drop the scheme. Some requests for
revival of the earlier scheme have been
received. There is no proposal for revival of
the scheme. Besides this, requests have
also been received for Allotment of land for
development of housing for NRis. These
requests are being processed keeping in
view the relevant provisions for allotment of
land and the proposed measures for attract-
ing investment in housing by NRis. No final
view has been taken in the matter so far.

¥
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Monitoring agency for small scale
Industry
1014. SHRI V. SREENIVANSA
PRASAD:
SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Uniongovernment have
decided to set up a monitoring agency to
ensure adequate credit facilities to small
and rural industrial sectors;

(b) it so, the composition of the mem-
bers of the monitoring agency;

(c) on what lines the monitoring agency
will function;

(d) how the monitoring agency will help
small scale and rural industrial; sector in
providing financial facilities; and

(e) the details thereof on this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.
PJ.KURIEN): (a) A social monitoring agency
as envisaged in para 3.1 of the policy
measures for promoting and strengthening
small, tiny and village enterprises laid in
Parliament on 6.8.91 has not yet been set
up.

(b) to (e). Do not arise.

Implementation of National Capital
Regilon Plan

1015. SHRISHRAVAN KUMARPATEL :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether at a meeting regarding the
National Capital Region Plan, concemed
was exprassed at the. delay in NCR devel-
opment plan implementation due to lack of
financial resources;
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(b) if so, whetherthe schemes underthe
plan have suffered delay due to lack of
financial resources; and

(c) the extent of shortage of financial
resources to which the delay was attribut-
able?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) Inthe 13th
Meeting of the National Capital Region
Pianning Board held on 30.9.91 members
had generally expressed concern at the
delay in the implementation of the NCR
plan due to lack of financial resources and
other reasons.

(b) Schemes for land acquisition and
development in the Priority towns and
schemes for development of regional and
local infrast-ucture have suffered due to
lack of finacial resources.

{c) During the 7th Five Year Plan, atotal
investmentof Rs. 867 Crores(Rs. 400 crores
under State Sector and Rs 467 croresinthe
Central Sector through Central Ministries)
was required for the implementation of the
plan programmes. The figures of actual
expenditure in the State Sectorand Central
Sector th:cugh the centre Ministries are
being collected and will be laid on the table
of the Sabha.

New Housing Policy
1016. SHRI SHRAVAN KUMAR
PATEL:
SHRI PANKAJ CHO-
WDHARY:
SHRIMUKAL BALKRISHNA-
WASNIK:
Will the Minister of URBAN DEVEL-

OPMENT be pleased o state:
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(a) whetherthegovernmenthave been
working out a new Housing to state:

(b) if so, the main objectives laid down
for the purpose; and

(c) the time by which the same is likely
to be announced and adopted?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN
DEVELOPMENT(SHRI M. ARUNACHA-
LAM): (a) to (c). Draft National Housing
Policy (NHP) was placed before both the
Houses of Parliament in May, 1988. The
government hastaken up the revision ofthe
draft national Housing Policy in the light of
the views expressed by M.Ps, State Gov-
emments and different sections of the public.
The revised draft N.H. P. is expected to be
placed before both the Houses of Parlia-
ment shortly.

Compensation to Bhopal Gas victims

1017. SHRI SHRAVAN KUMAR
PATEL: Will the PRIME MINISTER be
pleased to state:

what steps have since been taken to
distribute the compensation amount
amongst victims of UCO gas leak accident
of 1984 at Bhopal following the judgement
upholding the February, 1989 settlement of
$ 470 million?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS(DR CHINTA MOHAN):
Adjudication of claims and distribution of
compensation is to be cartied out under the
provisions of the Bhopal Gas Leak Disaster
(Registration and Processing i Claims)
Scheme, 1985. The Scheme, inter afia,
provides for a Weltare Commissioner with
sppropriste assistance to undertake the

process of adjudication and compensation.
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The Welfare Commissioner is in Place and
the process of adjudication should com-
mence by the 3rd February, 1992, the date
which the Supreme Court has fixed for
commencement of the process.

[Translation]

Loss in HECL

1018.  SHRI CHHEDI PASWAN:
SHRIT RAM  TAHAL

CHOUDHARY:

Will the PRIME MINISTER be pleased
to state:

(a) whether Heavy Engineering Corpo-
ration Limited, Ranchi is running in loss;

(b) if so, the reasons therefore; and

(c) the total value of goods produced
during the last three years and the details of
profit and loss in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) Yes, Si.

(b) The Corporation has been incurring
losses mainly due to inadequate and imbal-
anced order book, excess manpower, high
overhead serious liquidity problem, short-
age of power, poor work culture, old machin-
ery and heavy outstanding from the custom-
ers etc. The order book position has, how-
evar, improved recently.

(c) The total value ot production, profit
and loss during the last three years are given
below:- '
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Rs. in crores)

Yoar Value of Production Prof (+)Loss(-)
1988-89 352.67 ® 1253
1989-90 368.62 ¢ 33.62
1990-91 263.80 ) 9951
Basic Faciifties for Dwelling Units by providing basic faciities there; and

1019. SHRI CHHEDI PASWAN: Wili
the Minister of URBAN DEVELOPMENT
be pleased to be state:

(a) whether the ten thousand dwelling
units constructed by the Delhi development
Authority are not being allotted due to non-
availability of facilities like electricity water,
sewerage and roads;

(b) if so, the 2one-wise details thereof;

(c) the efforts being made by the gov-
emmentfor allotment of thase dwelling units

(d) the details of the efforts made in this
connection during the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN
DEVELOPMENT(SHRI M. ARUNACHA-
LAM): (a) and (b). Only 1905 dwalling units
constructed by DDA are at present notbeing
allotted due to no-availability of electricity
and water. Zone-wise details of these dwell-
ing units are indicated as Statement.

(c) and (d). Them DDA is in constant
tozch with the concerned local agencies for
making available the required basicfacilities
80 as 1o expedite the allotments.
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Renovation of Vigyan Bhawan
[English]
1020. SHRI CHETAN P.S.
CHAUHAN:
SHRIMATI BHAVANA
CHIKHLIDA:
Will the minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the renovation work at
Vigyan Bhavan, New Delhi, has since been
commenced;

(b) if so, the amount likely to be spent
thereon;

(c) the time by which the renovation
work will be completed;

(d)the names of the firms entrusted with
the renovation work;

(e) whether the tirm has been selected
on minimum cost basis;

(f) if not the criteria followed in selection
of the above firm?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): Yes, Sir.

(b) the sanction has been accorded for
Rs. 12.02 Crores. The cost is likely to be
revised as per the concept scheme being
finalised.

(c) It is expected that the work will be
completed by the end of April 1993.

(d) Following two Consultants have been
appointed

1) M/s Raja Aederi consultants (P)
hd.

2) Ms Struct well Designs and Con-
sultants Pvt. Lid.
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(e) and (f). For the type of renovation
work envisaged it is not possible to deter-
mine the minimum cost as it depends on
many tactors like proposals given by various
agencies, their expertise in taking up of
similar works, etc. The Architectural consul-
tancy for renovation work of Vigyan Bhavan
has been entrusted to a Consultancy firm.
Open competitive offers were called and the
work was awarded after deliberation and
careful secrutiny by a Committee.

Hindustan cables Ltd.
SHR! CHETAN

CHAUHAN:
KUMATI DIPIKA CHIKHLIA:

1021. P.S.

Will the PRIME MINISTER be pleased
to state:

(a) whether the Hindustan Cables Ltd.
have received backthefoam insulated cables
exported to Singapore;

(b) whether the govemment have con-
ducted an enquiry into the matter; and

(c) ¥f so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) Entire quantity of Cables
notfound acceptable by Singapore Telecom
Authority has been received back by Hin-
dustan Cables Limited.

() No, Sir.
(c) Does not arise in view of (b) above.

Clearance of foreign investment
proposalis
1022. SHRI CHETAN P.S.
CHAUHAN
SHRIMATI BHAVANA
CHIKHLIA:
SHRI SRIBALLAV PANI-
GRAHI:
Will the PRIME MINISTER be pleased

o state:
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(a) the details of the major foreign in-
vestment proposals cleared by the Union
government during September, - October,
1991; ‘

(b) the yearly net foreign exchange in-
flowinvolved in each of these proposals; and

-

(c) the names of the industrial sectors in
which the Government have decided to
encourage foreign investment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) and (b). Particulars of Foreign
Collaboration approvals viz, name of the
Indian company, name of foreign collabora-
tion, item of manufacture and nature of for-
eign collaboration, are published onamonthly
basis by the Indian Investment Centre as a
supplement to its monthly News Letter.
Copies of this publication are sent regularly
to the Parliament Library.

Since the announcement of the new
Industrial Policy, over 250 foreign collabora-
tion proposals have been approved upto the
end of October, 1991. Of these, over 60
proposals envisage direct foreign invest-
ment of about Rs. 170 crores in diverse
industrial sectors like Industrial Machinery,
Electrical equipments, Medical instruments,
Chemicals, Food Processing Industries etc.

(c) Annex. Il of the Statement on Indus-
trial Policy, tabled in both Houses of Parlia-
ment on July 24, 1991, lists the high-priority
industries in which Government encourages
foreign investment.

[ Translation)

Working Group on Rural development
Schemee

1024. SHRI RAM SARAM STSN
YADAV: Willthe Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased 1o state:
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(a) whether the Planning Commission
has appointed any working group for the
implementation of various suggestions in
regard to Rural development schemes; and

(b) if so, the details of the suggestions
made by the working group in regard to the
various rural development schemes?

MINISTEROF STATE FORPLANNING
AND PROGRAMME IMPLEMENTATION
(SHRI H.R. BHARDWAJ): (a) Planning
Commission has not appointed any Working
Group for the implementation of various
suggestions in regard to Rural Development
schemes.

(b) Does not arise.
[English)
Pension Structure

1025. SHRI ANNA JOSHI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government propose to
make improvements in the present pension
structure in respect of Central Government
employees;

(b) if so, the details thereof; and
(c) i not, the reasons therefor?

THE MINITER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT},
MARGARET ALVA: (a) No, Sir.

(b) Does not arise.

(c) The Pension Structure of Central
Govemment employees was recently sub-
jected to an indepth examination by the
Fourth Central Pay Commission and all its
major recommendations have already been
accepted and implemented.
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Ocean Development Programmes

1026. SHRI ANNA JOSHI: Will the

_ PRIME MINISTER be please 1o state:

(a) whether thare is any proposal to
evolve some special Ocean Development
Programmes with special reference to Nod-
ub’.

'y

(b)ilao.ﬂnmw;

(c) whetheritis proposed to cover higher
research and davelopment in deep sea
fishing technology; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONAL PUBLICGRIEV-
ANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (e) Yes, Sir. india has
acontinuing programme to develop the mine
site in the Central indian Ocean (about 1600
km south of Cape Comorin) allocated to it by
the international Seabed Authority, with
exclusive mining rights.

(b) The commercial value of the deep
seabed nodules lies in their low concentra-
tion but strategically important contents of
copper,Nickel and Cobalt, in addition to
manganese. The nodule utilization pro-
gramme therefore consists of 3 separate but
interfinked technological component(a) de-
tailed exploration of the mine site lying at @
depth of 5 km belowthe surface, (b) develop-
ment of & deep seabed mining system to
bring these nodules to the surface and (c)
development of cost effective metaliurgical
processes and plants to extrat mentals
from the nodules.

. {c) No, Sir.

(d) Does not arise.
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Sssistance for Development of Pune

1027. SHRI ANNA JOSHI: Will the
Minister of URBAN DEVELOPMENT be
pleased fo state:

(a) whether there is any proposal to
allocate Special Development Assistance
for Pune City; and

(b) if so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (s) No S.

(b) Question does not erise.

Food Processing Unita of Multina-
tional foreign Companiea

1028. SHRIMATI VASUNDHARA
RAJE: Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:

(e) the names of the multinational for-
eign companies who have set up food proc-
essing units in the country;

(b) whether some foreign investment
proposals have been cleared by the Govern-
ment recently;

(c) ¥ so, the details thereol; and

(d) how far these foreign companies
have been able to generate employment in
india?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) There is no accepted definition of multi-
national company. However, for practical
purposes, acompany having morethan 40%
of non- resident interest (popularly known as
FERA company) was being treated as a
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multinational company. Two companies, W/
s Hindustan Lever Lid., Bombay and W
s.Hindustan Gum and Chemicals, Bhiwani
have foreign equity of more than 40% and
are engaged in food processing as per the
information available.

(b) and (c). The proposal of Ws. Kellogg
company of USA for establishing a new
undertaking with 51% foreign equily and
reminding equity 10 be offered to Indian
public, has been cleared by the Reserve
+» Bank of India under automatic approval
scheme under the new Industrial Policy.

(d) The information is being collected
and will be laid on the Table of the House.

Decline in Fertiltzer Production
1029. SHRIMAT! VASUNDHARA

* RAJE: Willthe PEIME MINISTERbe pleased
fo state:

(a) whether there has been ashorttall in
the production of fertilizers during the cur-
rent financial year;

() ¥ 50, the extent of deciine in the
production of fertilizers both Nitrogen and

Phosphate together with the reasons for the
dedciine; and

(c) the steps taken to improve the per-
formance of the fertilizer units which are
falling short of production targets?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS(DR. CHINTA MOHAN):(a)
and (b). Thetargets and actual production of
fertilizers, in terms of nutrients, during the
current financial year 1991-92 (April - Octo-
ber, 1991) is given below:-

(000 MT)
Target Acwal Shontfall as
Compared to target
Nitrogen 4120.1 40425 776
Phosphate 1575.0 1541.8 334
However, when compared with the ONGC Officer, strie.

production during the comresponding period
of 1990-91, there has been a positive growth
of 1.3. per cent in the case of Nitrogen and
14.4 per cent in the case of Phosphate
production.

The major reasons for the marginal
shortiall vis-a-vis the target in the production
*of fertilizers during the current years are
given below:-

9th 10 19th September; 1991 dus o

@) One stream of Hazire plant of
KRIBHCO remained under com-
plete shutdown from 26th Septem-
ber 10 20th October, 1991 dueto a
fire accident.

(i)  Failure of critical equipment in all
the three streams of Urea plant of
RCF at Thal.

(v}  Equipmentproblem inalithe plants
of FCI and HFC, SFC Kota, ICI
Kanpur, Cochin | & Il of FACT,
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v

(vi)

(vii)

Trombay of RCF, ZAC Goa, GNFC
Bharuch and IGFCC Jagdishpur.

Power problem in FACT Udyoga-
mandal NLC Neyveli.CFL - Vizag,
IFFCO - Kandia ICI - Kanpur, PPL
- Paradeep and all the plants of
RCF

Labour problem in HLL - Haldia
and IGFCC - Jagdishpur.

Other problems - Raw water short-
age in Namrup-lil of HFC and Thal
plant of RCF.

(c) The following steps have been/are
being taken to improve the performance of
the fertilizer units which are falling short of
production targets:-
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improving capaclty utilisation by
replacement renewal of problem-
atic equipments;

Constant monitoring by preventive
and predictive maintenance;

Revamping modernisation of the
plant;

Assistance by the Government to
the manufacturing units in obtain-
ing the raw materials; and :

Periodical review of the perform-
ance of the public and co-operative
sector units by the Government
with a view to giving suitable direc-
tions, wherever required, for im-
proving their performance.
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Sick Micro Cement Plants in Madhya
Pradesh

1031. SHRIMATI SUMITRA MAHAJAN:
Will the PRIME MINISTER be pleased to
state:

(a) the total number of sick mini-micro
and macrocement plants in Madhya Pradesh;

(b) whether the government of Madhya
Pradesh has written to the Union govern-
ment in this regard;and

(c) it so, whether the Government pro-
pose to provide assistance to the govern-
ment of Madhya Pradesh for making these
sick industrial units economically viable?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) it has been reported by the
Board for Industrial and Financial Recon-
struction that only one cement company of
Madhya Pradesh viz. M/s. Abhishek Cement
Limited is registered as a sick industrial
company with them under the Sick Industrial
Companies (Special Provisions) Act (SICA).

(b) No. Sir.

(c) In view of (a) and (b) the question
does not arise.

Closed industries in Madhya
Pradesh

1032, SHRIMATI SUMITRA MAHAJAN:
Will the PRIME MINISTER be pleased to
state:

(a) the names of small, medium and
large industries closed during lastthree years
in Madhya Pradesh;

() the amount of capital invested by
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financial institutions in the above mentioned
industries; and

(c) the steps proposed to be taken for
getting these industries reopened?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.PJ.
KURIEN): (a) to (c). Data on sick industrial
units assisted by the banks in the country are
compiled by the Reserve Bank of India. As
per the latest data available, there were 30
Non-SSi sick/weak units which were closed
inthe State of Madhya Pradesh as at the end
of September, 1989. the amount outstand-
ing against them as at the end of eptember,
1989 was Rs. 41.06 crores. Similar infroma-
tion with regard to SSl units is not maintained
centrally. For revival of sick industrial units
Government have taken a number of steps
as indicated in the Statement.

STATEMENT

Steps taken by the Government of India
for the revival of sick industrial units

(i) the government have enacted a
comprehensiva legislation namely, ‘The Sick
Industrial Companies (Special Provisions)
Act, 1985'. A quasi-judicial body designated
as ‘The Board for Industrial and financial
Rconstruction (BIFR) “ has been set up
under the Act to deal with the problems of the
sick industrial companies in an effective
manner, which has become operational with
effect from the 15th May, 1987.

(i) The Reserve Bank of India have
issued quidelines to the banks for strength-
ening the monitoring systems and for arrest-
ing industrial sickness at the incipient stage
so that corrective measures are taken in
time.

(iii) The banks have aiso been directed
by the Reserve Bank of India to formulate
rehabiiitation packages for the revival of
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potentially viable units. The banks and finan-
cial institutions evolve rehabilitation pack-
ages for the revisal of sick units.

(iv) Reserve Bank of India have also
issued guidelines separately to the banks
indicating parameters within which banks
could grant reliefs and concessions for reha-
bilitation of potentially viable sick units with-
out reference to RBI both in the large and
small scale sector.

(v) Government of India introduced a
Margin Money Scheme with a view to sup-
plementing the efforts of the State Govern-
ments in reducing the incidence of sickness
in the small scale sector. Under the liberal-
ised scheme the maximum amount of assis-
tance per unit available to sick small scale
units for rehabilitation has been increased
from Rs. 20,0n0/- to Rs. 50,000/-

(vi) An Excise Relief Scheme for weak
units has also been announced. The scheme
would apply to any unit in which 50% on\
more of the maximum net worth in any of the
previous five accounting years has been
eroded by accumulated losses. The unit
should have a rehabilitation, modemisation
or diversification package approved by a
designated financial institution.The eligible
unit would be entitled to an interest free loan,
with a grace period of 3 years and repayable
over seven years, amounting to 50% of its
actual excise payments for three years
subsequent to the approval of the scheme.
The total amount given by way of such
*Excise Loans’ will not exceed 25% of the
overall cost of rehabilitation/Modernisation /
diversification.

(vii) A Small Industries Development
Bank ot india (SIDBI) has been established
in April, 1990 to function as an Apex bBank
for tioy and small scale industries. The paid
up capital of this bank is Rs. 250 crores.

SIDBI has been organising rehabilita-
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tion meets in different state to help primary
londing institutions (PLIs) and promoters in
drawing up mutually acceptable rehabilita-
tion packages for potentially viable sick SSI
units. During 1990-91, 23 meets were or-
ganised at 14 centres where cases of over
250 units were discussed. The response
from the PLIs and borrowers to such meets
has been encouraging.

A separate Refinance Scheme for
Rehabilitation (RSR) is being operated by
SIDBIfor revival of potentially viable sick SS|
units.

Khadl and Viilage industries Commis-
slon in Uttar Pradesh

1033. SHRI SHIV SHARAN VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the government have for-
mulated any development scheme for Khadi
and Village Inystries Commission in Uttar
Pradesh;

(b) whether the Government have pro-
vided any financial assistance for the func-
tioning of Khadi and village industries ia
Uttar Pradesh; and

(c) i so, the dctails therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) The Government gives funds
to Khadi and Village Industries Commission
(KVIC) to promote khadi and village indus-
tries under its purview. The KVl is actively
engaged in the development of KVI pro-
grammes in Uttar Pradesh through Uttar
Pradesh State Khadi and Village industries
Board, registered institutions and coopera-
tives directly aided by KVIC as also KVIC's
Departmental Units.
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(b) and (c). KVIC disbursed the follow-
ing funds in Uttar Pradesh State for imple-
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- mentation of Khadi and Village industries

Programmes during 1989-90 and 1990-91.

Rs.in lakhs
1989-90 1990-91
Grant Loan Grant Loan
Khadi 1§7288 472.09 1731.88 417.90
V.. 154.93 1491.76 47.92 1611.52
Total: 1627.81 1963.85 1779.80 2029.42

Central Public Sector Undertakings in
Uttar Pradesh

1034.SHRI SHIV SHARAN VERMA: Will
the PRIME MINISTER be pleased to state:

(a)whetherthe Union Government have
identified those central public sector under-
takings of Uttar pradesh whase working has
notboensamfacmrydu!wthelastm
years; and

(b) the reasons for which those are not
functioning satisfactorily and the steps taken
by the Government for improving their work-
ing capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY(SHRI P.K.
THUNGON): (a) Twelve out of seventeen
Central Public Sector Enterprises having
their registered offices in the State of U.P.
have incurred losses during the last two
years, i.e. 1989-90 and 1988-89 upto period
only the informations is available.

(b) The reasons attributable to losses
by public sector enterprises are escalation
in import cost, low capacity utilisation, out-
dated plants and machineries, shortage of
power, excess manpower, demand variations

ofc. Improving working of the enterprises is

,mdmw

a continuous process. Enterprise specific
remedial action is taken by the Government
and the concerned enterprise. Some of the
measures taken are modernisation and
rehabilitation plans, financial, managerialand
organisational restructuring, change in prod-
uct-mix energy conservation, technological
upgradation, signing of MOU with the gov-
emment, etc.

Fly Ash' consereion Plants by Delhi
development Authority

1035. SHRI SHIV SHARAN VERMA:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to refer to the reply given on 26
August, 1991 to the USQ No. 4413 and
state:

(a) whether all the required information
regarding Fly Ash Conversion Plants by Delhi
Development Authority has since been col-

lected and
(b) if so, the details thereof?

THE MINISTER OF STATE FOR
umsmoevswpwm(sunmwn-

ACHALAM): (8) Yos Sk.
Mmmnm
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Raj Ghat after the proposal is cleared by the
Ministry of Environment and Forests from
environmental angle.

[English]

House Constructed in Uttar Pradesh
Under indira Awas Yojana and EW.S.
Scheme

1036. SHRI SUBASH CHANDRA
NAYAK: Will the PRIME MINISTER be
pleased fo state:

(a) the total snumber of house State-
wisa constructed under Indira Awas Yojana
and Economically Weaker Section Scheme
respectively in the year 1990-91 and 1991-
92 (till date);

(b) the total amount spent for the con-
struction of these houses, State-wise;

(c) the total number of houses, State-
wise proposed to be constructed under both
categories during the year 1991-92;

(d) whetherthe Union Government have
received complaints about misappropriation
of funds allocated for construction of these
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(e) if so, the action taken thereon?

THE MINISATER OF STATE IN THE
MINISTRY OF RURAL DEVLOPMENT
(SHRI G. VENKAT SWAMY): (a) The total
number of houses reported to have been
constructed til dateduring 1990-91 and 1991-
92, State-wise under Indira Awas Yojana
(IAY and Economically Weaker Section
(EW.S) Scheme (junder 20 Point Pro-
gramme) is given in the attached Statement
-l

(b) The total amount spent during 1990-
91 and 1991-92 under Indira Awas Yojana,
State-wise is given in the attached state-
ment-ji. However, as Economically ? Veaker
Section Scheme is a loan-cum-subsidy
scheme in the State sector, the amount
spent for the construction of these houses is
not being monitored by the Central Govem-
ment.

(c) The targets fixed, State-wise for the
construction of houses under both catego-
ries during the year 1991-92 is given in the
attached Statement Ili

(d) and (e). No specific complaint has
been received by the Union Govemment
about misappropriation of funds allocated

houses; and for construction of these houses.
STATEMENT-I
Houses constructed under |.A.Y. and Economically Weaker Section Scheme during
1990-91 and 1991-92.
1990-91 1991-92*
House contracted Houses constructed
(Nos) (Nos)
IAY Ews fAY Ews
ho 6142 5080 889 4880
a

M N NI
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1990-91 1991-92*
House contracted Houses constructed
(Nos) (Nos)
SiNo. State UT Y Ews 737 EWS
3. Assam 2200 1298 164 153 -
4. Bihar 10480 427 NR 0
5. Goa 51 160 19 0
6. Gujarat 4736 1407 2501 564
7. Haryana 859 729 66 120
8. Himachal Pradesh 435 30 7 0
9. Jammu & Kashmir 273 240 36 0
10 Kamataka 11341 3607 1468 948
11. Kerala 8724 4865 981 1152
12. MahdyaPradesh 18790 an3 - 22847 1454
13. Maharashtra 9730 6712 ~NR 63
14. Manipur 170 ) 17 0
15. Meghalaya210 0 18 19
16. Mizoram 1264 Nji 7 0
17 Nagaland 649 NI NRO
18. Orissa 9041 1544 4440 190
19. Punjab 934 100 147 45
20 Rajasthan 2028 2708 5417 129
21. Sikkim 58 0 NiL 0
22. Tami Nadu 47260 14420 23 9735
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1990-91 1991-92*
House contracted Houses constructed
(Nos) (Nos)
SiNo. State UT IAY EWs AY EWwWs
24. Uttar Pradesh 25300 19088 2230 11827
25. West Bengal 9421 130 1031 0
26. AZN Islands 13 40 NR NI
27. Chandigarh NR 8290 NR Ni
28. D & N Haveli 53 NI 32 Ni
29. Daman & Diu 10 NI 17 NI
30. Delhi NR 0 NIL NIL
31. Lakhadweep NR NI NiL NI
32. Pondicherry 40 Ni NR NI
ALL INDIA 170805 74281 43073 31293

N.R.- Not Reported.
* - Provisional.
NI - Not in operation.

STATEMENT

Expenditure incurred under Indira Awas Yojana during 1990-91 and 1991-92

Expenditure (Rs. in lakhs)

SLNo. StateUT 1990-91 1991-92
1. ANDHRA PRADESH 964.62 50.92
2.*  Arunachal Pradesh 0'.38 0.00

3. Assam 223.88 50.58
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Expenditure (Rs. in lakhs)

SI.No. StateUT 1990-91 1991-92
4. Bihar NR. 0.00
5. Goa 2.64 1.41
6. Gujarat 567.10 424.40
7. Haryana 114.96 5.98
8. Himachal Pradesh §7.69 1.86
9. Jammu & Kashmir 2453 4.42
10. Kamataka 948.21 120.60
1. Kerala 472.24 44,05
12. ° Madhya Pradesh 2043. 13 713.47
13. Maharashtra 1313.51 0.00
14. Manipur 21.80 0,80
15. Meghalaya 18.81 1.18
16. Mizoram 114.17 10.81
17. Nagaland 94.10 0.00
18.  Orissa 1177.99 406.86
19. Punjab 111.95 23.60
20. Rajasthan 178.06 269.57
21. Sikkim 3.20 0.00
22.  Tamil Nadu 6687.60 1.78
23.  Tripura §7.71 438
24.  Untar Pradesh 2556.43 23250
25. West Bengal 993.11

208.87
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Expenditure (Rs. in lakhs)
SLNo. State/UT 1990-91 1991-92

26.  A&Nislands 1.51 0.00
27. C‘handigarh 0.00 0.00
28. D & N Haveli 6.20 2.26
29. Daman & Diu 0.34 032
30. Delhi 0.00 0.00
31. Lakshadweep 0.00 0.00
32. Pondicherry 9.43 3.29

Total 18795.28 2583.91

NR- Not Reported

- Provisional.
Statement-lil

Targets fixed under Indira Awaas Yojana & Economically Weaker Section scheme
during 1991-92.

SL No. State/UT LAY (Nos.) EWS Scheme
(Nos.)
1. Andhra Pradesh 7913 35000
2. Annachal Pradesh 289 NI
3. Assam 1119 2076
4. Bihar 16346 660
5. Goa 10 100
6.  Gujarat 4661 1200
7. Haryana 941 500

8. Himachal Pradesh 351 50
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Sl No. StateUT LAY (Nos.) EWS Scheme
(Nos.)

9. Jammu & Kashmir 205 900
10. Kamataka 5443 4000
11.  Kerala 1733 12554
12. Madhya Pradesh 18268 4000
13.  Maharashtra 7651 6800
14.  Manipur 59 300
15.  Meghalaya 450 142
16.  Migoram 226 120
17.  Nagaland 392 NI
18.  Orissa 9110 1500
19.  Punjab 1287 100
20.  Rajasthan 7347 1500
21.  Sikkim 52 40
22.  Tamil Nadu 7222 12558
23.  Tripura 286 160
24.  Uttar Pradesh 18914 18000
25.  West Bengal 11594 295
26. A& Nislands 16 30
27.  Chandigarh 5 NI
28.  Dadra & Nagar Haveli 61 NI
29. Damané& Div 8 N
30. Dehi ” 8300 -
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Sl No. State/UT LAY (Nos.) EWS Scheme
(Nos.) o
31. Lakshadweep 16 NI
32. Pondicherry 48 NI
Total: 122100 110885
NW Reported.
*_ Provisional.

Selling of Rice in Open Market by FCI

1037. SHRI P.M. SAYEED: Will the
Minister of FOOD be ploased to state:

(a) whether the Government have per-
mitted the Food Corporation of India to sell
rice in the open market during the recent
festival season; and

(b) if so, the result thereof and the price
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN

GOGOI): (a) Yes, Sir.

(b) The orders for sale of ride in the open
market were issued on 24th October ,1991.
As available information with FCI a quainty
of about 10,000 MT has sofarbeen sold. The
sale is in progress. The sale price for differ-
ent centres is given in the attached state-
ment.

STATEMENT

Statement Showing the Centres and the sale Price of Rice to be Sold in the Open Market

Centre Sale Price (Rate Per Qt})
Common Fine  Superfine
Rs. Rs. Rs.
Bombay 400/- 420/- 430/-
Pune 400/- 420/ 430/-
Nagpur 400/ 420/ 430/
Ahmedabad 380~ 400/- 410/-
Bhopal 410/- 420/~ 440/~
Delhi 420/ 450/~ 470/
Kanpur 400/- 420/- 440/
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Centre Sale Price (Rate Per Qtl)
Common Fine Superfine
Rs. Rs. Rs.
Lucknow 400/- 420/- 440/-
Varanasi 400/- 420/- 440/
Jammu 420/- 450/- 470/-
Madras 380/- 400/- 410/-
Coimbatore 380/- 400/- 410/-
Madurai 380/- 400/- 410/-
Hyderabad 410/- 430/- 440/-
Vizag 410/ 430/ 440/
Bangalore 390/- 410/- 420/-
Cochin 420/- 450/- 470/-
Patna 390/- 420/- 430/-
West Bengal 390/- 410/- 430/-
(excluding statutory
rationing area)
Bhubaneswar 420/- 440/- 450/-
Guwahati 410 430/- 450/-
Impact of New Industrial Policles (c) the effect of new industrial policy on

1038. SHRI P.M. SAYEED: Will the
PRIME MINISTER be pleased to state:

(a)the imapct of the new industrial Policy
in terms of response received by the Gov-
ernment from the industrialists in all the
States in general and the Union Territory of
Dethi in particular;

(b) whether the abolition of licence for-
malities has increased the setting up of new
industrial units and if so, to what extent; and

external sector of Indian economy?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). Since announcement
of the new Industrial Policy Package on 24th
July, 1991, 2077 Industrial Entrepreneur
Memoranda have been filed by the entrepre-
neurs with the Secretariat for Industrial
Approval upto 31st October, 1991, out of
which 8 are for Union Terriotry of Delhi.
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A lead time of around three years is
needed for the fruition of any investment in
the industrial sector. Therefore it is too early
to indicate the actual impact of the new
Industrial Policy in terms of new units.

(c) During August to October, 1991,194 for-
eign technlogy agreements have been ap-
proved.

Winding up of Directorate-General of
Technical development (DGTD)

1039.SHRI P.M. SAYEED: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government are con-
templating the winding up of the Directorate-
General of Technical Development (DGTD);

(b) if so, the details of the scheme,

(c) the number of staff members likely to
be rendered jobless; and ‘

(d) the scheme of governmentto absorb
them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN) (a) to (d). The Government has
taken major Trade and Industrial Policy
decisions which have led to new perceptions
about the role and functions of several Min-
istries/Departments/Organisations. Conse-
quently, it may be necessary to restructure
several of these, including the Directorate
General of Technical Development, in the
light of the fresh perceptions. Government
have not taken any final decision in this
regard.
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Fliling up of Backiog of Reserved Posts
for SCe/STs

1040. SHRI MUKUL BALKRISHNA
WASNIK:

SHR! SIMON MARAND!:

Will the PRIME MINISTER be pleased
1o state:

(a) whether in the Conference of Chief
Ministers held in the first week of October,
1991 it was decided to fill in the backlog of
reserved posts for SCs and STs in the
Government sarvices by March 31, 1992;

(b) the number of posts filled up and the
number of posts reserved for Scheduled
Castes and Scheduled Tribes Lying vacant
indifferent Group inthe services of the Union
Government as on October 31, 1992; and

(c) the initiative taken by the Govern-
ment to fill up the reserved vacant posts?

MINISTER OF STATE IN THE MINIS-
TRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS (SHRIMATI
MARGARET ALVA):. (a) it was decided in
the Conference of Chief Ministers that un-
filled quotas of appointment to the reserved
Scheduled Caste & Scheduled Tribes posts
should be complected at the earliest, and in
any case latest by the 31st of March, 1992.

(b) According to the figures maintained
by this Ministry, the numbers of Scheduled
castes/Scheduled Tribes employees in the
Central Government as on 1.1.90 are as
follows:

Group A
Group B
Group C

SC ST
5331 1593
10497 2222
336880 107103
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(c) A Special Recruitment Drive has
been undertaken to fill up the backlog of
reservations for Scheduled Castes and
Scheduled Tribes as on 31-3-91 in Minis-
tries/Departments of the Centralgovernment.

Allocation of Financlal Resources
to Gram panchayats

1041. SHRISUDHIR SAWANT: Willthe
PRIME MINISTER be pleased to be state:

(a) whether the government propose to
make statutory provisions for allocating fi-
nancial resources to Gram Panchayats;

(b) if so, the details thereof; and

(c) the steps proposed to be taken to
strengthen the financial and executive pow-
ers of the Gram Panchayats?

MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (SHRIG.
VENKAT SWAMY) : (a) Yes, Sir.

(b) and (c). The necessary provisions
for Allocation of Financial Resourcesto Gram
Panchayats and for strengthening the finan-
cial and executive powers of the Gram
Penchants are included in the Constitution
(Seventy-Second Amendment) Bill 1991
introduced in the Lok sabha.

Norms for Allocation of Funds
Under J.R.Y. in Terms if Labour and
material

1042. SHRISUDHIR SAWANT: Willthe
PRIME MINISTER be pleased to state:

(a) the norms followed to allocate funds
forprojects underthe Jawahar Rojgar Yojana
in terms of labour and material;

(b) whether the Government are aware
that due to high material cost in hilly and
backward areas, projects under Jawahar
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Rojgar Yojana have become impractical;
and

(c) if so, the steps taken or proposed to
be taken for allocating funds for the projects
as per the cost of material in a particular
area?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL
DEVELOPMENT(SHRI G. VENKAT
SWAMY): (a) Funds under Jawahar Rozgar
Yojana (JRY) are allocated to states/UTs on
the basis of proportion of rural poor in a
State/UT to the total rural poor in the country
and not projectwise in terms of labour and
material.

(b) and (c). As the primary objective of
JRY is employment generation, it has been
laid down in the guidelines that not less than
60% of the funds under the Yojana shall be
spent on the wages of unskilled workers.

The secondary objective of the JRY isto
strive for creation of sustained employment
by strengthening rural economic infrastruc-
ture and also assets infavour of rural poor for
their direct and continuing benefits. Accord-
ing to the guidelines, all rural works which
result in creation of durably productive
community assets canbetaken up underthe
Yojana. Durable community assets which
are productive, include works like _social
forestry soil and water conservation works,
water harvesting structures, minor irrigation
works, such as construction of community
irrigation wells,. construction, improvement
and deepening of intermediary and main
drains and field channels, flood protection
and drainage works construction/renovation
of village tanks, land improvements,etc.
These are highly labour-intensive activities .
The percentage share of material compo-
nent in such works, is much less than the
permissible 40 per cent. if, however, the
implementing authority decides to take up
works having share of material component
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more than 40 per cent, they can still imple-
ment such works provided the mix of works
taken up results in the overall expenditure on
wage-component being not less than 60 per
cent. The material component can also be
substantially brought down by use of local
Inaterials which the JRY guideline prescribe.

In addition, the guidelines also permit
the use of funds from other Government and
non-Government sources to meet the addi-
tional cost of material in case it becomes
absolutely necessary to take up works in
which the expenditure on material compo-
nent is more than 40 per cent.

Mobile Vans for Public Distribution in
Hilly and backward areas of Maharash-
tra

1043. SHRISUDHIR SAWANT: Willthe
PRIME MINISTER be pleased to state:

(a) whether the concept of mobile vans
for Pubiic Distribution System inthe Hilly and
backward areas of Maharashtra has been
implemented; if so, the details thereof;

(b) whether the Government propose to
consider allocating Mobile Vans to women/
backward community co-operative societies
for establishing Mobile Fair Price Shops;

(c) whether all necessary items are
proposed to be made availablethroughthese
Fair Shops considering the high cost of the
same in Hilly and backward areas; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRy OF CIVIL SUPPLIES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Government of Maharashtra
has availed of a total financial assistance of
Rs. 30.00 lakhs, during the years 1989-90
and 1880-01 {or nurchase of 12 mobile vans
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under the Centrally Sponsored Scheme to
be operated as mobile Fair Price Shops in
hilly, rural and in-accessible areas. The
assistance has been sanctioned on 75%
loan and 25% subsidy basis.

(b) Theorganisationthroughwhichthese
vans are run/managed is decided by the
State Government concerned.

(c) and (d): it is also for the State Gov-
ernment to decide whether any additional
items apart from regular PDS items areto be
distributed through the mobile fair price
shops.

Taraget of Employment in Bihar under
National Rural Employment Programme

1044. SHRI RAM LAKHAN SINGH
YADAV: Wil the PRIME MINISTER to be
pleased to states:

(a)thetargets fixed under National Rural
Employment Programme for providing
employment in Bihar during last three years;
and

(b) the details of achievements made in
that direction?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G.VENKAT SWAMY): (a) and (b)
National Rural Employment Programme
(NREP) which was being implemented in all
the States including that of Bihar, has been
merged into a new programme known as
Jawahar Rozgar Yojana (JRY) from the year
1989-90.

The employment generation target fixed
and achieved in Bihar during the last 3years
under NREP/JRY is as under:-
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Year Programme Employment generation

_ (LAKH MANDAYS)

Target Achievements
1988-89 National Rural Employment 416.00 432.22
Programme
1989-90 Jawahar Rozgar Yojana 944.19 907.31
1990-91 Jawahar Rozgar Yojana 1125.86 1130.11
Foreign Proposals (c) the number of such proposals which

1045. SHRIK.P. UNNIKRISHNAN: Will
the PRIME MINISTER be pleased to state:

(a) the number of foreign collaborations
approved in 1985-86, 1986-87, 1987-88,
1988-89, 1989-90 and 1990-91;

(b) the foreign collaborations approved
in Fashion garments, Knitwear, Synthetic
hosiery, Shoes and Sports goods, Perfumes,

ries, Wines and Spirits, Soft drinks,
Two-wheelers and Cars, Sanitary ware in-
cluding fittings, Air-conditioning, Biscuits,
Chocolates and Contectionaries, Toothpaste
and Brushes year-wise with details of manu-
facturer and Foreign collaborator and terms
of approval;

have been cleared, with dates when cleared;

(d) the number of these units which
have gone into production and their present
volume of production; and

(e) the present policy frame work of the
Govemment in relation to non-priority sec-
tors?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) Statistical information about
number of foreign collaborations approved
is maintained calender year-wise. Number
of foreign collaborations approved during
the years from 1986 to 1991 (upto October)
is as under:-

Yoar No. of foreign collaboration porpposals approved
1986 957
1987 853
1988 926
1989 605
1990 666
1991 (upto Oei) 500
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(b) and (c). Particulars of Foreign col-
" laboration approvals viz. name of Indian
Companies, name of foreign collaborators,
item of manufacture and nature of collabora-
tions, are publish<: on a monthly basis by
the Indian Investment Centre, New Delhi as
a supplement to its Monthly News Letter.
Copiles of these publications are sent regu-
larly to the Parliament Library. However, a
statement indicating industry-wise break up
of Foreign Collaboration approvals given
during the last 3 years is attached.

(d) The information in regard to the
number of these units which have gone into
production and their present volume of pro-
duction is not centrally maintained in this
Ministry. :

(e) The present policy framework of the
Govemment in regard to high priority indus-
tries (Annex-1il) and in respect of industries
otherthanthosein Annex-lilisoutlinedinthe
Statement on Industrial Policy tabled in both
Houses of Parliament on July 24, 1991.

STATEMENT

List of Industry-wise break-up of Foreign Collaboration Cases Approved by the Govern-

ment During the Year from 1988 to 1990

S. No. Name of the Industry 1988 1989 1990
1. Metallurgical industries 27 30 26
2. Fuels 6 1 3
3. Boilers & Steam Generating 2 1 7

Plants
4. Prime Mover (other than . 2 2
Elect. Generators)
5. Electrical equipment 183 99 88
6. Telecommunication 23 37 69
7. Transportation 38 30 2
8. industrial Machinery 141 59 s
9. Machine Tools 21 9 24
10. Agricultural Machinery 3 3 -
1. Earth Moving Machinery 4 . .
12. Misc. Mechanical & Engg. 68 26 88
Industry
18. Commercial, Offices & 10 18 7

House hold equipment
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S. No. Name of the Industry 1988 1989 1990

14. Medical & Surgical 18 6 5
Appliances

15. Industrial Instruments 43 35 38

16. Scientific Instruments 3 5 -

17. Mathematical Surveying 2 2 -
& Drawing Instruments

18. Fertilizers 2 4 -

19. Chemical (other than 96 66 66
Fertilizers)

20. Photographic Raw Film 2 - -
& paper

21. Dyestuffs 1 - R

22. Drug & Pharmaceuticals 10 12 2

23. Textiles (including those 8 6 10
dyes, printed or otherwise
processed)

24. Paper & Pulp including 7 7 7
paper products

25. Sugar 1 - -

26. Fermentation Industries - - -

27. Food Processing Industries 11 15 7

28. Vegetable Oil & Vanaspati 2 5 -

29. Soap, Cosmetics & Toilet 3 1 2
preparations

30. Rubber Goods 1 34 10

31. Leather, Leather Goods 8 10 7
& Pickers

32. Glue & Gelatine - - .
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S. No. Name of the Industry 1988 1989 1990
33. Glass 24 18 4
34. Ceramics 20 18 8
35. Cement & Gypsum Products 5 3 6
36. Timber Products 1 2 -
37. Defence Industries - - -

38. Cigarettes - - -

39. Consultancy 39 20 10
40. Misc. Industries 97 41 73
TOTAL 926 605 666

Production of Cars (c) the number of above cars and ve-

hicles sold in the four metropolitan cities and
1046. SHRIK.P. UNNIKRISHNAN: Will  different States during the same period and
the PRIME MINISTER be pleased to state: price at which soid; and

(a) the month-wise production of Am-
bassador cars (petrol and diesel), Premier (d) the projected demand for passenger
118-NE cars, Standardcars, Maruticarsand ~ cars/jeeps till AD 2000?
Gypsies (jeeps) and Mahindra jeeps (petrol
and diesel) during the years 1989, 1990 and
till September 30, 1991; THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
(b) the installed capacity for production KURIEN) (a) The production of cars and
and percentage of capacity utilisation in each jeeps during the lastthree years has been as

of the units; under:-
(Production in Nos.)
YEAR AMBASSADOR PREMIER MARUT! MAHINDRA STANDARD
118 NE JEEP
1989 25859 7203 151061 33359 Nil
1990 22445 7987 _ 116400 32779 Nil
1991 12332 7282 ° = 87886 13283 Nil

(upto Aug.)
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(b) The installed capacity of production and percentage of capacity utiisation of the units

is as under:
| Installed Capacity % of
Utiisation

1. Ms Hindustan Motors Ltd. 30,000 74.8%
2. ©  Ms Premier Automobiles Ltd. 30,000 97.7%
3.  Ms Maruti Udyog Ltd. 1,30,000 101.4%
4. Ms Mahindra & Mahindra Ltd. 27,000 73.8%
S. M/s Standard Motors

3,500 Nil.

(c) As there is no statutory control over
the prices and distribution of cars/jeeps the
information regarding number of vehicles
sold and the selling price is not being main-
tained.

(d) The projected doma‘nd forpassanger
cars/jeeps by 2000 AD is as under:

1. Cars - 4,50,000 nos.

2. Jeeps -

Recovery of Undue Profits Charged for
Drugs and Formulations

1,20,000 nos.

1047. SHRIK.P. UNNIKRISHNAN: Will
the PRIME MINISTER be pleased to state:

(a) whether the Supreme Court of india
had, in “Union of India Vs. Cyanamid (India)
Limited’ directed the Government of India to
dispose of all the Review Applications from
manufacturers of pharmaceuticals and re-
cover undue profits charged for drugs and
formulations;

(b) the particulars of pharmaceutical
manufactures who complied with the direc-
tive and made deposits in Drug Price Equali-
sation Account (DPEA) and the amount so

" deposited with dates;

(c)the amount due from various compa-
nies as per judgement, with accumulated
interest till 30 Sept. 1991;

(d) the steps taken to recover this
amount; )

(e) the reasons as to why penal provi-
sions of Essential Commodities Act were not
invoked and failure of of drug manufacturers
to pay this amount reported to the Supreme
Court; and

(f) whether drug companies continue to
charge the same high prices?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ZERS (DR. CHINTA MOHAN): (a) %o (¢).
The companywise details for the liabilities
assessed and amounts received so far are
given in the attached Statement.

(d) and (e). A number of pharmaceutical
companies were asked to discharge the
entire liability, failing which the Government
would be constrained to intiate action for
recovery of the amount as asrears of land
revenue along with the interest from the date
of defauk. The companies have not yet dis-
charged their liability. A few of them have
however filed writ petition and obtained stay
orders. Some of them have also ashed for
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personal hearing and they are being heard. (f) Compnies are required to sell their
The quesiton of invoking penal provisionsof  products at the prices fixed by Government
Essential Commodities Act is under consid-  from time to time under the provisions of
" eration. DPCO 1987.
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B [T i :OII].

Unauthorised Construction in South
Delhi

SHRI RAJVEER SINGH:
SHRI BALRAJ PASSI:

1048.

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Government of the
Government has been drawn to the news-
item captioned 'HUDCO Ke Avaidh Nirman
Ko Jaiz Krar Dene Kl Kishishain’ appearing
in Nav Bharat Times dated September 16,
1991;

(b) if so, whether the Government are
aware of declaring the unauthorised con-
struction by HUDCO as legal in South Delhi;

(c) if so, the action taken by the Govern-
ment in this regard; and

(d) if no action has been taken, the
reasons therefor? -

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). The
information is being collected and will be laid
on the Table of the Sabha.

[English)
Supply of Foodgrains to Paurl Garhwal

1049. SHRI BHUWAN CHANDRA
KHANDURI: Will the PRIME MINISTER be
pleased to state: :

(a) whether the Government are aware
of the inadequate supply of foodgrains to
Pauri Garhwai and Chamoli District from the
quality as well as quantity point to view;

{b) if so, the reasons thereof;
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(c) whether there are no Consumer
Protection Forumsinthesetwo districts where
people could approach or complain for
redressal of their grievances; and

(d) if so, the reasons therefore?
THE MINISTER OF STATE IN THE

MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-

- DIN AHMED): (a) and (b). There are ade-

quate stocks of foodgrains in the Food Cor-
poration of India Depots whichs feed the
Garhwai Division in U.P., which include in
districts of Pauri Garhwai and Chamoli. The
distribution in the districts, after lifting of
stocks from FCi, is done by the State Gov-
ernment Foodgrains supplies to State Gov-
ernments by FCI conform to norms of PFA
regulations. State Governments exercise
control and check on the quality of foodgrains
supplied through PDS.

(c) and (d). The U.P. Government have
constituted the District Consumer Disputes
Redressal Forums (District Foums) in all
their Districts, including the two districts of
Pauri Garhwal and Chamoli under the
Consumer Protection Act, 1986 for redres-
sal of consumer grievances.

[ Translation}

Closure of Heavy Engineering Corpora-
tion Limited

1050. SHRI BHUBANESHWAR
PRASAD MEHTA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether Heavy Engineering Corpo-
ration factory is located in Hatia Near Ranchi
and is engaged in manufacturing of big
machines;

(b) whether inthe absence of orders for
machines this industry is no the brink of
closure; and
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(c) whetherthe Government propose to
place all orders for big machines used in
public sector units with this factory so as to
save it from closure?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) Yes, Sir.

(b) No, Sir. At present, the order book
position of the Company is satisfactory.

(c) All efforts are being made to procure
further orders from the Steel/Coal/Mining
and other core sector industries.

[English)

Fair Price Shops run by Kendriya
Bhandar

1051. SHRI JEEWAN SHARMA: Wil
the PRIME MINISTER be pleased to state:

(a) whether the Kendriya Bhandar is
running the Fair Price Shops properly and
effectively;

(b) if not, the reasons therefor;

(c) the number of complaints received

AGRAHAYANA 6, 1913 (SAKA)  Writlen Angwers 350

Food and Supplies of Delhi Adminjstration
and the Kendriya Bhandar in the' ‘matter
during the last one year and the action taken
thereon;

(d) whether in the month of September,
1991, a large number of card-holders were
daprived of the quota of wheat;

(e) ¥ so, the details of the supplies
received by the Far Price Shops of the
Bhandar during the last three months; and

(f) the steps taken 10 revamp the public
distribution system of the Kendsiya Bhan-
dar?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLEES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). Dethi Administra-
tion has indicated that their working is safis-
factory.

{c) Seven complaints were received by

i Administration/Kendriya Bhandar. All
steps taken wherever necessary.

(d) and {e). information was obtained

through Delhi Administration Details of sup-
ply of PDS wheat of 34 Fair Price Shops run

by the Union Government, Department of by Kendriya Bhandar are as under:-
Month Total requirement Quy. Closing
1991 as per food cards Suppled
August 4060 3454 1113
September 4715 3110 721
October 5435 3500 1161

Thus, there was sufficient quantity of Operation of IMB Group

wheat in the shops. The U.T.Admn. has also
indicated that no complaint from any card-
holder has been received regarding his quota
of what being denied to him.

(f) Monitoring of the supply of ration
items has been strengthened.

1052. SHRI CHITTA BASU: Wil the
PRIME MINISTER be pleased 10 state:

(a) whether the 1BM has since been
pemitted o resume operations in india in
partnership with the Tata Group ;and
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(b} i so, the detail fo the project ap-
proved?

.. THE MINISTER OF STATE IN THE
MISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). M/s. Tata Industries
Lid., Bombay have been accorded approval
by the Government for setting up a joint
venture in India in financial and technical
collaboration with M/s. IBM World Trade
Corpn., USA for the manufacture, market-
ing and export of computer systems includ-
ing input and output devices, network prod-
ucts, and maintenance services.

[ Translation]

Water Supply Scheme in Ranchl with
World Bank Assistance

1053. SHRI RAM TAHAL CHOUDH
RY: Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether any water supply scheme is
in operation in Ranchi (Bihar) with the assis-
tance of World Bank of some other Interna-
tional agency;

(b) i so, the detail thereof;

.. (c)the costof such scheme and the year
of its completion;

(d) whether there is any Jelay in the
works under this scheme; and
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(e) if so, the ;easor;s therefor?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRIM. ARAU- -
NACHALAM): (a) No, Sir.

(b) to (e). Do not arise. .

[English]

Allocation of essential commodities to
u.p

1054. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) the quantity of essential commodi-
ties and edible oils allotted and supplied to
Uttar Pradesh from June 1991 to date; and

(b) how does it compare with the quan-
tity alloted during the last three years?,

THE MINISTER OF STATE IN THE
MINITRY OF CIVIL SUPPLIES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). Allocation and lifting of
PDS commodities for Uttar Pradesh during
June, 1991 to November, 1991 and during
the corresponding period in preceeding three
years are given in the attached Statement.
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Allolmantog

1055. SHRI MADAN LA
Willtho Minister of URBAN DE
bb pleased fo stats:

(a) whether mere is no provision in the
applications for thé ‘aliotmant of residential
accommodation fo give’ pte;erenco of the
locaiityfioor ini whictta Sovemment servant
wanlsr!ho aoeommodaubn lo 90 alwod:

(®)if so, tho reasons thersof;

(c)the stepslakanto md(oaprowsnn
ln:ho!orms mlhnsngan;

(d’ Wheipa! tivg o .- "'. °f Suq‘
Soveindibrit Sefvars Whose pay inc
diring e course’of 1hi siltniet

Ym.hwﬂlnupepossibbtoiixﬂmarelaqve
seniority of governm:

The applicanons (rom the employee
coming on fransfer are aiso entertained on

the basis of the pay drawn by them on the
crucial daip hxeﬁ for the purpose of detor-
mlmmeﬂxﬁbimy

1056. SHRI MADAN LAL KHURANA:
mumemnugm;?ngm%‘lﬂ-@nﬁm
bep

(a) whether the rate of construction of
reﬂdenﬁal Ilatc fot govgrmpent omployeos
has gone' ik

in' Defh ang pier ciies;

() i s0, the reasons therec! and the
stopstdsmbaecabraloﬂnratooleon

(c) the number of flats eonstruded in
Delhl and in otpar cines ca:egory~w1se/type

wise, duri 1991 anq how doe the same
compdrs wih ;ftg grovbusmmyem.anq
() the numparqsovommom employ-

sos wainng Yor the ‘aliotment of residéntial
ﬂax and sm when ln nch 1ypo?
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(c)mqusneqmﬂ;arogwmm Lesser mgforthoallohnontofresndenhalaccommo—

mbetofquauq av n constructed dation in Delhi'since 1.1.10, i.e. commence-

‘ ment of allotment year 1990-91 (closing on

31.12.91) |s given in the anached Stais-
ment-ll
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STATEMENT

Number of Government Servants waiting
for allotment in Delhi since 1.1.90

Type No. of applica
tions pending
L 3642
I : » 9422
. ' 8092
Iv. 1306
V-A 316
V-B | 180
VI-A 131
23089
Hostel accommodation. 1840
Grand Total 24929

Note:- The above numbers are based
onthe limited number of applications invited
by the Directorate of Estates for the allot-
ment year 1.1.90 to 31.12.91.

Shortage of edible oil in State

1057. SHRI MADAN LAL KHURANA:
Will the PRIME MINISER be pleased to
state:

(a) whether the Union Government are
aware of the shortage of edible oils in States
due to non-lifting of entire quantity of edible
oils allocated to them by the Union Govern-
mém; o

(b) if so, the details thereof;

NOVEMBER 27, 1991

Written Answers 372

(c) how much quantity of edible ol was
given to the States and the Union Territories
during the turrent year, month-wise, State-
wise and Union Territory-wise, and how does
this compare with the preceding three years;

(d) how much sugar had been allocated
to State and Unlon Territories for the months
of September, October and November 1991
and how does this compare with the last
three years; and i

(e) whether the quantity is sufficient to
meet the requirement of the people during
festivals?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED):N(a) to (c). shortage of edible
oils occurs mainly due to the gap between
demand and supply. Sometimes, the State
Government and U.T. Administrations are
not able to lift fully their allocated quotas of
imported edible oils due to various con-
straints. The month-wise, Statewise, Union
Territory-wise allocation and lifting for the Oil
year 1990-91 (i.e. Nov. 90 - Oct. 91), and for
Oil years oil year 1989-90 and 1988-89 are
given in the attached statement LIl and lll.
Whereas lifting has been total in oil year
1990-91, it is about 67% and 80% respec-
tively in the preceding two oil years (Nov.-
Oct.).

(d) The allocation of sugar to the States/
UTs for September, October, and Novem-
ber, 1991 andthe allocationsfor correspond-
ing period during preceding three years i.e.
1988, 1989 and 1990 are as follows:-
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(figs. in ‘000 tonnes)

September October November
1988 331.9 381.9 381.9
1989 331.9 4319 331.9
1991 _ 383.0 383.0 333.1
1991 374.2 3994 383.3

(e) PDS allocations, including festival not intended to meet the entire demand of a
quotas, are supplementalin nature andare  State or U.T.
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Lift.
8
1001

54
493
10
50
8177

- Alloc.
7

(Figures n MTS)
December 90 January 91
Life .
6
4020
181
1600
50
19916

Lif.
4
7748

98
100
1192
50
60
30
746
61846

November 90
Alloc.
5000
200 -
100
60
2000
50
40
30
550

58180

West Bengal
A& N biands

D & N Havell

Delhi

Daman

Diu

Lakshadweep

Pondichery
Total:

S No.

1
25,
26
27.
28.
29,
.
3
32.
3.
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(Figures in MTS)

January.90

March'90

February'90

November'1989
Alloc.

o;'il

12

11

10

§8l

9000
100
100

9115

100
100

130
100

722 6500 8035 8000
250 200
40 94

14330
200

12000
300
150

- e =

100

150

100

100

-~

370

126

600

NOVEMBER 27, 1991

100

160

-— e =

100

100

100

21.

1057 1250 1302 1600 1274 2100

1250

1250

T.N.
Tripura

U.P.

100

100

100

160

100

121

1000
1270

1000

3300 1483

2113

2300 2985 3300

W.B.
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5

March'90

February'90
Alioc.

January.90

November’1989 December'89
Alfoc, Aloc.

#$

N

11

10

180

A & N island 200

AGRAHAYANA 6, 1913 (SAKA)

™~
-

18

18

40 57 47 50

D & N Havii

1000

1000 831

568

1000

1045 1000 1120

2750

Delhi

166

50

100

Daman &Diu 100 120 100

30.

1000

50

39

31.

§

-3
8

339

478

651

550

27870

28490 22030 35200

26207

27000

42370 43326 36000 24983

Total
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(Figures In MTS)

June.90

Written Answers

August90

Julyo
Lin

May 50

April 90
Alloc.

#$

22

21

19
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STATEMENT - Il

Statewise detalled allocation and Iifting (with lifing percentage over allocation) of esential commodities

(Figures in Tonnes®

February

January

December

States/UT

f

10
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100

2800 2184
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_(Figures in Tonnes*

States/UT

June

#s

-4

D
-
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11
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3143 1000 1651 1000 2284
0 100 -— 100
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Sinking Bullding Foundations

1058. SHRI GEORGE FERNANDES:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Government do not
possess adequate number of soil test equip-
ments;

(b) if so, the reasons therefor;

(c) the reasons for the sinking of build-
ing foundations in Vasant Kunj in New Delhi;
and

(d) the steps taken to check such sink-
ing process?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The Central Public Works Department has
adequate number of soil testing equipment
for soil testing in Delhi, however, the DDA
does not have soil testing equipment. The
work of soil testing being specialised nature
is assigned to expert agencies well equipped
with the soil test equipments as well as soil
testing laboratory to analyse the samples of
soils etc.

(c) Standard soil tests were got con-
ducted in Pocket IV Sector ‘C’ Vasant Kunj
also where subsidence of soil underneath
the two blocks had taken place, however,
these soil tests had not shown any cavity/
tunnel undemeath the ground. The subsi-
dence in this pocket seems to be due to
tavity deep in the ground.

(d) The DDA has requested the Central
Building Research Institute Roorkee to con-
duct GEO-Radar survey %o determine any
cavities, soft strataftunnel undemeath the
ground in pocket IV Sector ‘C’ Vasant Kunj.
The resulis of investigation taken up by
CBRI Roorkaa are likely to be available by

NOVEMBER 27, 1991
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the end of December, 91. One receipt of final
report of the investigation strengthening of
the structures including foundation of the
affected blocks shall be undertaken. Effec-
tive remedial measures shall also be taken if
the investigation reveals similar weak starta/
tunnel/cavity inthe zone other houses. These
strengthening measures shall be taken in
consultation with experts in the field & IIT
Dethi.

Upgradation of Computer Technology

1059. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Union Government have
taken any steps for upgrading computer
technology;

(b) if so, the details thereof; and

(c) whether any instructions have been
issued to the computer professionals in this
regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). The Gov-
emment are providing research and devel-
opment for upgrading computer technology
at the Centre for Development of Advange-
Computer (CDAC) Pune, National Centre
for Software Technology (NCST), Bombay
and Electronics Research & Development
Centre (ER&DC) Trivandrum. These centres
are autonomous Societies under the Depart-
ment of Electronics and are basically en-
gaged in the research and development for
upgrading the computer technology in the
area of parallel computing, image process-
ing and software development. Govemnment
have also launched programmes for the

development of Knowlege Based Computer
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. System and Education Research in Com-
puter Networking, with partial support from
UNDP. These programmes are aimed at
building institutional infrastructure training
scientific manpower and undertaking re-
search & development to solve some of the
industrial problems using computer technol-

ogy.

In addition, Government have alsotaken
the following steps;

(i) As per the new Industrial Policy, the
foreign equity up to 51% has been allowed
under the automatic clearance scheme to
encourage large companies including for-
eign companies having closely held tech-
nologies to setup manufacturing tacilities in
India. Similarly large units and foreign com-
panies are allowed to have equity participa-
tion up to 24% in the small scale units.

(i) The liberal import of designs and
drawings have been allowed utilising the
Exim Scrips.

(iii) The procedures for inviting foreign
technicians/experts to assist the Indian
companies in upgrading computer technol-
ogy have been relaxed. Units can approach
Reserve Bank of Indiadirectly forthe release
of foreign exchange.

(iv) The units have been given more
autonomy for substantial expansion and
broadbanding of their products.

(c) and (d). Liberalised policy measures
taken by the Government have been given
wide publicity and relevant press notes have
been issued in this regard by the office of
Chief Controller of Imports & Exports, Minis-
try of industry and Reserve Bank of India.

AGRAHAYANA 6, 1913 (SAKA)
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Suggestion for Creation of a Consumer
Welfare Fund.

1060. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have re-
ceived suggestions for the creation of a
Consumers Welfare Fund.

(b) if so, whetherthe Government have
also received representations for the consti-
tution of aworking ground to study the Quasi-
Judicial mechanism of a Public Utilities
Commission to ensure public accountability
by them; and

(c) if so, the details thereof and the
reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI KAMALUD-
DIN AHMED): (a) to (c). Yes, Sir. Inthe 10th
meeting of the Central Consumer Protection
Council, two resolutions were passed forthe
creation of a Consumer Welfare Found and
for the constitution of a Working Group to
study the Quasi-Judicial mechanism of a
Public Utilities Commisslon to ensure public
accountability. The working Group Has al-
ready been constituted Recently, Ministry of
Finance has passedthe Central Excises and
Customs Laws (Amendment) Act, 1991 (No.
40 of 1991) which provides for creation of a
Consumer Welfare Fund. The Found will be
utilised by the Govt. for the welfare of the
consumers in accordance with such rules as
Govt. may make in this behalf.

increase in the Limit for Small Scale
Industries

1061. SHRICHANDRESH PATEL: Wili
the PRIME MINISTER be pleased to state:

. (a) whether the Govemment have re-
ceived any proposals/irepresentations/
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demands from Gujarat for the enhancement
of Small Scale Industries Limits from Rs. 35
" Lakhs to Rs. 50 lakhs or so;

(b) if 50, the details thereof;
(c) the action taken thereon; and
(d) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.J.
KURIEN): (a) to (d). Investment limit for SSI
units have already been raised from Rs. 35
lakhs to Rs. 60 Lakhs/Rs. 75 lakhs/Rs. 75
lakhs for Small Scale, ancillary and export-
ing small scale units respectively vide Ga-
zette Notification dated 2.4.91. From Gujarat
State, representations from following four
organisations:

1) Gujarat Chamber of Commerce &
Industry, Ahmedabad.

2) The Southern Gujarat Chamber of
Commerce & Industry, Surat.

3) Federation of small Scale Industries,
Vadodara.

4) Gujarat Dyestuffs Manufactures’
Assocjation, Ahmedabad.

Suggesting increase in investment limit
were received prior fo increase in invest-
ment limit on 2.4.91.

Assessment of New Industrial Policy

1062. SHRI HANNAN MOLLAH: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government have made
any assessment of the industrial develop-
ment since the announcement of the new
industrial policy;

(b) if s0, the details thereof;

NOVEMBER 27, 1991 -
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(c) the number of new industries which
have come up afterthe announcementofﬂ\o
new industrial policy;

(d) the amount invested in new indus-
tries till date; and

(e) the number of new jobs created by
these new industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY SPROF P..
KURIEN): (a)to (e). Following the announce-
mentofthe new Industrial Policy Package on
24th July, 1991, a total of 2077 Industrial
Entrepreneurs Memorandaforthe settingup
of industrial units which no longer require
licensing, have been filed upto end of Octo-
ber, 1991 with the Secretariat for industrial
Approvals. During the same period, 194
foreign technology agreements have been
approved. Generally, a lead time of around
three years is needed before the fruition of
any investment in the industrial sector.
Therefore, it is too early to indicate the im-
pact of the new Industrial Policy in terms of
units set up and jobs created.

Grants to Voluntary Organisation of
West Bengal

1063. SHRI HANNAN MOLLAH: Will
the PRIME MINISTER be pleased to state:

(a)the particulars of voluntary organisa-
tions in the district of Howrah in West Bengal
which have received grants or financial
assistance from the Ministry of Rural Devel-
opment for welfare activities in each of the
last three year;

(b)the amount received by each of them
during the above period, year-wise;

(c) which of them have been submitting
their accounts and reports to the Govermn-

ment regularly; and
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{d) th extent 1o which they succeededin
their mission?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAI H. PATEL): (a) and (b).
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The function of providing assistance to vol-
untary agencies has been entrusted to
Council for Advancement of People’s Action
and Rural Technology (CAPART). The infor-
mation about organisations and assistance
given is as per below:

Year Number of Amount of Assistance

Voluntary Org- Provided

anisations pro-

vided Assistance

(Rs. in Lakhs)

1988-89 8 19.33
1989-90 23 53.53
1990-91 9 30.74

(c) CAPART ensures that accounts and
progress reacrts are submitted by the or-
ganisations. Since, some organisations are
located in remote areaittakentimefor them
to get their accounts audited and therefore
there have been some delays. In case of non
submission of accounts or progress reports
even on the spot monitoring or projects and
utilisation of funds is done by appointing an
outside monitor outof panel of monitors orby

deputing CAPART Officer. -

(d) The voluntary organisations based
in Hawrah district of West Bengal by and
large succeeded well in implementing the
programme and no serious irregularities have
been found on the basis of monitoring re-
ports, progress reports and accounts.

[Translation)

Criteria for Setting up of Food Process-
ing Industriea

1084. SHRI GOVINDRAO NIKAM: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the criteria adopted by the Govern-
ment for the setting up food processing in-
dustries in the States; and

{b) the names of the places where food
processing industries are proposed to be set
up by the end of Eighth Five Year Plan,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) As perthe newindustrial policy announced
on 24th July, 1991 no industrial licence is
required for setting up food processing in-
dustry except for industries for been and
potable alcohol and forthose projects which
do not satisfy the locational parameters or
the proposed item of manutacture is re-
served for the small scale sector/public
sector. For setting up of Focd Processing
industries therefore a memorandum is re-
quired to be filled with the Deptt. of Industrial
Development in this regard, as per the press
notes issued by the said Department. Auto-
matic approval for foreign collaboration
agreements are also given for investment in
industries Included in Annexure lil of the
Press Note No. 10 issued by S.T.A.
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(b) The identification of specific loca-
tions are not made in the pregaration of the
-8th Five Year proposals. The State Govts.
are toformulate location specific projects for
assistance underthe variousplan schemes.

[English]

Food Processing Industries in Mahar-
ashtra

1065. SHRI PRAKASH V. PATIL: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the details of the proposals received
by the Union Government for the setting up
of new food processing industries in Mahar-
ashtra during 1991-92; and

(b) the action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
{a) and (b). As per information available with
this Ministry, 26 applications have been

received for setting up food processing in- .

dustries in Maharashtra. While the applica-
tions for Industries requiring industrial li-
cence and/or foreign collaboration approval
under the New Industrial Policy are being
examined, others applicants aretotake action
as per simplified procedure under the policy.
One proposal of Integrated Post Harvest
Crop Management Project for Grapes re-
ceived from Government of Maharashtra for
financial assistance from the Central Gov-
emment is under consideration.

Special quota of Pamolein and Other
Essential Commodities to Maharshtra

~ 1066. SHRI PRAKASH V. PATIL: Will
‘the PRIME MINISTER be pleased to state:

(a) whether the Government have allot-
ted any special quota of pamolein and other
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essential commodities to Maharashtra for
Ganesh festival;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI KAMALUD-
DING AHMED): (a) to (c). The position is as
follows:-

Foodgrains: No special allocation of
foodgrains for Ganesh festival has been
made.

Levy Sugar: A quantity of 5014 tonnes
during August, 1991 and a quantity of 4000
tonnes alongwith October, 1991 allocation
has been released to Maharashtra, as festi-
val quota.

Palmolein: Regular allocations of edible
oil under PDS were not made to the States/
UTs,, including Maharashtra, for the period
from April, 1991 to September, 1991, as
there was no import of edible oils. In view of

this, it was not possible to make any special
allocations of edible oil for Ganesh festival.

Retrenchment of workers in Mining and
Alliled Machineries Corporation Ltd.,
Durgapur. '

1067. SHRI PRAKASH V. PATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government propose to
retrench 1700 workaers of Mining and Allied
machineries Corporation Lid. at Durgapur;

(b) if so, the reasons therefor;

(c) whether the Govermnment have any
scheme 1o improve the situation at the fac-
fory; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINSTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) No, Sir.

(b).Does not arise.

(c) and (d). The liquidity position of the
Company has been critical for quite some
time which has affected the operations of the
Company. To obviate the present liquidity
crunch, Gowt. is providing plan and non-plan
funds, providing guarantee for increase in
cash credit limit with the banks and also
trying to help in arranging inter-corporate
loans, etc.

Consumer Price index

1068. SHRI HANNAN MOLLAH: Will
the PRIME MINISTER be pleased to state:
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(a) the Consumer Price Index and
Whole-sale Price Index in the last week of
the months from January to May, 1991; and

() the Consumer Price Index and
Wholesale Price Index of every week since
June 1991 to November 19917

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLICDISTRIBUTION (SHRI KAMALUD-
DIN AHMED): (a) and (b). Wholesale Price
Index is compiled by the Office of the Eco-
nomic Adviser, Ministry of Industry for every
woek. The Consumer Price Index for Indus-
trial Workers is compiled by the Labour
Bureau, Shimla on monthly basis and not on
weekly basis. The Consumer Price Index
Number of Industrial Workers from January
1991 to September 1991 (latest available)
and the month-end Wholesale Price Index
forJanuary to May 1991 and week-wise from
1.6.1991 10 9.11.1991 (latest availabie) are
given in the attached Statement.

STATEMENT

Statement Referred to in reply to part (a) & (b) of Lok Sabha Unstarred Question No. 1068
due for Answer on 17th November, 1991.

Consumer Price Index number (for Industrial Workers) and Whoesale Price Index number

Consumer Price Index Wholesale Price Index
(Base 1982 = 100) (Base 1981-82 = 100)
Jan. 1991 202 26.1.1991 190.6
Feb. 1991 202 23.2.1991 191.8
Mar. 1991 201 30.3.1991 191.8
Apr. 1991 202 27.4.1991 193.3
‘ Mayr 1991 204 25.5.1991 195.7
Jun. 1991 209 1.6.1991 196.8
Jul. 1991 214 8.6.1991 197.6
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Consumer Price Index Wholesale Price Index
(Base 1982 = 100) (Base 1981-82 = 100)
Aug. 1991 217 15.6.1991 1985
Sept. 1991 221 22.6.1991 199.2
29.6.1991 200.1
6.7.1991 201.0
13.7.1991 201.8
20.7.1991 2026
27.7.1991 205.8
3.8.1991 207.2
10.8.1991 208.4
17.8.1991 209.6
24.8.1991 2104
- 31.8.1991 2103
7.9.1991 2106
14.9.1991 210.6
21.9.1991 208.9
28.9.1991 208.6
5.10.1991 208.5
12.10.1991 208.6
19.10.1991 209.1
26.10.1991 209.2
2.11.1991 2096

9.11.1991 210.1
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Source: CPI: Labour Bureau, Shimla

WPI:Office of the Economic Ad-
* viser, Ministry of
Industry.

Note: (i) Wholesale Price Numbers afterthe
week-ending 14.9.1991 are
provisional.

(i) Consumer Price Index Numbers
are avallable only Month-wise.

Industrialty Backward Districts of
Maharaahtra

1069. SHRI ASHOK ANANDRAO
DESHMUKH: Willthe PRIME MINISTER be
pleased to state:

(a) the industrially backward districts ot
Mabharashtra;

(b) whether there is a proposal to add
some more districts In this list; if so, the
details thereot;

(c) the number of new industries, which
have come up in each of these backward
districts in the last three years;

(d) the estimated investments in each of
those units; and

(o) the names of industries which have
gone into production?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The centrally declared back-
ward districts in Maharashtra are: Auran-
gabad, Bhandara, Bhir, Buidana, Chandra-

“ pur, Colaba, Dhulia, Jalgaen, Nanded,
Osmanabad, Parbhani, Ratnagiri, Yeotmal
and Gadchiroli.

(b) No, Sir.
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(c) to (). The number of letters of intent
(10l) and industrial licences (ILs) issued fof
setting up industries in backward districts of
Maharashtra for the last 3 years is given
below:

Year Lol L
1989 80 21
1990 58 24
1991 34 17
(Upto Oct)

Industrial units generally take two to
three years to go into production after the
issue of letter of intent. Information on the
newindustriesthat have come up, estimated
investment etc. is not maintained centrally.

Central Assistance to Tamil Nadu

1070. SHRIK.V. THANGKABALU: Will
the Minister of PLANING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the details of the assistance and
grants allocated by the Union Govemment
to Tamil Nadu during the current financial
year 1991-92, item-wiss;

(b) whether the Government of Tamil
Nadu have spent the allocated amount on
the items for which the allocation was made;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H.R.BHARDWAJ): (a) The details of the
assistance in the from of loan and grants
allocated by the Central Government to
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Tamil Nadu during tha financial year 1991- {b) and (c). The details of the amount
92 itemwise, are given in tha Statement  spent on due items will be available only
attached. : after the financial year 1991-92 is over.
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H.B.J. Gas Pipe-Line

1071. SHRIK.V. THANGKABALU: Will
‘the PRIME MINISTER be pleased to state:

(a) whether the HBJ gas is going waste
. due to its non-utilisation by the fertiiizer

companies;

(b) it so, the reasons therefor and the
particulars of the fertilizer companies re-
sponsible for this loss; and

(c) the total loss accumulated so far in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a) No, Sir.
Since gas passing through the HBJ pipeline
is non-associated and which can be pro-
duced as and when required, there is no
wastage due to non-utilisation by fertilizer
companies on'the HBJ line.

(b) and (c). Non-utilisation of gas leads
to non-realisation of fixed costs and retumn
on capital investment made by ONGC and
GAIL for production and transportation of
gas. The estimated loss of revenue to GAIL
and ONGC on this account as also the
notional value of gas not utilised is Rs. 37
lakhs per day per feriliser plant. The three
companies, which are implementing the gas-
basedfertiliser projects at Gadepan, Babrala
and Shahjahanpur are M/s. Chambal Fertil-
isers & Chemicals Limited, M/s. Tata Chemi-
cals Limited and M/s. Bindal Agro Chem
Limited, respectively. The delay in imple-
mentation was mainly due to non-accep-
tance of original location from environmental
angle in the case of Gadepan and the pro-
moters’ desire to change the product pattern
inthe case of the Babrala project. Inthe case
of Shahjahanpur, a new promoter had to be
selected in July, 1989, when the earlier
promoter did not take interest in implement-
ing the project.

AGRAHAYANA 8, 1913 (SAKA)

Written Answers 458
industrial Production

1072. SHRIC.P.MUDALAGIRIYAPPA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the industrial production
has declined in the first three months of
1991-92;

(b) it so, the details thereof and the
reasons therefor; and

(c) the steps contemplated by the Gov-
emment to increase industrial production?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a)to (c). According to the Index of
Industrial Production compiled by the Cen-
tral Statistical Organisation, the rate of growth
was (-) 1.5% during April-June, 1991. How-
ever, the index of Industrial Production for
July, 1991 showed an increase of 0.6% over
July, 1990.

The decline in the rate of growth during
AprilnJune, 1991 was due to several factors.
In some sectors, this was due to a shortage
of raw materials, particularly imported raw
materials, because of foreign exchange
constraints. In some other sectors, the fallin
growth rates may be attributed to the
plateauing of demand after extremely high
growth rates in previous years. The imposi-
tion of some specific import restrictions due
to balance of payments considerations
contributed to a slow down in the growth in
some sectors. Some other sectors were
affected by infrastructural constraints such
as power and coal shortages in some areas
and industrial relations problems in some
seclors.

Government has recently brought out a
statement on industrial Policy, which was
tabled in the Lok Sabha on 24th July, 1991.
The major objectives of the new policy pack-
age will be to build on the gains already
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made, correct the distortions or weaknesses
that may have creptin, maintain a sustained
growth In productivity and gainful employ-
. ment and attain international competitive-
ness. All sectors of industries whether small,
medium, or large belonging to the
public,private or cooperative sector will be
encouraged to grow and improve on their
past performance.

[Translation]

Abolition of Contract System in
B.HEL.

1073. SHRIARVIND TRIVEDI: Willthe
PRIME MINISTER be pleased to state:

(a) whether there is any proposal to
abolish contract system inthe Bharat Heavy
Electricals Limited;

(b) if so, the details thereof;

(c) whether any decision has been taken
in this regard; and

(d) if so, the details thereof and ¥ not,
the time by which a decision is likely to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (d). BHEL enters into
contract with various agencies for the pro-
curement of raw materials/
components,supply of equipment, erection
and commissioning service. Besidas, cer-
tain jobs which are temporary or of intermit-
tent nature are awarded on works contract
basis. As BHEL has to necessarily enterinto
such contracts for canrying out its opera-
tions, there is no proposal to abolish these
systems.
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Projects of Kerala for Solving drinking
Water problem

1074. SHRITHAYILJOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) the number of projects submitted by
Govemment of Kerala to the Union Govemn-
ment for approval during 1990-91 and 1991-
92 to solve, its drinking water problem;

(b) the number of projects out of them
which have been approved and the number
of the projects still pending; and

(c) the amount of central grants pro-
vided therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1 UTTAMBHAI H. PATEL): (a) The
Govemment of Kerala submitted six projects
during 1990-91 and twelve projects during
1991-92 to the Government of India for
approval to solve its drinking water problem.

(b) The projects submitted during 1990-
91 had been approved and the projects
submitted during 1991-92 are pending sanc-
tion.

{(c) The central assistance under the
Centrally Sponsored Accelerated Rural
Water Supply Programme (ARWSP)is given
to the States as per their annual allocation
for schemes cleared from time to time.lt is
notgivenon project wise basis. The amounts
of central grant allocated and released un-
der ARWSP during 1990-91 & 1991-92 for
these projects are as under:-
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(Rs. in crores)
s'oar Alfocation Release
| 1990-91 10.76 10.76
1991-92 11.91 5.96

Import of Fertilizers through Alleppey
Port, Kerala

1076. SHRITHAYILJOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is any proposal for
importing fertilizers through Alleppey Portin
Kerala;

(b) if so, the details thereof;

(c) whether the Union Government have
also received some representation in this
regard; and

(d) i so, the action taken or proposed to
be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (d).
Suggestions have been received from cer-
tain sources to handle fertilizer shipments at
Alleppey Port. The feasibility of importing
fertilizers at this port was also examined.
The infrastructure facilities available at the
port do not at present permitthe handling of
the fertilizer cargo at the required rate of
discharge.

Extension of Central investment
Subsidy

1077. SHRI K. PRADHANLI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have an-
nounced the extension of Central Invest-
ment Subsidy Scheme for industrialisation
of backward areas for the financial year
1991-92; and

(b) if so, the details thereof, including
subsidy allocated for the State of Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). The Central Invest-
ment Subsidy Scheme has been discontin-
uved w.e.f. 1.10.1988.

Provision of Houses to People

1078. SHRIPARASRAM BHARDWAJ:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the agencies of the Union Govern-
mentengagedinproviding housesto people;

(b) the number of families provided with
housing loans and houses through the vari-
ous schemes under the Union Government
during the Seventh Five Year Plan period;

(c)the amount allotted for housing loans
and house construction in the Seventh Five
Year Plan;

(d) whetherthe Government envisage a
plan to provide houses for alithe people; and

(e) if so, by when?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Housing is
a State subjects and the State & UT Govern-
ments are free toformulate housing schemes
for various target groups in accordance with
their priorities andfinancial resources through
State plan provisions. To supplement the
efforts of State level housing agencies the
concerned central Ministries arrange finan-
cial assistance through central sector
schemes and through the national level
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housing finance institutions like HUDCO,

National Housing Bank, LIC, GIC and vari-
ous HFls promoted by scheduled commer-

cial banks, LIC, GIC etc. and in private

sector. '

(b) Assistanceforconstructionof houses
provided under the various schemes falling
under 20 point Programmes or Minimum
Needs Programme during 7th Five Year
Plan was as follows:-

Name of the Scheme Unit Achievement
(in lakhs)
1. Provision of house sites. Families 43.21
2. c::nsmn:hon assistance -do- 2255
3. Indira Awas Yojana Dwaelling Units 6.59
4. Economically Weaker
Section Housing Scheme. -do- 7.14
5. Low income Group
Housing Scheme.

-do- 1.67

(c) The total public sector investment in
housing during 7th Five Year Plan was Rs.
2458 crores.

(d) and (e). The draft National Housing
Policy has set a goal of eradicating house-
lessness and to upgrade all kutcha un-
serviceable houses. The details of the hous-
ing plan are expected to be finalised as part
of the Eighth Five Year Plan.

'Registration in Deihl Employment
Exchanges

1080. SHRI ARJUN SINGH YADAV:
Will the PRIME MINISTER be pleased to
state: .

(a) the total number of persons regis-
tered with the Employment Exchanges in
Dehhi, category-wise;

(b) the number out of them who have

passed the typewriting and shorthand tests
conducted by the Exchanges;

(c) the number out of them who hold
certificates issued by [Tls and schools in
typewnriting and shorthand;

(d) since when these persons are wait-
ing for employment; and

(@) the steps taken to absorb the per-

'mmhavopasudthoEmpbymm

Exchanges typewriting and shorthand ex-
aminations and also otherqualified persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH wTowam (a) According 10 in-
e e . o
n persons register
Employment

Exchanges as on 31st Decem-
ber, 1990 were as follows:
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(in thousands)

Total 843.32
SC 108.81

ST 10.80

(b) Out of these 12.8 thousand and 8.1
thousand have passed the typewriting and
shorthand tests respectively conducted by
the Employment Exchanges.

(c) Only 0.7 thousand of them hold
certificates issued by ITls in typewriting and
4.5 thousand in shorthand.

(d) As per the records of the Employ-
ment Exchanges, few candidates have been
walting for employment since 1975 and bulk
of them since 1980.

(e) The Employment Exchanges being
only the sponsoring agency sponsor names
of the candidates against the vacancies
notified to them.

{Transiation)

New Scheme of Rural Development
introduced In Rajasthan

1081. SHRI RAM NARAIN BERWA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government are aware
that Rajasthan Government has introduced
with public assistance anew scheme named
“Apna Gaon Apna Kam"® for rural dmbp-
ment;

(o) whether the Union Government
propose to implement this scheme in wholo
of the country; and

(c) # so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): {a) Union
Government is aware of the new scheme -
introduced by the Government of Rajasthan
with public assistance namely “Apna Gaon
Apna Kam” for raral development.

(b) No, Sir.
(c) Does not arise.
[English]
Import of Edible Oil
1082. SHRI V. SOBHANADREES-
WARA RAO VADDE:
SHRI YASHWANTRAO
PATIL:
SHRI SANAT KUMAR
MANDAL:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Union Government have
decided to aliow the State Government to
directly import edible oils provided they
generate a commensurate export effort of
value-added items from traditional and non-
traditional areas;

(b) i so, whether the Government have
identified these items;

(c) the terms and conditions for this
import;

(d) whether the States concerned could
sell this oil through Public Distribution Sys-
tem and to the Vanaspati Mills located in
their areas at the rate to be determined by
them; and

(e) whether apart from this import, the
Union Government propose to continue to
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release the prescibed quantity of imported
edible oils as at present to the States con-
cemed?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). Yes, Sir.

(c) The terms and conditions of the
scheme are given in the attached State-
ment.

(d) The entire quantity of imported edible
oil by the States/UTs will be distributed to the
public through PDS, exclusively.

(e) No, Sir.
STATEMENT

Terms & conditions for the scheme of
import of edible oil (Palmolein) directly by
the State Government

(1) The quantity of total imports both by
STC and State Governments would be re-
stricted to one lakh fifty thousand tonnes
only for the financial year 1991-92.

(2) The entire quantity of imported ed-
ile oil by States/UTs will be distributed to
the Public through PDS, exclusively.

(3) The payment for the imported edible
oil would be made in Indian Rupees which
would be kept in an escrow account. The
amount would be utilised for purpose of
export of approved Indian goods list ap-
pended by the organisation which handles
import of edible oll. State Governments would
monitor the exports and ensure that there is

nooutgo of free foreign exchange.

(4) Any State Governmient wishing to
import Palmolein for distribution in PDS may
approach the Ministry of Civil Supplies &
Public Distribution with a detailed scheme
for prior approval.
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(5) The price of imported oil would not
be higher than the procurement price of
STC orthe average price paid by the STC in
preceeding 30 days.

(6) Customs duty would be levied atthe
rate of 40% Advalorem.

(7) The Iimport will be by the State Civil
Supplies Corporations or such other Gov-
emment Corporations as may be nominated
by the State Governments.

(8) The State-wise ceilings of quantities
to be imported would be decided by the
Ministry of Civil Supplies & Public Distribu-
tion, Government of India on receipt of pro-
posals from State Governments. State
Governments may indicate their total re-
quirements in this regard.

(9) The retail price of oil distributed
through the PDS would be as decided by the
Central Government from time to time.

(10) Central Government will not give
any financial assistance or assist in any
financial arrangement made in implement-
ing the Scheme. The entire responsibility for
implementing the scheme will be that of the
State Government.

(11) State Governments opting for the
scheme would not be eligible for oil, out of
imports made by STC.

List of items Eligible for Export

@ Juteproducts axceptyam.

(i) Agro Products In con-
sumer packs not exceed-
ing 5 kgs and Fish other
than Shrimps. Inthe case
of shrimps, individually
quick frozencooked/
freeze dried and head-on-
shrimps in block form.
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(iii) Coffee

(iv) Tobacco

v) Molasses

(vi) Shoes, Leathergarments,
Leather travel goods and
accessorles.

(vii) Steel pipes and tubes and
steel wire rods.

(viii) Spices

(xi) Tea is value added from

(x) Processedcashewnutsin
consumerpacks uptoone
kg.

(xi) Television sets, Radios,

Two-in-ones, Sound sys-
tem, B&W picture Tubes,
Audio and Video Cas-

settees.
(xii) Sports goods.
(xiii) All plastic products.

Note: Exports of these
items would be to coun-
tries other than quota
countries and rupee pay-
ment areas. Exports from
Free Trade Zone and for
100% export oriented
units will not be covered
under the schemes.

Reappraisal of Role of Planning Com-
mission

1083. SHRI RABI RAY: Will the Minis-
ter of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:
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(a) whether there has been a reap-
praisal ab~ut the role of the Planning Com-
mission to shape the Economic develop-
ment of the country;

(b) if so, the details thereof; and

(c) the steps the Planning Commission
is taking towards decentralising the plan-
ning process in our country?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). Yes, Sir. The role
of Planning Commissidn will be indicative
and coordinating. The endeavour will be to
develop the core sector through allocation of
funds, ensure growth of economy through
policy package, and give greater responsi-
bility to the States and Central Ministries for
the development of the social sector. Plan-
ning Commission will play an integrative role
in policy formulation in critical areas like
energy, Human Resource Development. etc.
it will play a mediatory and facilitating role for
managing the change smoothly and striveto
create a culture of high productivity and
efficiency at all levels. In addition to the
resource allocation role, in the present
environment of severe resource constraint,
Planning Commission will also concern it-
self with resource mobilisation and efficient
utilisation of the funds.

(c) As tar back as 1969, the Planning
Commission had issued detailed guidelines
to the States and, through them, to the
districts on how the plans should be pre-
pared at those levels. Assistance have also
been provided for strengthening the Plan-
ning Machinery at the State and at the dis-
trict levels. The scheme of strengtheningthe
Planning Machinery provides for 66.6%
Central Assistance for the prescribed cate-
gory of Planning staff atthe State level and
similarty 50% of assistance at the district
level. Later the scheme was modified 10
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provide also for strengthening of training
staff in the State Training Institutes. This
emphasis on decentralised process of plan-
ning will be continued in the future plans.

New Sugar Licensing Policy for Sugar
Factoriea

1084. SHRIRABI RAY:
KUMAR! DIPIKA CHIKHLIA:
SHRI RAMESH CHAND
TOMAR:

Will the Minister of FOOD be pleased
to state:

(a) whether the Government have de-
cided to revert to the old, distance criterion
for licensing new sugar factories;

(b) if so, the details thereof;

(c) whether the Government have for-
mulated a new sugar licensing policy; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a)to (b). The Central Government
vide Press Note dated 8.11.91 (copy en-
closed as a Statement) have announced
revised guidelines for licensing fo new and
expansion of existing sugar factories for the
Sugar Year 1991-92 and the 8th Five Year
Plan (1992-93-1996-97), according to which
the distance between the proposed new
sugarfactory and an existing/already licensed
sugar factory should be 25 kms. This dis-
tance criterion of 25 kms. could however, be
relaxed to 15 kms. in specific cases where
cane availability so justifies.

STATEMENT

Govemment of India
Ministry of Industry

NOVEMBER 27, 1991
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Department of industrial Development
Press Notes No. 16
(1991 Seri..es)

Subject: Guidelines for ficenaing of
new and expansion of
existing sugar factoriesfor
the Sugar Year 1991-82

andthe 8th Five YearPtan
{1992-93 - 1996-97).

A. The Government of India have reviewed
the Guidelines for licensing of new and
expansion of existing sugar factories issued
vide this Ministry’s Press Note No. 4 (1990
Series) dated 23.7.1990. In supersession of
the aforesaid Prass Note, Government have
formulated the following revised guidelines:

1) New sugar factories wili
continue to be licensed
for a minimum economic
capacity of 2500 tonnes
cane crush perday (TCD).
There will not be any
maximum limit on such
capacity. However, in
areas specified as indus-
trially backward areas by
the Government of India
and certified by the Indian
Council of Agricultural
Research to be agro-cli-
matically suited for devel-
opment of sugarcane, li-
censing of new sugar
factories in the co-opera-
tive and public sectors
would be allowed for an
initial capacity of 1750
TCD subject to the con-
dition that the units would
expand their capacity to
2500 TCD within aperiod
of 5 years of going into
production.
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(®)

Licences for new sugar
factories will be issued
subject to the condition
that the distance between
the proposed new sugar
factory and an existing/
already licensed sugar
factory should be 225 kil-
ometers. This distance
criterion of 25 Kms could,
however, be relaxedto 15
kilometersin specialcase
where cane availability so

Thebasiccriterion of grant
of licences for new sugar
units would be their via-
bility, mainly fromthe point
of view of cane availabil-
ity and potentialfor devel-
opment of sugarcane.

All new licences will be
issued withthe stipulation
that cane price will be
payable on the basis of
sucrose content of sugar-
cane.

Other things being equal,
preference in ficensing will
be given to proposal from
the Co-operative Sector
and the Public Sector, in
that order, as compared
to the Private Sector. In
case more than one ap-
plication is received from
any zone of operation,
priority willbe giventothe
application received eoar-
ler. However, in such
cases also, preference will
be given 10 the co-opera-
tive Sector, folowed by
the Public Sector and the

Private Sector, in that
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order, even though the
applications of the first
two sectors maybed.a
later date.

(6) Priority will continue to be
given to sugar factories
with capacity less than
2500 TCD to expand to
the aforesaid minimum

@ Whilegranting licences for
new units and expansion
projects, the additional
capacity to be created up
to the end of the Eighth
Plan, i.e. 1996-97, will be
kept in view.

(8) Whilegranting licences for
new sugar factories, in-
dustriallicences in respect
of down-stream units for
the use of molasses i.e.
industrial alcohol etc. will
be given readily.

B. Applications for licences will be ini-
tially screened by the Screening Committee
of the Ministry of Food, while considering
such applications, the comments of the State
Govemments/Union Territory Administration
concemedwould alsobe obtained. The State
Government/Union Territory Administration
would be required to furnish their comments
within 3 month of the receipt of communica-
tion from the Ministry of Food.

C. Applications for grant of industrial
licences for the establishment of new sugar
factories as well as expansion of existing
units should be submitted directly to the
Secretariat for Industrial Approvals in the
Department of Industrial Department in Form
iL alongwith the prescribed fee of Rs. 2500/
-. Acopy of the application may also be sent
to Ministry of Food.
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D. The procedure and guidelines, as
given above, are broughtto the notice of the
entrepreneurs for their information and guid-
ance.

Sd/-
(S. Bhavani)

Deputy Secretary to the Govt. of India.
F.No. 10 (74)91-LP
New Delhi, the 8th November, 1991.

Forwarded to Press Information Bu-
reau for giving wide publicity to the contents
of the above Press Note.

Principal Information Officer,
Press Information Bureau,
NEW DELHL

Sale of Fertilisers in Andhra Pradesh at
Higher Rates

1085. SHRI SOBHANADREESWARA
RAO VADDE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Govemment is aware
that the fertilisers are being sold in Andhra
Pradesh and other States at much higher
prices than at the stipulated price level;

(b) if so, the reasons therefor;

(c) the steps proposed 10 ensure the
availability of fertilisers at the fixed rates;

(d) the amount allocated 1o Andhra
Pradesh during 1990-91 foward subsidy on
fertilisers given to small and mariginal farm-
ors; and

(e) the amount that has actually been
utiised?

NOVEMBER 27, 1991
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a)to (c). No .
specific and verifiable case has come tothe -
notice of Government of India regarding
fertiisers being sold in the state of Andhra
Pradesh or any other state at prices higher
that the maximum statutory price notified by
Govemment.

(d) During the year 1990-91 there was
no central sector scheme of providing sub-
sidy to the small and mariginalfermersin the
country.

(e) The question does not arise.

Shortage of Dwelling Units

1086. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the estimated shortage of dwelling
units in rural as well as urban areas in the
country as on date;

(b) whether the Govemment propose 10
bring forward amendments to the Urban
Land Ceilings (Regulation) Act, 1976 to
encourage the construction of dwelling units
in large numbers;

(c) ¥ so, the lkely date by which the
amendment is fo be brought before the
Parliament; and

(d) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) The hous-
ing shortage in the country as on 1.3.1991
has been estimated to be 31 milion units -
20.8 million in rural areas and 10.4 milion
units in wban areas.
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(b) to (d). The Government is consider-
ing various amendments to the said Act to
encourage development of surplus vacant
land for housing activities. It is expected that
the amendment proposals can be brought
before the Parliament in the next Session.

Grants by CAPART to Institutions in
Andhra Pradesh.

1087. SHRI V. SOBHANADREES-
WARA RAO VADDE: Will the PRIME MIN-
ISTER be pleased to state:

(a) the particulars of the institutions and
societies from Andhra Pradesh receiving
grants from the Council for Advancement of
People’s Action and Rural Technology;

AGRAHAYANA 6, 1913 (SAKA)
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(b) the grants provided to these institu-
tions and societies during each of the last
three years; ’

(c) whether any effort has been madeto
find out whether these grants are properly
and fully utilised;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (a) and (b).
The information is given below:

Year Number of Institutions Grant provided to these
Societies in Andhra Institutions and Societies
Pradesh which recei- by CAPARI.
ved grant from CAPART

(Rs. in crores)

1988-89 77 1,70

1989-90 109 1,86

1990-91 156 2,80

(c) to {(e). Yes, Sk. The project holders
are required to submit six monthly progress
reports and the funds are released only ifthe
progress is found satisfactory. The projects
are also monitored by sending experts and
accounting monitors to the project areas.

(Translation]

Iinterest on the Amount Deposited with
DDA

1088. SHR! ARVIND NETAM: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether some allottees of DDA flats
have demanded interest on their money
trom DDA underthe rule as DDA did notgive
possession of flats within the fixed period
inspite of depositing the full amount in DDA
on demand;

(b) the number of such pending with
DDA; and :

(c)the time by whichpaymentofinterest
islikely tobe made by taking afinal decision
in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

() 134.

(c) Such requests of allottees for pay-
ment of interest are finalised in consultation
with the Finance Wing. Necessary action in
this regard has already been initiated. In
some cases the matter is sub-judice.

Registeration In the Name of Allottees

1089. SHRI ARVIND NETAM: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the time taken by D.D.A. for getting
the flats registered in the name of allottees
after full payment is made by them.

(b) the number of cases pending with
D.D.A wherein the request has been made
to them for getting the flats registered in the
name of the allottees; and

(c) the steps taken to clear the pending
cases expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) The regis-
tration in the name of allottees taken a period
approximately four months subject to clear-
ance from Accounts Units, site inspection
reports and preparation of site plans.

(b) 672 cases as on 5.11.1991.

(c) Information is being collected and
will be laid on the Table of the House.

Unauthorised Constructions in DDA
Colonies

1090. SHRI ARVIND NETAM: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:
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(a) whether unauthorised and illegal
constructions are being carried out openly
by the allottees in various residential colo-
nies of the Delhi Development Authority;

(b) whether the Government propose to
ascertain the facts in this regard; and

(c) if so, the steps the Government
propose to take to check unauthorised and
illegal constructions?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The DDA has reported that in alarge number
of cases violation of Building Bye-laws and
sanctioned plans by private builders have
been noticed in colonies under the control of
DDA.

(c) Whenever cases of unauthorised
construction are noticed, action is initiated
as per provisions of Delhi Development Act,
1957 and Section 343 and 344 of the Delhi
Municipal Corporation Act. A Committee
headed by Secretary, Ministty of Urban
Development has also gone into this matter
and has submitted its report to the Delhi High
Court. The Committee has suggested deter-
ant action, improvement over legal iImpedi-
ment and strengthening of local bodies in-
cluding Delhi Police for effective remedial
actions against unauthorised constructions/
users.

[English)
Sale Prices of Fertllizers

1091. SHRI RAM VILAS PASWAN.:
Will the PRIME MINISTER be pleased to
state:

{a) whether considering the sharp rise
in the inputs and production cost, the Gov-
ernment propose to maintain the selling price -
of fertilizers at a level to make it economical
for both the manufacturers and the farmers;
and



- 481 Written Answers

(b) it s0, the steps taken in this direction
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
The consumer prices of fertilizers are al-
ready subsidized underthe Retention-Price-
Cum-Subsidy Scheme. In fact, there has
been only one price increase for the con-
sumers during the last ten years inspite of
sharp increase in the cost of various inputs
and utilities. Undet the Retention Price-cum-
Subsidy Scheme the manufactures are also
ensured a fair returg, including compensa-
tionfor increases in the input and production
costs as per a formula based on a combina-
tion of certain norms and actuals.

AGRAHAYANA 6, 1913 (SAKA)

Written Answers 482
Targets for Infrastructural Sectors

1092. SHRI SYED SHAHABUDDIN:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
{o state:

(a) the targets for the year 1990-91 for
the infrastructural sectors like power, coal,
steel, railways, telecommunications, ship-
ping and transport, fertilizers cement, petro-
leum and natural gas;

(b) the achievement, sector-wise for
1990-91; and

(c) whether the targets have been
achieved in all these sectors; if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) to (c). A Statement is
aftached.

STATEMENT

Targets for infrastructural Sectors for 1990-91 and Achievements

Targets Achievements

1.  Power

Installed capacity (MW)

Hydro 1006.5 4455

Thermal 2970.5 2331.0

Nuclear 235.0 -

Total 42120 2776.5

Generation (Million Units)

Hydro 63000 71535

Thermal 201400 186452

Nuclear 6850 6244
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Targets Achievements

2. Coal (Million Tonnes)

Coal 221.00 211.73

Lignite (Neyveli) 11.00 11.76

The companywise shortfall in coal

production against target is as

follows.

Coal India 194.00 189.64

Singareni 22.50 17.71

TISCONISCO/DVC 4.50 438

Total 4 221.00 211.73
3. Steel (M. Tonnes)

Saleable Steel J13.10 1243
4.  Railways (M. Tonnes)

Originating freight Traffic 353.00 341.46
§.  Telecommunications

(a) Local Telephone Systems

Switching Capacity (in lakh) 6.5 5.70

Direct Exchange Lines (lines) 5.5. 484

(b) Long Distance Switching

Systems

Trunk Automatic Exchange

(Nos. Gross) 8 8

TAX Capacity (Lines Gross) 33700 35700

Manual Trunk Boards (Nos.) 60 65

{c) Long Distance Transmission
Systems

Coaxial Cable Systems (RKMS) 3172 1589
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Targats

Microwave Systems (RKMS) 3482 1173

UHF Systems (RKMS) 2420 2525

Optical Fibre Systems (RKMS) 5493 1900

(d) Openwire and Telegraphs

LDPTs (Gross) (Nos.) 15000 1742

Telex Exchange (Nos.) 30 34

Telex Capacity - Local (Lines) 1766 1806

Transit (Lines) 1626 1551
6.  Shipping(Million GRT) 6.75 6.00
7.  Transport (Road Transport)

(No. of buses) 14079 12969

Ports (M. Tonnes) 163.74 150.70
8. Fortilizers

Nitropenous (Lakh Tonnes) 70.75 69.931

Phosphatic (Lakh Tonnes) 20.00 20519
9. Cement (M. Tonnes) 49.00 48.86
10.  Petroleum

Crude Oil (MMT) 35.90 33.00

Natural Gas (MMM/Year) 22536 17998.0

Crude throughout (MMTPA) 51.18 51.77

Reasons for Shortfall
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1.

Power :

Reasons for shorifall is due to
delays in civil works BHEL supply
and erection, law and order prob-
lem in some of the States etc.

The shortfall in thermal generation
was mainly attributable to a good
monsoon and consequent reduced
load demand, particularly in the
Agricultural Sector.

Coal:

In Coal India the major reasons for
shortfall were flooding of under-
ground mines, power failures,
absenteeism and industrial rela-
tion problems. In Singareni indus-
trial relation and law and order
problems were the major reasons.

The shortfall hSalaableStéelis
dueto acute shortage of power and
availability and inferior quality of
cooking coal, problems of equip-
ments in the steel plants, etc.

Railways:

The shortfall was due to disloca-
tions due to cycione on the East
Coast affecting the South Eastemn
Railways. Widespread agitations
were also reasonabile for the short-
fall in traffic realisation.

Telscommunications:

The major reasons for shortfall is
inadequate supply of the equip-
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s e
Shipping:

The main reasons for shorifall was
massive scrapping of old tonnage
accompanied by low acquisition
levels due to constraint on re-
sources and the difficult balance of

payment position.
Transport:

The primary reason for shortfall in
the acquisition programme has the
constraint on resources and traffic
was mainly due to lower through-
outof containers and generalcargo,
coal and iron ore.

Fertilizers and Cement:

There has been only a negligble
shortfallin case of the production of
nitrogenous fertilizers and cement.

Petroleum and Natural Gas:

The shortfall in crude oil and asso-
ciate1 gas production was due o
techm-al reasons and environ-
mental problems; besides law and
order situation in Assam.

Import of Fertitizers

1093. DR.C. SLVERA: Willthe PRIME
MINISTER be pleased to state:

(a) whether a large amount of foreign

exchange has been released for import of
fertilizer this year;

(b) if s0, the details thereof and reasons

therefor; and

{c) the efforts made f0 ensure distribu-

tion of imported fertilizers 10 small and mar-
ginal farmers at subsidised rates?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
{ZERS (DR. CHINTA MOHAN): (a) and (b).
Foreign axchange budget amounting to Rs.

. 4545 crores has been alflocated during the

current year for imports of fertilizers, fertil-
izer raw-materials and intermediates. This
includes a sum of Rs. 650 crores for imports
from rupee payment areas.

(c) Fertilizers are distributedto the farm-
ers at the notified prices and no distinction is
made between the indigenous and imported
fertilizers for the purpose of subsidy. How-
ever, to exempt small and marginal farmers
fromthe latest increase in prices with effect
from 14.8.1991, a Central Sector Scheme
on Fertilizer Subsidy to Smell and Marginal
Farmers hasbeenintroduced. Atotalamount
of Rs. 405.00 crores has been earmarked
for this purpose during current year.

{Transtation]

Sewerage Facliities in Himachal
Pradesh

1094. SHR! KRISHAN DUTT SUL-
TANPURI: Will the Minister of URBAN
DEVELOPMENT be pleased o state:

(a) whether Himachal Pradesh Govem-
ment has submitted any proposal for main-
taining the cleanliness of the cities and for
provision of sewerage facilities therein; and

(b) the details of the assistance sought
by the State Government for provision of
sewerage facilities in Simla, Solan, Nahan,
Ponta Sahib, Nalagarh, Jheog, Kumarsen
and Ronu?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The Gowt. of Himachal Pradesh has submit-
ted a package proposal for providing water

supply, sewerage, drainage and environ-
mental improvement of urban slums in six
towns, viz., Shimla, Dharmshala, Mandi,
Manali, Chamba ans Solan at an estimated
cost of Rs. 110.35 crores to the Central
Public Health and Environmental Engineer-
ing Organisation (CPHEEO) in this Ministry
for clearance from technical angle.

No sewerage scheme has beenreceived
in respect of Nahan, Ponta Sahib, Nalagarh,
Jheog Kumarsen and Roru.

Proposal from Himachal Pradesh for
Electronic Units

1095. SHRI KRISHAN DUTT SUL-
TANPURI: Will the PRIME MINISTER be
pleased to state:

(a) the proposal received from the State
Govermnmentfor setting up of Electronic units
in Himachal Pradesh during the last two
years; and

(b) the amount allocated during the last
two years for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT1
MARGARET ALVA): (a) No proposal has
been received from the State Government
for setting up of Electronic units in Himachal
Pradesh during the last two years.

{b) Does not arise.

Food grains suppiied to Himachal
Pradesh

1096. SHRI KRISHAN DUTT SUL-
TANPURI: Wil the PRIME MINISTER be
pleased 1o state: the quantity of foodgrains
such as rice, sugar etc. being suppliedtothe
State Government by the Union Govemn-
ment with the details thereof as at present
and during the last one year?
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THE MINISTER OF STATE IN THE  allocated to Himachal Pradesh and Biting by
MINISTRY OF CIVIL SUPPLIES AND them during the last one year iLe., from
PUBLIC DISTRIBUTION (SHRIKAMALUD-  December, 1990 to November, 1991 are
DIN AHMED): The foodgrains and sugar  given in a aftached Statement.

STATEMENT

Monthwise allocation and lifting of Wheat, Rice and Sugar fo Himachal Pradesh
distributed through public distribution system.

(in tonnes)
Month WHEAT RICE SUGAR
December, 90 10000 8700 6500 4600 2019
January, 91 10000 8500 6500 5400 2019
February, 91 12000 10900 6500 6500 2019
March, 91 12000 10100 6500 5600 2019
Apiil, 91 12000 10900 6500 4300 2019
May, 91 12000 12000 6500 5600 2019
June, 91 10000 9400 6500 5300 2019
July, 91 10000 6200 6500 3500 2019
August 91 10000 8200 7150 7500 2019
September, 91 10000 11400 7150 7200 2221
October, 91 10000 N.A " 7150 N.A 2424
November, 91 10000 N.A 7150 N.A 2424

* Lifting of sugar is normally near 100% N. A. ( Not Available )

Approval for industries in Himachal (a)the names of the industries for which
. Pradesh proposals have been received from Hima-
chal Pradesh Government for approval; and
1097. SHR! KRISHAN DUTT SUL- ,
TANPURL: Will the PRIME MINISTER be () the details of the lems 10 be pro-
pleased 10 state: duced in these industries?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.J.
KURIEN): (a) and (b). Under the new indus-
trial policy, the requirement of industrial
licensing has been done away with except
for a short fist of 18 industries which are
under compulsory licensing.

There are three proposals for setting up
of units in Himachal Pradesh for the manu-
facture of beer, wine etc. which are included
in the list of industries requiring industrial
licensing.

Forelgn exchange earned/spent by
Maruti Udyog Limited

1098. SHRI SUSHIL CHANDRA
VERMA: Will the PRIME MINISTER be
pleased to state:

(a)the amount of foreign exchange spent
by Maruti Udyog Limited during the last three
years and during the current year so far;

(b) the burden of foreign exchange due
1o Maruti Udyog Lid. during thefinancial year
1990-91 and the expenditure incurred or

commitied 1o be incurred by this company in
foreign exchange during the first six months
of the cumrent financial year;

(c) the amount of foreign exchange
eamed by Maruti Udyog Ltd. during the last
financial year and first six months of the
current financial year; and

(d)whether situation of foreign exchange
deficit is still continuing and if so, the steps
proposed to be taken to improve the situ-
ation and the time by which the result is
expected?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
P.K.THUNGON): (a) During the last three
years (1988-89 to 1990-91), Maruti Udyog
Lud. spent foreign exchange equivalent to
Rs. 505.72 crores for import of components.
The foreign exchange spent during the pe-
riod 1-4-91 t0 30-9-91 is Rs. 101.12 crores.

{b) and (c). The details about the foreign
exchange spent for import of components
and the foreign exchange eamed during
1990-91 and 1991-92 (iill 30-9-91) are as
under:-

Foreign Exchange Foreign Exchange
spent for eamed
component imports
(Rs. in crores) (Rs. in crores)
1990-91 17114 7291
1991-92* 101.12 122.78
(tilt 30-9-91)
*orovisional
(d) During the first haf of the curent  [English}
yoar (1991-92), Maruti Udyog Limited has  pynjen, National Fertitiser and Chemi-
eamed more foreign exchange than what i - cal, Nengal
spent for import of components, including 1099, SHRI HARIN PATHAK: Wil the
those for éxport vehicies. PRIME MINISTER be pleased © state:
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(a) whether M/s Punjab National Fertil-
iser & Chemical, Nangal is at the verge of
collapse; and

(b) if so, the details thereof and the
steps being taken to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
M/s. Punjab National Fertilizers and Chemi-
cals Limited, a joint sector undertaking
(deemed Government Company)ofthe State
Governmentof Punjab, producing Soda Ash
and Ammonium, Chloride, has reported a
loss of Rs. 475.21 lakhs during the year
1990-91. The Company has reported that
their losses would increase during the cur-
rent year on account of de-control of
Ammonium Chioride fertilizer with effect from
25th July, 1991. As Ammonium Chloride
fertilizer stands de-controlled and no sub-
sidy is now payable, the Government of India
has no role to play in the functioning of this
Company.

Demand to Abolish Contract Labour
System

1100. SHRISRIBALLAV PANIGRAHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether Dethi Offices and Establish-
ments Employees’ Union has demandedthe
abolition of contract labour system;

(b) whether all Central Trade Unions
have given a strike call for November 29,
1991 to press their demands; and

(c) it so, the details of theirdemands and
the steps Government have taken or pro-
" posed 10 be taken to meet their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATOWAR):
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(a) Information is being collected and will be
laid on the Table of the House. * |

(b) and (c). No, Sir. As per available
information, trade unions affiliated to Central
Trade Union Organisations other than IN-
TUC, BMS and NLO have given acall foran
industrial strike on November 29, 1991.

The major demands mentioned in the
strike notices are:

1) The reformulate the industrial and
economic policies of the Govemn-
ment of India in Consultation with
Central Trade Unions.

2) To stop immediately all measures
of privatisation of public sector units.

3) To provide necessary foreign ex-
change to import absolutely essen-
tial requirements of public sector
units.

4) Scrap the BPE Circular or Pension
and immediate finalisation of Pen-
sion Schemes.

5) To expedite the tripartite DA Com-
mittee’s recommendations.

6) Tocommence bipartite negotiations
on charter of demands of unions in
public sector units within 2 months
of their submission. No reference
of any demands of Workers to
Industrial Tribunals or Pay Com-
mission. Restore collective bargain-
ing rights to LIC, GIC and RBI

empioyees.

7) A statutory ban on offdoading of
jobs of engagement of contract
labour in jobs of permanent and
perennial nature in public and pri-
vate seclors.
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8) To immediately enact the Bill on
Workers' Participation in Manage-
ment based on conclusions of in-
dian Labour Conference which
endorsed the recommendations of
seminar held in January, 1990.

9) To liit the ban on recruitment in
publw. sector and Government
establishments.

10) Toensure paymentof bonus to all
employees.

11) Trade union rights to the Execu-

tives in Public Sector and with-

* drawal of all disciplinary actions

against them for trade union activi-
ties.

A Tripartite Committee has been
appointed by the Government to consider
the impactof the new industrial policy on the
problems affecting labour and other related
matters.

Use of ISI Marked Products

1101. SHRISANAT KUMAR MANDAL:
Will the PRIME MINISTER be pleased 1o
state:

(a) whether the corporate giants like
Bajaj. Usha, Crompton, Recold etc. buy ISI
marked goods from small scale producers at
low prices and then sell those products at
triple the original prices affixing their brand

names on them;
(b) if so, the details thereoi?

(c) whether the small producers violate
the code envisaged in the Bureau of Indian
Standards Act which bars the use of ISI
marked products by persons other than the
licence; and :

(d) the steps the Govemment propose
10 take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). A number of small
scale industrial units market their products
through large marketing organisations, like
marketing organs. provide the necessary
technicalknowhow and permissionto utilise
theirbrand name. The marginof profit varys
from product to product and unit to unit.

{c) No, Sir.

{d) Inview of the above, Government do
not propose to take any steps in this regard.

Expansion of Petro-Chemical Complex
at Namrup, Assam

11022 SHRI ASHOK ANANDRAO
DESHMUKH: Will the PRIME MINISTER be

pleased to state:

(a) whether there is any scheme for
expansion of the present petro-chemical
complex at Namrup in Assam; and if so, the
details thereof; and

{b) whether this is an unviable project?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) M/s As-
sam Petrochemicals Ltd, Gauhati were
granted an industrial licence in December,
1986 for substantial expansion in the manu-
facture of Methanol with annual capacity
(after expansion) of 33, 000 tonnes in their
existing industrial undertaking in Tehsil
Namrup Disstt. Dibrugarh in Assam.

(b) No such details are available with
the Government of india.

Privatisation of Sick Fertilizer Units

1103. KUMARIDIPIKA CHIKHLIA: Wil
the PRIME MINISTER be pleased to state:
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(a) whether the Government have
decided to allow the private sector to run sick
fertilizer units;

(®) if so, the details thereof; and

(c) the broad terms and conditions for
handling over of sick fertilizer units to private
sector?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a)to (c). No
decision has been taken to allow the private
sector to run sick fertilizer units.

Prbcﬂevlsioanaultomgs

1104. DR. ASIM BALA:
SHRI CHITTA BASU:

Will the PRIME MINISTER be pleased
fo state:

(a) whether the Government are aware
that pharmaceutical companies are selling
their drugs an generic names at a much
higher price then those of their awn brand
named formulations of the same kind; if so,
the details of the prices of their brand vis-a-
vis the generics;

(b) whether price revision of a number of
" buk drugs has been approved during the
period from April 1991 to October, 1991; i
so, the details of the bulk drugs with their
wmmwmmm;

(c) whether the Government propose to
change the presnet Drug Policy and Durg
Price Control Order (DPCO) as reported in
the Economic Times dated September 2,
1991 (Caicutta Edition); and

(d) ¥ 0, the details thereof and the time
by which the new policy is likely 10 be de-
clared?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTL-
IZERS (DR. CHINTA MOHAN): (a) Accord-
ing to the Third Schedule to the Drugs (Price
Control) Order, 1987, all single ingredient
formulations based on buk drugs specified
in the Second Schedule and sold under
generic name are exempt from price control.
Govemment do not compile data regarding
prices of formulations sold under generics

(b) The prices of Scheduled bulk drugs

as and when fixed/revised, are notified in the
Extra-ordinary Official Gazette, copies of
which are available inthe parliament Library.

(c)and (d). Both, the existing Drug Policy
and the Druge (Price Control) Order, 1987
are being reviewed and the exercise is likely
to be completed soon.

Approval for setting up of industrial
units is small scale sector

1105. SHRI RAM KAPSE: Will the
PRIME MINISTER be pleased to state:

(a) whether the entrepreneurs in tiny
and small scale sector, for whom liberalised
policy has been recently announced, haveto
approach several agencies at State level for
help in the setting up of industrial units;

(b) ¥ so, whether the “Wind of Change"”
conceived by the Union Government is yet
to reach the local level as well; and

(c) the improvements made in each
State for speedy and simpiified action for
according approvals in setting up those
projects?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The Entrepreneurs may ap-
proach different input providing agencies
directly or they may approach the D.1.C. who
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then takes up their case with different agen-
cies on their behalf.

(®) The “Wind of Change” is already
visble at all levels.

(c) To provide speedy action and effec-
tive Jination, District Advi C it
tee headed by Collector of concerned Dis-
trict and consisting of other District Level
Officers has been set up in each District.

A State Level Coordination Committee
with Chief Minister/Minister of Industries as
Chairman exists for effective coordination
and speedy action.

Priority to Agriculture in Eighth Plan

1106. SHRI GEORGE FERNANDES:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state:

(a) whether the Planning Commission
has given low priority to Agriculture in the
Eighth Plea; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IMPLE-
MENTATION (SHRIH.R. BHARDWAJ): (a)
No, Sir. Agriculture continues to be a Priority
Sector in the Eighth Five Year Plan.

(b) Does not arise.

Roads in Delhi

1107. DR. A K PATEL: Wil the Minis-
ter of URBAN DEVELOPMENT be pleased
o state:

(a) whetherthe extent of road at present

- in Delhi is considered sufficient to meet the
increasing traffic of vehicles;

(b) ¥ not, whett.erthe Government have
i any long term solution to this
problem;

(c)whether the proposal of Mass Rapid
Transit System or the Metro Railway which
was first mooted as long back as 1969 is
likely to be implemented on an urgent basis;

(d) ¥ so, whether any time schedule for
its completion has been laid down; and

(e) the reasons for extra-ordinary delay
in the matter resulting in serious computer
problems;

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) In view of
the increasing traffic in Delhi, there is con-
tinuing need for expansion of road capacity.

(b) Introduction of a multi-modal Mass
Rapid Transit System (MRTS) is a long term
solution to the problem. ‘

(c) and (e). Delhi Administration had
engaged M/s Rail india Technical and Eco-
nomic Services (RITES) for preparing a
techno economic feasbility study for the
introduction of MRTS in Delhi. The study
recommended a 184.5 Km. multi-modal mass
rapid tfransk network for Dethi consisting of
underground metro, surface rail and ex-
press busway system. The project involves
a very large investment of Rs. 5378 crores.
R requires preparation of detailed project
reports, analysis of the implication of land
use, locational analysis, etc. Avenues for
funding would also have to be identified
before work on the project is commenced. A
High Fowered Committee under the Chair-
manship of Lt. Govemor of Dethi has been
constituted 10 go into various aspects includ-
ing identification of resources for the project.
In view of the complexities invoived, it is not
possible to indicate at this stage the time
schedule for completion of
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[ Translation}
Atomic Power Generation Capacity

1108. SHRI SUSHIL CHANDRA
VERMA: Will the PRIME MINISTER be

pleased to state:

(a) the number of atomic power plants,
their power generation capacity and their
capacity utilized in the month of October,
1991;

(b) whether the present performance of
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these plants is satisfactory;

(c) ¥ not, the measures proposediobe
taken to make full capacity utilisation of
these atomic power plants; and

(d) the schemes to set up new atomic
power plants in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT1
MARGARET ALVA): (a) The required de-
tails are as follows: :

S.No. Reactor Rerated Capacity Remarks
capacity factor in
(MWe) % in Oct.
1991

1. Tarapur-1 160 62

2. Tarapur-2 160 74

3. Rajasthan-1 100 - R Unit remained shut
down for plan-
ned maintenance
works.

4 Rajasthan-2 200 41 Unit had planned
outage of 4 day
and forced outa-
ges for about 11
days.

5 Madras-1 220 77

6. Madras-2 220 61

7. Narora-1 220 36 Lower power
level operation
due %0 backiog
in fueliing oper-
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Rerated

capacity
(MWe)

S.No. Reactor

Capacity Remarks
factor in
% in Oct.

8. Narora-2 220

1991
- Unit achieved

criticality on
October 24,
1991 and is
expected to be
synchronised to
the grid during
the year.

(b) and (c). There is scope for improve-
ment. Toning up preventive maintenance,
analysis of equipment performance for im-
proving its operational availability, and inten-
sifying training programmes are areas re-
ceiving attention. The operational experi-
ence is taken into accountinthe setting up
of ongoing and future projects. Efforts are
also being directed towards increasing the
temporary operational power limits of 175
MWe in each of the unit at Madras Station
and achieving consistent and adequate
onpower refuelling capability at Narora
Station.

(d) Apart from units in operation as in
(A), six reactors with 2 x 220 MWE each at
three locations i.e. Kakrapar, Kaiga and
Rajasthan (expansion) are under construc-
tion. Additional 2 x 500 MWe units at Tarapur
have been sanctioned. There are proposals
to set up 4 x 220 MWe at Kaiga (expansion,
2 x 500 MWe at Rajasthan (expansion) and
2 x 1000 MWe at Kudankulam. A total in-
stalled capacity of 7700 MWe by the year
2002 is envisaged through nuclear power
subject to availability of resources.

Permission to foreign companies tor
manufacturing Soft Drinks In india

1109. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:

(a) whether some foreign companies
other than Coca Cola have sought permis-
sion for manufacturing soft drinks in India;

(b) if so, the paniculars thereof; and

(c) the decision taken by the Govern-
ment is the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) to (c). A proposal from a Hong Kong
based company M/S JMRPCO having
majority NRI equity holdings and minority
equity of M/S Coca-Cola Sough Asia Hold-
ings has recently been received in Foreign
Investment Promotion Board (FIPB) for set-
ting up food processing unit in a backward
district of Maharashtra in collaboration with
MS Britania Industries Limited and a Mahar-
ashtra State Government Undertaking for
manufacture of, inter-alia, non-alcoholic
beverage bases/blendings for domestic sale
under registered trade marks ‘Coca Cola’,
‘Fanta’, ‘Sprite’, etc. The proposal is under
examination of FIPB.

Exportimport ot Elecitonic Goods

1110. SHRI SURYA NARAYAN
YADAV: Will the PRIME MINISTER be
pleased 10 state:
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(a) the quantity of electronic goods However cards were also issued to
imponad and exported during 1990-91;and  bonafide residents of Jhuggi~Jhonpri com-

(b) the names of the countries of which
these are being exported?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Electronic
goods worth Rs. 910 crores were exported
during 1990-91. Electronicproducts arebeing
exported to a large number of countries
including USA, UK, France, Japan, Finland,
USSR, Hongkong, the Netherlands, Ger-
many, Taiwan, Singapore, Switzerland, etc.

Since foreign trade data is maintained
only for broad commodity groups, data for
import of electronic components/goods is
not separately available.

Ration cards to slum dwellers

1111.SHRiISURYANARAYAN YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) whether ration cards have been
provided to all the slum habitants in Delhi;

(b) i not, the number of such slums
where this facility is yet to be provided; and

(c) the time by which the Government
propose to provide ration card facility in all
the jhuggi jhonpri colonies in Delhi;

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN

" AHMED): {z) Ration cards are being iss
19 all bonafide residents of Delhi in accor-
dpnco with the provisions of Delhi Specified
Atticles (Regulation of Distribution) Order,
1981, whether living in slums or otherwise.

ponents of slums, whose dwaelling units came
into existence before 31.1.1990, as a one-
time exercise.

(b) and (c). Proposal for issue of Food
Cards to residents of new Jhuggl Jhonpri

colonies that came up after 31.1.1990 Is

under consideration of Delhi Administration.
[English)
Eligibliity Limit for Bonus

1112. SHRIRAMNAIK: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Government of Mahar-
ashtra has requested to abolish the emolu-
ments limit of Rs. 2500/- for bonus under the
Bonus Act;

(b) if so, the decision taken by the Union
Government in this regard; and

(c) if the Union Government have not
taken any decision so far, the time by which
the decision is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) No, Sir.

(b) and (c). Does not arise.
[Translation]

Foreign collaboration for manufactur-
ing fast food processed food

1113. SHRI RAM TAHAL
CHAUDHARY: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to
state:

(a) whether some big Industrial houses
propose to set up achain of fast food
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processed food manufacturing units with
foreign coliaboration; and

(b) if so, the details of foreign collabora-
tions approved so far and the proposals
under consideration of the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) and (b). Two proposals one from M/s.
Kellogg Company of USA and another from
Mss. JMRPCO, a Hong Kong based com-
pany have been received for setting up proc-
essed food manufacturing units. While ap-
proval for financial-cum-tehnical collabora-
tion has been granted by Reserve Bank of
India to M/s. Kellogg Company of USA for
holding 51% equity in the new undertaking
M’s. Kellogg India Limited, under automatic
approval scheme, the proposal of M/s.
JMRPCO is under examination of the For-
eign Investment Promotion Board (FIPB).

[English]
Import of Edible Vegetable Oils

1114. SHRI RAJENDRA KUMAR
SHARMA: Will the PRIME MINISTER be
pleased to state:

(a) the estimated production of edible
vegetable oils in the country during the last
six months;

(b) the quantity of edible vegetable oils
imported during the above period to meet
the demand of consumers; and

(c) the steps taken by the Government
toIncrease the production edible vegetable
oils?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) No reliable estimate of the
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production of edible vegetable oils in the
country during the last 6 months is available.
Roughly this could be placed at around 20
lakh MTs.

(b) During the period April to October,
1991 a quantity of 66000 MTs edible oils has
been contracted for import. Actual arrival till
18th November, 1991 has been 30061 MTs.

(c) Some of the steps taken by the
Government to increase the productions of
edible vegetable oils are:

1) Two centrally sponsored
schemes namely National
Oilsseds Development
Projects (NODP) and
Oilseeds Production
Thrust Project (OPTP)
which were operating till
1989-90 have been
merged during 1990-91
into a single scheme
namely Oilseeds Produc-
tion Programmes (OPP).
This scheme essentially
provides essential assis-
tance to the states for
production and distribu-
tion of quality seeds, plant
protection measures in-
cluding supply of plant
protection chemicals and
equipments and organis-
ing demonstration of ad-
vanced technology.

ii) The oilseeds projects of
the NDDB.

iil) Setting up of a Technol-
ogy Mission of Oilseeds
In May, 1986 for harness-
ing the best of production,
processing and manage-
ment technologies.
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)

v)

vi)

vii)

viii)

ix)

Betterincentive to produc-
ers through fixation of
minimum support prices
of major oilseeds.

Intensification of research
efforts for increasing the
production of oilseeds.

Increasing the area under
non-traditional oilseeds
crops like soyabean and
sunflower and exploitation
of oilseeds of tree and
forestorigin, ricebran, etc.

Efforts for promoting oil
palm plantation and proc-
essing.

Setting up of necessary

processing and infrastruc-
turalfacilities tokeeppace

with the production pro-
gramme of oilseed.

Fiscal incentives in the

~ form of excise rebate for

use of certain non-con-
ventional oils in the va-
naspatl £0 as 1o encour-
ageincreased exploitation
of these sources of oils.
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RE:HOLDING OF ELECTIONS IN DELHI
12.00 hrs.
[Transléu‘on]

SHRi MADAN LAL KHURANA (South
Dethi): Mr. Speaker, Sir, today again | would
like to point out that the last elections for
Delhi Municipal Corporation and Metropoli-
tan Council were held on February 5, 1982
for four years and five years respectively. A
period of eight years and six months have
passed and no fresh elections have been
held in Delhi. The Congress (I) Government
promised to set up an assembly for Delhiand
the V.P. Government promised to provide
statehood. The Congress Deceived the
people of Delhi and the V.P Government
betrayed them. A fresh notification with re-
spect of the extension of Central Rule In
Delhi is going to be issued on December 5,
1991. Today, the situation in Delhiis growing
from bad to worse. The law and order situ-
ation is deteriorating. It is evident from the
kidnapping of Radu and the way he was
released by his captors. The news papers
have published reports highlighting the inef-
ficiency of Delhi Police in this regard. More
then 200 persons were killed in Delhi. We
cannot discuss it any where. Where should
we discuss it?

During the Indo-Pak war in 1965 Gen-
eral Kalhan hoisted the Indian flag at Haji-Pir
and the Government of India awarded him
Param-Vir Chakra. It is a shocking eventthat
he was killed in the cantonment area last
week. This shows to what extent the law and
order situation in Delhi has deteriorated. The
dallies have reported that the public distribu-
tion system has collapsed in
Delhi......(Interruptions) Delhi ites are suffer-
ing because of a number of ms i.e.
electricity, water, D.D.A and D.T.C. There is
nobody to look after Delhi. Pending the finali-
zation of the future set up of Delhi, | would
like to request that holdings of elections to
the Delhi Municipal Corporation and the
Matropoiitan Council should be announced
at the earllest. Parliamentary elections in
Delhi were held just five months ago and the
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bye-election in New Delhi Parliamentary
Constituency is going to take place. Then,
why the elections for Dethi Municipal Corpo-
- ration and Metropolitan Council should not
be held. it may take one to two years in
finalising and proceeding a set up in Delhi.
The Citizens of Delhi are facing great difficul-
ties. So, | request you to have mercy on

them....(Interruptions)

SHRI LAL.K. ADVANI (Gandhinagar):
Mr. Speaker, Sir, through you | would like to
ask as to why there is delay in holding the
local elections in Delhi, please inform the
House in this regard. We, time and again,
raise sch issues in respect of other States
also. It Is very essential in a democracy that
elections are always held in time. Elections
were not held here for so many years. There
is no law and order problem here coming in
the way. There is no terrorism and seces-
sionism. If the notification for extension is
issued once again on December 5, it will not
be good for the people of Delhi. | therefore,
request you to have an elaborate discussion
on the problems of Delhi and Secondly, the
Government should clarify its position with
regard to holding of elections in Dalhi.

SHRI RAM VILAS PASWAN (Rosera):
| agree with Advaniji and ask the Govern-
ment to hold elections in Delhi at the earliest.
The Government is afraid that it would lose
the elections badly. The Government should
rise above party considerations and an-
nounce holding of elections as early as
possible. The leader of House should give
an assurance to the house in this regard.

SHRI CHANDRA JEET YADAV
(Azamgarh): Mr. Speaker, Sir, yesterday, |
went to purchase a book at a book-stall and
happened to meet the former Executive
Counciilor ShriJagpraveshijithere. He asked
me why we were not pressing the Govem-
mentfor holding elections in Delhi. He added
that it was sheer injustice. The situation in
Delhi is normal. At least, the leader of the
House shouid state as to why the elections
are not being held, particularly when there is
no threat of terrorism. if you do not observe
the democratic norms, the democracy will
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ultimately become weak. |, therefore request
you to hold elections in Delhi at the earliest.

MR. SPEAKER: All the Members of
Parliament from Delhi are of the same opin-
ion.

SHRIB.L. SHARMA PREM (East Delhi):
Today we have to work for 19 hours dally and
perform the work equal to the work being
done by 24 Members; even then we are not
able to reach the grass-root people. if some-
one misses his buffalo he comes to me
because the elections to Corporation have
not taken place. 36 lakh people live in East
Delhi and recently 18 Murders were commit-
ted and the law and order situation is not
good there. In this regard | have written
letters to the Commissioner of Police and |
am told that my letters are stolen from there.
Things have come to such a pass in Delhi.

SHRIRAM NAIK (Bombay North): Elec-
tions are not being held in Delhi where the
Parliament of India is located. Democracy
does not exist in Dethi any more. Therefore,
elections must be held and announcement
in regard there to should be made at the
earliest.

MR. SPEAKER: All right, all the Mem-
bers from Delhi are pleading for the same.

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): If the Govemment has
decided to hold elections in Punjab, then
what is the reason that the elections are
‘being evaded in Delhi for the last three
years? Corruption and bureaucracy have
increased many fold, due to non-holding of
elections. Does the Government want that
corruptions should go onincreasing in Dethi?
Just now Shri Paswaniji pointed out that the
Government is not holding elections in Dethi
because itis afraid that the Congress will not
win here. | assure one seat to the Congress
in my constituency.

SHRIHARiKISHORE SINGH (Sheohar)
| am a member of the Advisory Council of
Delhi Development Authority nominated by
the House. No meeting of the council has
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[Sh. Harl Kishore Singh]

been heid and | am told that its meeting is
never held. The reasons mentioned just now
are genuine, therefore, elections should be
held there. We want to paid farewell to Shri
Khuranajee. The leader of the House should
state whether the Government is not holding
the elections because the leader of the
Opposition in the House has opted out of
Delhi.

[English]

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, | join ail other hon. Members to
demand that the elections in Delhi should be
held as early as possible. In the past, any
times a Bill was brought to defer the elec-
tions. There cannot be any rational explana-
tion why elections are not being held. The lot
of the people of Delhi is given to the bureau-
crats who are really doing what they are
likely to do and people are suffering. It does
not speak well for the people of our country
if its capital is without democratic institutions
functioning properly. So, to remove that biot
from the polity, we must take note that this
House expresses its serious concern to hold
elections in Delhi and they should act in a
proper manner to hold elections.

SHRIINDRAJIT GUPTA (Midnapore): |
do not see much point in prolonging this
exercise. It is a matter which arouses deep
public suspicion in the country. Why is the
Congress party playing hide and seek in this
matter holding elections in Delhi? Atthetime
of Mr. V.P.Singh Government, Sir, Member
here, particularly the BJP members, had
pressed for an assurance and were given
the assurance which at that time had satis-
fied them. But it could not be implemented
because you know what happened subse-
quently. We would like to know why the
Congress party, for what political considera-
tions, continue to keep the capital city of this
country under this kind of undemocratic and
bureaucratic structure and refuse to aliow
the people of Delhito elect their 6wn Assem-
bly? The honourable Leader of the House is
here. He will be still the Leader of House for
another couple of days. He should tell us as
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to what is the trouble. Why elections are not
baeing held? Why don't you say something in
this regard? Why are you not giving any
assurance? Why are you not laying down at
leastsome time frame? We must have some
reply to this question. (Interruptions)...

SHRIDIGVIJAYASINGH (Rajgarh): Sir,
the Congress Party had never been against
holding elections in Delhi, Delhi Municipal
Corporation or Delhi Metropolitan Council.
The issue is different. Until and unless the
issue of statehood of Delhi is decided, until
the format is decided how can elections be
held? Inonebreath, hon. Khuranajicalled us
atraitor, and that we have not been holding
elections and not deciding about the issue of
statehood of Delhi and in the second breath,
he says that there should be elections. So,
until and unless the issue of statehood of
Delhi is decided categorically and finally,
how can elections be held? (/nterruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): Sir, the ruling party has a track
record of not holding elections either for the
panchayats or for the municipalities all over
the country. The simple question is whether
or not the present minority Government will
be able to break away from that tradition and
hold elections in Delhi. That is the simple
issue which the Leader of the House should
respond to. (Interruptions)

SHRI DIGVWAYA SINGH: Even in MP,
local body elections are not held. How about
that?

[Translation]

SHRIMADAN LAL KHURANA: It is the
question of Metropolitan council. whioh is
like an Assambly. '

SHRI DIGVWAYA SINGH:- First you
build up a case for Delhi.

[English]

MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH):
Hon. Speaker Sir, lwould like to join the hon.
Members in their thought and expression
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that ultimately there has to be a democratic
dispensation whether it is in Delhi, Punjabor
Kashmir or any part of the country. Now,
_ situations do arise where these things are

" sometimes staggered, perhaps sometimes
justifiably and sometimes even unjustifiably.

SHRI INDRAJIT GUPTA: | hope you
are not equating Delhi with Punjab or Ka-
shmir.

SHRI ARJUN SINGH: No. | am only
stating the facts. | am not equating it. As has
been mentioned here by no less a person
than an hon. senior Member that an assur-
ance was given when Shri V.P. Singh was
the Prime Minister, | am sure if there had
been a real intention, eleven months was
long enough to hold elections.But that is
beside the point. | would like to say that the
question of holding elections is very much
under consideration by the Government.

SHRI SAIFUDDIN CHOUDHURY: Ac-
tive consideration|

SHRI ARJUN SINGH: Well, considera-
tion means active consideration. There
cannot be passive consideration. The hon.
Home Minister will certainly enlighten the
House as to what is sought to be done.

[Translation)

SHRI MADAN LAL KHURANA: Notifi-
cation is going to be issued on December 5.
We would like that the Government must
take some decision in this regard before
December 5.

[English)

SHRIBASU DEB ACHARIA (Bankura):
Sir, the United Nations has recently granted
recognition to Anand Margis as a voluntary
organisation to do relief work. This organisa-
tionis indulging in subversive activities. This
Anand Margi Organisation was set up In the
year 1961 and its headquarters were set up
in my district of Purulia by grabbing the land
of the tribal people there. There had been a
number of clashes in that area since 1961.
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This Organisation receives grants from vari-
ous foreign countries. These Anand Margis
attacked the Indian High Commissioner in .
1977 and injured several diplomats in 1975.
They were also responsible for the killing of
Laiit Narain Mishra, the then Railway Minis-
ter. This was revealed by a report of the
Inquiry Committee...

MR. SPEAKER: Are you going to give
all the historical facts or coming to the ques-
tion of recognition given to it by the U.N.

SHRI BASU DEB ACHARIA: Sir, this
organisation was declared illegal in 1976 by
Shrimatl Indira Gandhi. This Organisation
also conspired to kill Shri Morarji Desai in
1978 when he was attending the Confer-
ence of the Heads of Commonwealth in
Sydney. Afew members of this Organisation
were arrested last year on the Punjab bor-
der. They were carrying weapons which
were smuggled from Pakistan. A statement
was also made by the then Home Minister
Mufti Mohammad Syed. He stated in this
very House last year as to how this Organi-
sation, under the garb of religious activities,
was engaged in subversive and violent ac-
tivities.

The Anand Margis also plotted to kill
some of the political leaders of our country.
They held a Conference in Manila and
conspired to kill our political leaders. Sir, the
Government of West Bengal also published
awhite Paper onthe activities of this Organi-
sation. | am rather surprised how this Or-
ganisation, which is engaged in violent and
murderous activities such as killing people
and grabbing the land of the poor, etc. could
be granted recognition by the U.N. What is
the reaction of the Government of India?
Was the Government aware of its activities
ornot? Will the Government take it up with
the United Nations? | urge that the recogni-
tion which has been granted to the Organisa-
tion should be withdrawn. Will the n-

msgt taka this up with the United Nations or
mt ° .

SHRI SOMNATH CHATTERJEE

(Bolpur): They must take it up. There is no
question.
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SHRI CHANDRA JEET YADAV
(Azamgarh): | want to know whether our
permanent Representative has taken up this
matter or not. It has not happened all of a
sudden. | knew it six-months before.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Whathavethe Govemmentdone

til now? (Interruptions)

MR. SPEAKER: The Foreign Ministeris
not here. They shall have 1o ascertain the
facts. This question could have been brought
before the House in the form of a question
also. You did not give the notice instead you
have raised it in the Zero Hour and you want
immediate reply to it. Let the government
look into it and then they will reply.

SHRI SOMNATH CHATTERJEE
(Boflpur): Sir, the Leader of the House should
react.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR!I ARJUN
SINGH): | have noted the direction of the
hon.Speaker. The matter will be looked into
and the concerned Minister will say what-
ever he has to say.

SHRI SOMNATH CHATTERJEE: Not
like reinstatement of the railway employees;

MR. SPEAKER: Please, not like this.

KUMARI FRIDA TOPNO(Sundargarh):
‘Mr. speaker, Sir, the workers of Larsen and
Tubero Ltd. Kansbahal, Orissa have been
demanding for the adoption of a better and
uniform promotion policy; 8 per cent ex gra-
tia for extra profit and for the employment of
local displaced people since last six months
but of no avail. they are now on hunger strike
unto death since 28.10.91 and the condition
.- of three workers is very crifical. | request the
Government, through you, Sir, to intervene
in' this matter immediately and direct the
management to come to the negotiation
table.
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SHRI ARVIND TRIVED! ( Sabar Kan-
tha): Mr. speaker, Sir, The entire Gujarat is
famine-affected. The worst famine-affected -
areas are Sabar Kantha, Banaskantha,
Bhavnagar, Jamnagar and Junagarh, Wa-
ter-crisis is very formidable. The farmers
have no source of income, The Govemment
has made no arrangement as yet and the
people along with their cattle are shifting
from place 1o plece and the Government is
doing nothing to produce relief and grass
and fadder. Therefore the government has
sealed the borders of district. Carrying grass
from one place of another has been banned,
| request you that such arrangements must
be made as no fiving being withinthe famine-
affected areas may die of hunger and thirst.
Moreover, Irequest youto send a deputation
there to identify the famine-affected districts
and take action accordingly because the
present minority Government ruling the State
is not paying adequate attention to the wel-
fare of the people. |, therefore, demand that
adeputation may be senttheretofind outthe
number of cattle and persons that has died
there. People are shifting their cattle from
one place to another and setting them to
slaughter housaes. (Interruptions)

SHRIDIGVWAYA SINGH (Rajgarh): Mr.
Speaker, Sir, Madhya Pradesh too has been
affected by drought. (Interruptions)

[English}
MR. SPEAKER: | will come to you. This

SHRI HARIN PATHAK (Ahmedabad):
Mr. Spesker, Sir, my constituency also has
been severely affected by drought. (inter-
ruptions)

MR.SPEAKER: Hon. Shri Pathakji, if

you were so particular, you should have
given the notice of it.

(interruptions)
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SHRI VISHWANATH SHASTRI
{Gazipur): Mr. Speaker, Sir 600 workers
who were opposed to the sale 6f Auto Trac-

- tors, Pratapgarh district in U.P. to sipani
. Industries Bangalore have been failed be-
- cause they were protesting against the lock-
out in the company by the Sipani Industries.
These workers have been kept in Unnao,
Lucknow and Rai Bareilly jalls. They were of
the opinion that lockout and retrenchment of
workers are biatant violation of the provi-
sions of Industrial disputes Act. Theirclaimis
genuine too. Today such lockout and re-
trenchment have led the families of the
workers to a state of starvation.

The present government of Uttar
Pradesh has taken over three cement facto-
ries, which had been sold earlier, and has
restarted them. But contrary to the assur-
ance given by it the State Government has
not taken over the Auto Tractor Factory at
Pratapgarh. | do not know the reasons.

Due to stay-order given by the court, all
shares of the said factory are owned by the
Govemment and whosoever possesses 51
per cent shares of the establishment be-
comes the owner of it. But in Auto Tractors
case the Sipani has no share at all in the
establishment as yet, even then the com-
pany has become the owner.

We urge upon the Central government
that it should direct the U.P. Government to
cancel the deal in regard to Auto Tractors
andtaking it over. It should run the establish-
mentofthefactory as ithas been recently the
cement factories of Uttar Pradesh. The ar-
rested workers of the Auto Tractor should be
released and the lockout inthe factory should
be lifted immediately.

[English)

SHRIMATI BASAVA RAJESWARI
{Bellary): Mr. Speaker, Sir, during the past
five years, Bellary has become a sort of
epicentre for JE fever (Brain fever). Bellary
also gets cases of JE fever from neighbour-
Ing districts of Anantapur and Kurnool in A.P
and Chitradurga and Raichur districts in
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Kamataka. Already this years, so far 16
deaths have occurred and about 80 cases of
JE fever are admitted in various hospitals in
city. At present, blood samples of patients
have to be sent to Bangalore or Pune to
confirmthe diagnosis of JE fever. By the time
reports come back, the patients in the hospi-
tals - mostly children - are either dead or
discharged so much so in the absence of
diagnostic confirmation effective epidemiol-
ogical feed back and proper preventive
measures on scientific lines cannot be un-
dertaken in time in any given locality.

Sir, the Association of Physicians of
India, Bellary chapter humbly appeals to
your goodself to establish a diagnostic and
research viral unit in Bellary under the aus-
pices of National Institute of Virology, Pune
with active involvement of local Government
Medical College in Bellary. Inthe coursae, this
can be developed as a model unit in this part
of the country. This establishment will be of
great heip not only to Kamnataka but also to
Andhra Pradesh.

[ Transtation]

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Speaker, Sir, a chemical
named oxime is used in Soyabean in indus-
try; and this chemical is supposed to be
supplied by the Central Government, but
Hindustan Petroleum Corporation and Bharat
Petroleum Corporation have not been able
to supply it properly for the last few months
and patrticularly during the last one week.
This has adversely affected Soyabean in-
dustry all over the country, especially in
Madhya Pradesh where Soyabean plants
are in large number in these circumstances,
the oxime chemical should be supplied in
mediately. In place of ten thousand kiloliters
only four thousand kilolitres of this chemical
has been supplied, Consequently the Soy-
abin Industry is in a State of closer. This may
make thousands of labourers jobless. The
Soyabean cake which used to be exported is
no more being exported resulting in loss of
foreign exchange. Therefore, | appeal that
since the petroleum products are under the
jurisdiction of the Central Government it must



523 Re. Holding of Elections

intervene if the matter at the earliest and
make oxime available so that Soyabean
Industry inthe country, especially in Madhya
Pradesh, does not suffer in any way.

SHRI DIGVIJAY SINGH: Mr. Speaker,
Sir, there is drought allover Madhya Pradesh.
Though the Madhya Pradesh government

has declared drought in the state, yet it has-

neither postponed the recovery land reve-
nue nor started any relief programmes.The
labourers are running away from everywhere
and there is no arrangement of drinking
water. Noteven a single paisa has been sent
to the district. Only a little money was sentto
Jhabua district for elections. Relief works
have been stopped. Pandeyji has talked
about oxime, to run the soyabeen industry, it
should be arranged immediately. The whole
of the soyabeen industry is closed, due to
which the rates of soyabean will rise. There
fore, Irequestyouto ask the Madhya Pradesh
.Govemment to start the relief works immedi-
ately so thatthe exodus of the labourers may
be stopped.

SHRI MOHAN SINGH (Deoria): Mr.
Speaker, Sir, due to the closure of the Gora-
khpur fertilizer factory, thousands of labour-
ers who depended upon it, now have be-
come jobless. (Interruptions)

SHRI GUMAN MAL LODHA: Mr.
speaker sir, | have been requesting you for
the last four days. | am to request you in
connection with the area of Teen Bigha
which is being given to Bangladesh on 10th
of December. (Interruptions)

MR. SPEAKER: If you know that it is

being given on 10th of December then 1 will
ask the Government to give a statement.

[English)
You should take the responsibility for
saying that it is being done; not like this.
(Interruptions)
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[ Translations)

SHRIGUMANMAL LODHA: There have
been a meeting in Delhi and Mr. Jyoti Basu
had attended it.(Interruptions)

MR. SPEAKER: Not like this.
(Interruptions)
[English)

MR. SPEAKER: If you say it with re-
sponsibility, 1 will ask the Government to
make a statement. But you should take that
responsibility. You find out from the Minister
first; not like this.

SHRI MOHAN SINGH: Mr. speaker,
Sir, | am raising the matter of the closure of
Gorakhpur fertilizer factory. Today, the only
means of prosperity for the whole of Uttar
Pradesh is the Gorakhpur fertilizer factory.
Nearly two thousand and five hundred la-
bourers have become jobless due to its
closure. The services of two thousand and
five hundred labourers, who were working
on daily wages have been terminated and
two thousand and five hundred regular work-
ers are not getting salaries today. The daily
production of fertiliser in that factory was
about five hundred and fifty tonnes. Today
the whole of the demand of the Eastern Uttar
Pradesh is being fulfilled by infuriating for-
eign fertilizer. Foreign exchange is being
wasted. The Fertilizer Corporation of India is
bearing aloss of Rs. 23 crore peryear due to
its closure. But it is very sad that the other
two fertilizer factories which were closed
along with it have been given aid by the
Central Government and those two facto-
ries have started working again but it seems
that the fertilizer factory of Gorakhpur has -
become an eye-soretothe Government. Itis
the only big industrial establishment in the
Eastern Uttar Pradesh established by the
Central government, there were small ancil-
lary units running beside it. now all these
have closed down. Therefore, the industrial
atmosphere of Eastern Uttar Pradesh Is
coming to an end due to its closure. | re-
quests the Government that it should make
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every efforts to let the fertilizer factory of
Gorakhpur run immediately so that we may
able to solve the problems of the workers.

'[Engiish]

SHRI K.P. REDDAIAH YADAV( Ma-
chhlipatnam: Respected Speakaer, sir, there
were 95 starvation deaths in the weavers’
communities in Andhra Pradesh due to lack
of food, as a result of lack of work, due to
steep hike in the prices of yarn, days, etc.
almost 100 percent higherthan 1988's prices.
Due to stiff competition in the prices of cloth
with powerlooms, the cost if finished hand-
loom cloth was brought down and even five
rupees per saree as a wage could not be
worked out.

There are 5.50 lakhs of handlooms in
Andhra Pradesh and almost all of them
became idle due to various reasons, the
undemocratic, inhuman Andhra Pradesh
government's decisions concerning the
handloom weavers.The main reasons for
the plight of poor handiooms weavers are:

1) the Andhra Pradesh Government
withdrew by a G.O. to purchase
handloom cloth by Social Welfare
Departments. During NTR's time.
the D.G. had ordered to purchase
the entire handioom cloth by the
Social Departments and other
Government Departments.

2) The Central Government cut the
production of ‘Janata Cloth’ by 25
per cent.

3) The APCO APEX body failed in
protecting the interest of handloom
weavers. The Andhra Pradesh
Government have failed in Paying
back forty crores of rupeesto hand-
loom weavers.

4) Due to continuous cyclones in
Andhra Pradesh the weavers
comities have lost their houses,
looms, tools and other property, etc
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and the Government have not paid
anything except a mere Rs. 200
. per family.

5) The subsidised ratlon is not being
provided by Andhra Pradesh gov-
emment.

It is shameful for this country that even
after 44 years of independence 95 starvation
deaths took place while the Prime Minister
was sending a plane load of foods, hundreds
of tonnes of rice, etc. to Sri Lanka and other
countries even for small calamities when his
own kith and kin are starving and dying and
5,50 lakh families are in a dangerous posi-
tion.

I, therefore, urge upon the Government
of India and the Textile Ministerto pull up the
iresponsible. Chief Minister of Andhra
Pradesh and help mitigating the sufferings of
5.50 lakh families of handloom weavers.

[ Translation)

SHRI TEJ NARAYAN SINGH (Buxar):
Mr. Speaker Sir, | may please aiso be given
time.

MR. SPEAKER: Yes, | willgive you time
after him.

SHRIMATI PRAIBHA DEVISINGH PA-
TIL (Amravati): Mr. Speakaer, Sir, there have
notbeenrrains in some areas of Maharashtra
for nearly two and half months and in some
areas there has been rain recently. In some
areas except 2-4 talukas the condition is
very critical. We have asked the Central
Government for many things and requested
it to provide help simply because of the
drought but nothing has been done. There is
aproblem of drinking water. There are places,
where from the next month the drinking
water will not be available Such asituation is
likely to arise. That is why the Maharashtra
Government has asked for help from the
Central Government, since the same is not
coming, we would like to say to the Central
Govemmentthat it must dothe needful atthe
earliest.
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SHRI TEJ NARAYAN SINGH: Mr.
Speaker, Sir, the foundation stone of apower
grid was laid in 1989 costing Rs. 4 crore 85
million and 30thousand in Jagishpurzonein
Bhojpurdistrict of Bihar. This was the scheme
of the Government of India. After an expen-
diture of Rs. 6 million on it, the Government
has stopped its work and | am notgetting any
satisfactory answer here. This money is to
be paid by the Central Government. | have
written so many times to the Central Govern-
ment and the Chief Minister of Bihar has said
that he did not have any objection if the work
in the power grid_starts again but after re-
minding so many times, yesterday I received
a letter from the Minister of Energy of the
Central Government in which | was directed
to contact the Bihar State Electricity Board.
This is the question of constructing power
grid in Bihar and this is the project of the
Central Government . If the Central Govern-
ment does not give Rs. 4 crore, 85 million
and 30 thousand then | would like to say
through you Mr. Speakaer, Sir, that from any
date in the month of December, | will go far
indefinite dhama before the Lok Sabha and
unless Central Government gives money for
the construction of the grid, | will not finish my
dharna. Therefore, | would like to say through
Mr. Speakaer, Sir, tothe Central Government
that Rs. 4 crore, 85 million and 30 thousand
should be given for the construction of power
grid in Jagadishpur in Bhojpur district of
Bihar. Congress has again come in power
and its intentions should not be bad and the
money should be given immediately so that
the work of the power grid may be completed
in time.

Withthese words, | conclude my speech.
(Interruptions)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, we have given notice for
adjournment motion, if you do not allow us,
we will walk out (Interruptions)
[English]

MR. SPEAKER: | have disallowed it.

Now, Papers to be laid.
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PAPERS LAID ON THE TABLE
[English}

Pulses, Edible Oliseeds and Edible Olis

(storage control) Second Amendment Or-

ders, 1991 and Bureaux of indian stan-

dards (Recognition of Consumers Asso-
clations) Rules, 1991.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): | beg to lay on the Table:-

(1) Acopy of the Puises, Edible Oliseeds,
and Edible Oils (Storage Control)
Second Amendment Order, 1991
(Hindi and English versions) Pub-
lished in Notification No. S.0 485 (E)
in Gazette of india dated the 26th
July, 1991 under sub-section (6) of
section 3 of the essential Commodi-
ties Act, 1955.

(2) A copy of the Bureau of indian stan-
dards (Recognition of consumers’
Associations) Rules, 1991 (Hindiand
English versions) Published in Noti-
fication No. G.S.R. 619 (E) in Ga-
Zette of india dated the Sth October
1991 under section 39 of the Bureau
of indian Standards Act, 1986.

[Pleased in Library see No. LT-761/91]

Notifications Under All india Services
Act, 1951, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS(SHRIMATI
MARGARET ALVA): | beg to lay on the
Table:-

(1) Acopy each of the following Notifi-
cations (Hindi and English versions)
under sub-section

(2) ofsection3cfthe All india services
Act, 1951:-
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(i)

(i)

(iv)

v

vi)

(i)

The Indian Forest Service
(Fixation of Cadre Strength
Third Amendment Regula-
tions, 1991 published in Notifi-
cation No. G.S. R. 473 in Ga-
zette of India dated the 24th
August, 1991,

The Indian Forest Service
(Pay) Second Amendment
Rules, 1991, Published in
Notification No. G.S.R. 474 in
Gazette of Indiadatedthe 24th
August, 1991.

the Indian Forest Service (Pay)
Third Amendment Rules, 1991
Published in Notification No
G.S.R. 526 in Gazette of India
dated the 14th September,
1991.

the Indianforest Service (Fixa-
tion of Cadre Strength) fourth
Amendment Regulations,
1991 published in Notification
No. G.S.R. 527 in Gazette of
India dated the 14th Septem-
ber, 1991.

the Indian Forest Service (pay)
Fourth Amendment Rules,
1991 published in Notification
No. G.S.R. 564 in Gazette of
India dated the 5th October,
1991.

the Indianforest Service (Fixa-
tion of Cadre Strength ) Fifth
Amendment Regulations,
1991 published in Notification
No. G.S. R. 565 in Gazette of
India dated the 5th October,
1991.

The Indianforest Service (Pay)
Fifth Amendment Rules, 1991
published in Notification No.
G.S.R. 583 in Gazette of India
dated the 19th October, 1991.
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(viii)

(ix)

x)

(xi)

(xii)

(xiii)

(xiv)
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The Indian Forest Services
(Fixation of Cadre Strength)
Sixth Amendment Regula-
tions, 1991 published in Notifi-
cation No. G.S.R. 584 in Ga-
zette of India dated the 19th
October, 1991.

The Indian Police Service
(Fixation of Cadre Strength)
Second Amendment Regula-
tions, 1991 published ion Noti-
fication No. G.S,R. 403 in
Gazette of Indiadatedthe 13th
July, 1991.

The Indian police Service (Pay)
Fourth Amendment Rules,
1991 Published in A Notifica-
tion No G.S.R. 404 in Gazette
of india dated the 13th July,
1991.

The Indian Administrative
Service (Fixation of Cadre
Strength) First Amendment
Regulations, 1991 published
in Notification No. G.S. R. 492
in Gazette of India dated the
7th September, 1991.

the Indian administrative serv-
ice (pay) first Amendment
Rules, 1991 published in Noti-
fication No. G.S.R. 493 in
Gazette of India dated the 7th
September,1991.

The Indian Police Service
(Fixation of Cadre Strength)
Third Amendment Regula-
tions, 1991 published in Notifi-
cation No. G.s.R. 537 in Ga-
zette of India dated the 21st
September, 1991.

The Indian Police Service
(Pay) Sixth Amendment Rules,
1991 published in Notification
No. G.S.R. 585 in Gazette of
india dated the 19th Octaber,
1991.
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(xv) The Indian Police Service

(xvi)

(xvii)

(Fixation of Cadre Strength)
Fifth Amendment Regulations,
1991 published in Notification
No. G.S.R. 586 in Gazette of
India dated the 19th October,
1991.

The Indian Police Service
(Fixation of Cadre Strength)
fourth Amendment Regula-
tions, 1991 published in Notifi-
cation No. G.S.R. 587 in Ga-
zette of India dated the 19th
October, 1991.

The Indian Police Service
(Pay) Fifth Amendment Rules,
1991 published in Notification
No. G.S.R. 588 in Gazette of
India dated the 19th October,
1991,

[Placed in Library see. No. LT-762/91)

)

(n

(ii)

A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute if Public
Administration, New Delhi, for
the year 1990-91 along with
audited accounts.

A copy of the Review (Hindi
and English versions) by the
government on the working of
the Indian institute of Public
Administration New Delhi for
the year 1990-91.

[Pleased in Library Se. No. LT-763/91)

@)

@

A )

A copy of the annual Report
(Hindi and English versions)
of the regional computer
Centre Calcutta for the year
1990-91 alongwith Audited
Accounts.

A statement (Hindi and Eng-
lish versions) regarding Re-
view by the Government on
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the working of Regional com-
puter Centre Calcutta for the
yoars 1990-91.

[Placed on Library see. No Lt. 764/91)

@ @

(@i

A copy of the Annual Report
(Hindi and English versions)
of the Regional Computer
Centre. Chandigarh for the
year ‘1990-91 alongwith Au-
dited Accounts.

A statement (Hindi and Eng-
lish versions) regarding Re-
view by the Government on
the working of the Regional
Computer Centre, Chandigarh
for the Year 1990-91.

[Placed in Library see no Lt- 765/91]

Annual Reports and reviews on the work-
ing of Atomatic Research Assoclation of
India Pune for 1989-90 and Central Pulp
and Paper Research Institution, Sahar-

anpur for 1990-91

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): |beg to lay on the Table -

mao

(ii)

(@)

A copy of the Annual Report
Hindi and English versions) of
the Automotive Research
Association of India, Pune, for
the year 1989-90 alongwith
Audited Accounts.

A statement (Hindi and Eng-
lish versions) regarding Rre-
view by the Government on
the working of the Automotive
by the Automotive research
Association of India, Pun, for
the year 1989-90.

A copy of the Annual Report

(Hindi and Englishverslom
of the Centre Pulp

g:mnesearch Institute,

fortheyear1990-

91 alongw h Audited Ac-

counts.
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[Placed in Library See No Lt- 766/91]

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Central Pulp and Paper
Research Institute, Sahar-
anpur for the year 1990-91.

[Placed in Library See No. LT-767/991]

Review on the working of and Annual
Report of National institute Development
Corporation Ltd., New Delhi for 1990-91

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): I beg to lay on the Table A copy
each of the following papers (Hindi and
English versions) under sub-section (1) of
section 619 A of the Companies Act, 1956:

(1) Astatementregarding Review
by the government on the
working of the National Indus-
trial development Corporation
Limited, New Delhi, forthe year
1990-91.

) Annual Report of the National
Industrial development Corpo-
ration Limited, New Delhi, for
the year 1990-91 alongwith
Audited Accounts and com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library see No LT. 766/91]

12.38.hrs
MESSAGE FROM RAJYA SABHA
[English}
SECRETARY-GENERAL: SIr, lhaveto
- report the following message received from
the secretary-general of Rajva Sabha"-

* In accordance with the provisions of
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(Amend.) Bill As passed by R.S.

rule 111 of the Rules of procedure
and conduct of Business in the Rajya
Sabha, | am directed to enclose a
copy of the family Courts (Amend-
ment) Bill, 1991, which has been
passed by the Rajya Sabha at its
sitting held on the 26th November,
1991."

12.38/30 hrs.

FAMILY COURTS (AMENDMENT) BILL
AS PASSED BY RAJYA SABHA

[English]

SECRETARY GENERAL: Sir, | lay on
the Family Courts (Amendment) Bill, 1991,
as passd by Rajya Sabha

12.39.hrs
[MR. DEPUTY SPEAKER /n the Chairl.

SHRI CHANDRA JEET YADAV
(Azamgarh): Now, Sir, Shri Ram Vilas
Paswan has given a notice about atrocities
that have been committed on the Harijan and
in Delhiitself Inthe Jawaharlal Nehru Univer-
sity one senior student of that University was
not allowed to take food in the mess. When
the matter was brought to the notice of the
Warden, the Warden and also the Profes-
sors said that it was a matter between the
students. Nothing was done.

We had passed the Anti-Untochability
Act here and a student in the Jawaharlal
Nehru University is treated like that what is
the message going throughout the whole
country? ShriRam Vilas Paswan has brought
up this issue along with that of atrocities that
have been committed by the Police and the
bodies were thrown in a channel.

If you do not even allow this issue to be
raised, unless it is brought the notice of the
Government, how will the government act?

My request is this. At least allow him to
say and listen him. and then, let the govermn-
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. ment assure the House that necessary steps
will be taken in this regard. That is what we
are saying, Sir. On such issue, we will have
no other recourse except to register our
serious protest and walk out. do not press us
to do that ....(Interruptions)

SHR! MUKUL BALKRISHNA WASNIK
(Buldana): the JNU matter is a very serious
matter. We would also like to take it up
..... (Interruptions)

[Translation)

SHRI RAJNATH SONKAR SHASTRI
(Saidpur) : Mr. Deputy Speaker, Sir, the
matter is very serious. six Harijans have
beenkilled and thrown into canal....... (Inter-

ruptions)
[English]

MR. DEPUTY-SPEAKER: Kindly res-
ume your seats.

(Interruptions)

SHRI DHARAM PAL SINGH
MALIK(Sonipat): Sir. please hear us first.
We five persons, are all standing for the
same issue, The hon, Minister for Urban
Development is here. The Chairman of the
House Committee is also here. About 50 ex-
members of Parliament and ex-Ministers are
occupying the house unauthorisedly. And
about 50 sitting Members of Parliament have
not been allotted any house so far. Five
months have already passed........ (Interrup-
tions)

MR. DEPUTY-SPEAKER: May Irequest
the other hon. Members to resume their
seats?

SHRI DHARAM PAL SINGH MALIK:
Sir, we are all standing for the same pur-
pose.

MR. DEPUTY-SPEAKER: Kindly res-
ume your seats. if any proceedings were to
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take place and were to go on record, only
one Member has to stand up and speak. lf
four or five Members speak at a time, it
amounts to illegality and irregularity. | know
that yesterday also you were very much
agitated over this issue. And | know that you
have got agenuine case. Any one of you can
speak afterwards, shri Ram vilas Paswan
will speak on his matter.

[ Translation)

SHRIDHARAMPAL SINGH MALIK: Mr
Deputy Speaker, Sir,a number of MPs, have
asked me to raise this point. Many sitting
MPs have not been allotted accomodation
as yet and five months have passed since
the House was constituted. Some ex-MPs
and ex-Ministers are occupying the Govern-
ment accommodation unauthorisely. The
Chairman of the House Committee as also
the hon. Ministeris presentin the House. For
the last five months, we are without any
accomodation. We are virtually on the roads.
Because of this we are not able to perform
our duties properly. On the one hand we
dont have any accomodation while on the
other some people are occupying accom- |
modation unauthorisedly. Five months have
already passed and five more will skip away
and the sittings of the House will conclude
and we will go without any accommodation.

.Before coming to this House, we have to go

before the House Committee daily. People
call us and we are not even able to accom-
modate them. We request the hon. Minister
with folded hands that our problem may
please be solved. People come to us and
request us to get them accomodation out of
turn.We tell them that when we are not able
to manage it for ourselves how can we do it
for them. We want to lay on the table of the
House a memorandum signed by 30 MPs.... -

(Interruptions)
[English)

SHRIRAM NAIK (Bombay-North): Sir, |
am on a point or order.

MR. DEPUTY-SPEAKER: Whatis your
point of order? '
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SHRI RAM NAK: My point of order is
this. Already Zero Hour is over. The Minis-
tors have laid their papers on the Table of the
House. Now we cannot go back to Zero
Hour. Sir, all these important issues can be
allowed to be raised tomorrow. Now the
process has gone ahead and that should be
continued.

MR. DEPUTY-SPEAKER: Shii Ram
Nak has raised a point of order. Really we
had gone ahead. | know very well that our
friends were very much agitated yesterday
also over this issue and wanted to ventilate
their.grievances. It is a matter of accommo-
dation.

They were very much agitated yester-
day also and they were not heard onthe fioor
of the House. They were denied of this
opportunity because of the proper consen-
sus. | fek it is necessary to give them a
chance.

(Interruptions)

MR. DEPUTY SPEAKER: This cannot
be taken as a precedent.

(Interruptions)

MR. DEPUTY SPEAKER: Does notthe
hon. Minister want to reply?

THE MINISTER OF URBAN DEVEL-
OPMENT (Shrimati Sheila Kaul): Sir, | do
realise that the hon. Members of Parkament
have a right o accommodation and those
are not entitled to that at all. What we have
ouders. These people have gone to courtand
court has given them a stay. Now, we are
trying 1o find out how we can get them out so
that the hon. Members of Paniament could
have a roof over their heads. We are ex-
tremely sonty for the inconvenience to the
Members of Pariament and | am with them.
When they ask for it, i is their right 1o ask for
it. lamvery happy thatthey have
mmwmmmm

much they are agitated and how much | am
agitated for them. (interruptions) - .

MR DEPUTYSPEAKER:InsreaIy
vety nice that the hon. Minister has felt the
necessily of accommodating the hon.
Members of Pariament and she will take all
necessary steps 10 see that you are all well
accommodated within a shortest period of
time.

(intevruptions)

SHRI KV. THANGKABALU (Dhar-
mapuri): The Members are suffering a lot for
want of an accommodation and time and
again they are requesting for an accommo-
dation. But, they are not afiotting accommo-
dation to Members of Parliament, whereas
the Government setvants are given accom-
modation. We are not Government servants.
They have got enough accomodation. Govt.
can give 10 hon. Members of Parliament.

SHRIMATI SHEILA KAUL: & is abso-
lutely wrong. There are no houses because
the houses are already occupied by illegal
occupants.

SHRI K.V. THANGKABALU: The gov-
emment must come forward with a legisla-
tion o evict illegal occupation to facilitate the
Members to got their right of an accomoda-
tion.

MR. DEPUTY SPEAKER: Anyhow, itis
very nice that you brought this matter on the
fioor of the House. Your agitation on the floor
of the House. Strengthens the hands of the
hon. Ministertotake necessary suitable steps
in this respect. k seems that a professor is
killed and something of the sort. | think we
shallgive achance to ShriRam Vilaspaswan.
| hope you will appreciate the difficulties | am
facing here. Actually, we have proceeded
further. But, itis aserious matter. Allour hon.
Mombers were very much agitated yester-
daymdlhqewldnubohoad

mxnm

mlpmdwoshd further. lhope
youwlndmlulummywwl
cooperate with me in this With this
assurance shall | proceed? | request



539 Family Courts (Amend.)
Bill As passed by Rajya Sabha

hon. Member to speak? Shri Mukul and
other hon. Members can speak tomorrow.

SHRI MUKUL BALKRISHNA WASNIK
(Buldana): These was an understanding
between Shri Paswan any myse¥f that. | will
allow him to speak first and then he will allow
me to speak. If he is going to speak alone,
then | am not going to abide by the
understanding.(/nterruptions)

SHRI E. AHMED (Manijeri): Please give
achanceto ShriRam Vilas Pawan as well as
Shri Mukulbakrishna Wasnik and all of us.
(Interruptions).

MR. DEPUTY SPEAKER: All right,let
us come to an understanding.

Two or three Members can speak for
two minutes each. (Interruptions)

SHRI P.C. THOMAS (Muvattupuzha):
Sir, 21 girls ware assaulted very brutally...

MR. DEPUTY SPEAKER: Mr. Thomas,
we can run the House with proper under-
standing only. If we areto allow like this, then
everybody has got his own problem of his
own constituency and also pertaining to the
whole country. So, let us now go to the
subject. With the consent of this House, shall
1 allow Shri Ram Vilas Paswan, Shri Mukul
Wasnik and Shastrifi?

SHRI P.C. THOMAS: If Mr. Paswan is
making a submission, | request him to make
my submission also because it is very impor-
tant; it is concerning women... (infenmup-
tions).

MR. DEPUTY SPEAKER: | have given
anuling. My ruling may wound the feelings of
some of our friends. | have a little deviated
with your consent and it should not be taken
as a precedent.
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RE. CASTEISM IN JAWAHARALAL
NEHRU UNIVERSITY DELHI AND
ATROCITIES ON HARWANS IN THE
COUNTRY

[ Translation]

SHRI RAM VILAS PASWAN (Rosera):
Mr. Deputy speaker, Sir, you can very well
understand how serious is the problem that
I am mentioning. Hon. Members from all
parties, whether they belong to the Con-
gress or the Opposition want to take up this
matter. But | am sormry to say that the chair is
permitting every matter in the House except
the ones which relatetothe scheduled Castes
and Scheduled Tribes and the poor. mem-
bers from the National Front, left Front and
Congress () have given notices and such an
important matter is being ignored. | wonder
how the House will function. | wam you that
if such attitude of the chair continues and
such important issues are intentionally side-
tracked, we would be compelled to advance
to the well of the House like other hon.
Members do. We are not raising the issue of
ouremployment. | thank you for understand-
ing the sentiments of the House.

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): | am grateful to you. (Interrup-
tions)

SHRI RAM VILAS PASWAN: It is not
the problem of a particular State or any
single place. Had the leader of the House,
Shri Asjun Singh stayed here for some time
more, |would have discussed this problemin
his presence. In that case, it would heve
been more meaningful because the matter
concems his Ministry. Alas he has left.

Mr. Deputy Speaker, Sir Delhi is the
capitalof India. On 16thNovember, amember
belonging 1o the Scheduled Caste was not
allowed to take meals in Jawaharlal Nehru
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University and he was removed from the
dining table by saying that he belongs to the
scheduled caste. | thank the Students Union
of the Jawaharalal Nehru University for tak-
ing up this matter and organising a gherao.
After the gherao, when the mess
Manager...*...warden, Professor were con-
tacted, they said that bhangi and Chamar
have no right to teke food in the company of
others. An F.LR. was lodged in the Police
station against the same.

[English]

MR. DEPUTY SPEAKER: You do not
use these names, tell the designations.

SHRI RAM VILAS PASWAN: This is
what he said- bhangi and chamar.

[ Translation)

Mr. Deputy Speaker, Sir, when an F.L.R.
was lodged by the students, Delhi admini-
stration ought to have made arrests under
the Untouchability Act and civil rights Protec-
tion Act on the basis of the F.I.R. But the
Warden has not been arrested till today.
With the result that an agitation is going on
there, an innocent people are being impli-
cated in rioting. Charges of attempt to mur-
der are being registered against them, with
the result that there Is disturbance in the
University.

Mr. Deputy speakaer, Sir, | do not know
whether there is any Minister present who is
answerable. Please direct the Government
to make a statement in this regard.

. Mr.Deputy Speaker,Sir, the second case
is related to your State, Karnataka. You
know that Mysore is a place in that State.
Sargur is a place adjacent to Mysore. | had
been to that place on 20th November. On
11th November, limbs and neck of 6 people
belonging to the Scheduled Castes were
ampulated and thrown into a nullah. | had
raised this matter in Parliament on 22nd
November. Everything was mentioned in
Sansad Sameeksha, but | am sorry to point
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out that such a big issue was not considered
fit even for inclusion in Sansad Sameeksha,
what to speak of the news. | would like to
know the intentions of the Government. Do
they want to settle issues through violence?

[English]

| will find out the facts. What are the
facts? Where is the Government? Why is it
that the Government is not coming out with
the facts?

[Translation)

¥ such detestable incidents are commit-
ted againsts the people belonging to the
scheduled castes and such a discrimination
is meted outin a University in Delhi, and it we
are not allowed to express our views here
what is the fun of our coming to the Parlia-
ment? Do we come here just for clearing
purposes? | shall be thankful to you, if you
could consider my request to issue a direc-
tive to the Government in this connection
and inform the House of the action taken in
the matter.

SHRI RAJNATH SONKAR SHASTRI:
Mr. Deputy Speaker, Sir, as Shri Ram Viiasji
said that despite the Government’s claims to
the contrary, atrocities are committed on
Harijans. They are being killed and sub-
jected to exploitatlon. Sir, there are so many
incidents just as the incident of Kamataka,
the incident of J.N.U. In this connection, |
would like to mention one incident more.
One day in Varanasi, a Harijan named
Beepat Ram went to lodge a complaint with
the S.S.P that the In-Charge of the Police
station is commiting atrocities on Harijans.
The SSP immediately directed the S.H.O to
give an explanation. subsequently the S.H.O.
wentto the residence of ShriBeepat Ram on
2nd November at 2.00 a.m. He was dragged
to the Police station bare bodied and he was
beaten there. While on his way, Beepat Ram
said that he was a Harijan leader. There-
upon, the Sub-Inspector of Police says that
he makes the Harijan leaders of the country
to sip urine. The incident that took place on
2nd November at 4.30 a. m. is the incident of

*Not recorded.
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Beepat Ram, who is a resident of Varanasi.
He was beaten up by a Sub-Inspector of
Police named Daya Ram and five other
police-men. When Beepat Ram felt thirsty
and cried for water the sub-Inspector of
Police Daya Ram Bhaskar offered him urine
to drink. When this news reached SSP and
D.M. Varanasi, they summoned him. In spite
of that Deepat Ram was beaten again after
taking off his cloth in the Police station. On
being Medically examined, it was found that
his limbs were broken. Beepat Ram is still
lying in the hospital. sub Inspector of Police
told him on his face that we make the Har-
ijans to sip urine and you were given urine to
sip and your big leaders will also be offered
urine to drink. The S.1. of police further said
that he would make all people from Varanasi
to New Delhi who are advocating for Har-
jjans to sip urine. Sir, that officer has not
been suspended till date. He should be ar-
rested.

This morning, | sent to the hon. Speaker
a notice for Calling Attention. A notice under
Rule 184 and an Adjournment Notice was
also given. But it is a matter of distress that
inspite of all these notices nothing has been
done. The matters conceming Harijans are
not highlighted by the Government machin-
ery, like Doordarshan and radio. It is always
supressed and never broad-cast over the
media. There is not a single responsible
Minister present in the House. | request
you,Sir, to issue a direction on behalf of all
the Members. The leader of the House has
left. He was aware that Ram Vilas Paswan
and Sonkar Shastri will raise the problem of
Harijanstoday. Hetalked tothe hon. Speaker
and left the House. Sir, | thank you for
listening to me. | request you to direct the
 Government to make a special statement on
the atrocities committed on Harijans.

13.00 hrs

-SHRI MUKUL BALKRISHNA WASNIK(
Buldana): Mr. deputy speaker. Sir, | thank
youfrom the core of my heartfor allowing me
to speak on this subject. The President ofthe
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students Union, Mohammed Tanweer has
submitted a memorandum to me. It is a sad
incident that Shri Salan was not allowed 1o
have his meals inthe Brahmaputra hostel on
the plea that he was a bhangi. Such an
incident is very tragic in a university which is
the best among all the Universities of india.

[English

MR. DEPUTY-SPEAKER: Justa minute.
This cannot be exceeded to more than one
O’clock.

SHRI MUKUL BALKRISHNA WASNIK:
Just one minute, Sir.

[Translation]

The mess Manager of that Hostel called
that employee as "bhang/".The warden and
the Vice-Chancellor provided all the protec-
tion to that mess Manager. When the stu-
dents launched an agitation againstthe mess
Manager, the Police lathi-charged the stu-
dents and many students were injured inthe
lathi-charge. | demand that the Govemment
should dismiss the Vice-Chancellor immedi-
ately. If he is not-dismissed at once, not only
the students( male and female both )will
launch an agitation against the V.C. of the
University but the students of Delhi
agitation. | urge the govemment to consider
it seriously...(Interruptions)

[English}

MR. DEPUTY-SPEAKER: let us know
our limitations also.

(interruptions)

MR. DEPUTY-SPEAKER: | felt the
matter is very much agitating in the minds of
Members. | think this is a matter of serious
concern in our society. It should not be
continued in the. society. Therefore, 1 just
deviated. Now it is One O’clack. On hearing
the advice of some of the seniarmost per-

sons in the House I felt it is necessary that |
should deviate a Rtle bk. So, | will ask
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Shrimati Malini Bhattacharya and Dha-
najayaji to speak on this.

(interruptions)

MR.DEPUTY-SPEAKER: Now the
question is, every political Party has felt that
injustice is done, they shall have to ventilate
their grievances. Therefore, Shrimati Mali
Bhattacharya should speak now.and then
Shri Dhanajaya Kumar will follow.

(Interruptions)

MR. DEPUTY-SPEAKER: ShriPaswan
has already spoken from your party on this.
Shrimati Malini Bhattacharya will speak now.

SHRIMATI MALINI BHATTACHARYA
(Jadavpur): Sir, what has happened at
Jawaharlal Nehru University is not a single
incident. Such another incident happened
about a couple of years back when another
Karmachari whose name was Lakshman
Singh, just because he belonged to the so-
called low caste, was forced to take out a
decomposed body from the toilet of the Li-
brary and as a consequence, he lost his
mental balance out of a sense of insult and
subsequently committed suicide. What we
want to point out, Sir, is that the poison of
casteism which has spread allover oursocial
fabric, is reflected eveninthe body of a prime
institution, an eliteinstitution likethe Jawahar-
lal Nehru University and there is collusion of
the administration in this. This is the strang-
est thing that we found. Sir, in this connec-
tion | would say that such an incidents hap-
pens.every where, whether it happens in
Sargur, whether it happens in Chundur, or
whether it happens in the form of sexual
assaulton tribal women in Tripura, we would
fike to know from the Government, in view of
the Chief Ministers’ Conference that had
taken place, what are the recommendations
ofthechief Ministers’ conference and whether
those recommendations will be laid before
the Parliament and before the Public at large.

SHRI V. DHANANJAYA KUMAR
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(Mangalore): Mr. Deputy Speaker, Sir, inthe
Jawabharlal Nehru University, the Safai Kar-
machari Shri Sulhan was permitted to take
food; he was supposed to take food in the
Mess. But on that particular day, the 16th of
this month, he was denied the opportunity of
taking food calling him a bhngi. As has been
stated here, the casteist practice is being
followed in this University with the active
support of the Warden and the Vice Chan-
cellor. There are a number of allegations
against the administration. The Vice Chan-
cellor himself has indulged in corrupt prac-
tices. When Shri Sulhan had made a com-
plaint to the Warden, he abused him with
filthy language. Then he hadtogo to the Vice
Chancellor and when even the Vice Chan-
cellor had joined hands with the warden,
ultimately Shri Sulhan had to fall uncon-
sclous on account of the ill-treatment meted
out by the administration. Now, the students
of the University have taken up this issue.
The students had peaceful agitations and
they had submitted a memorandum to the
Vice Chancellor. But unfortunately, the Vice
Chancellor called the police and the police
started ill-treating the students. Now the
examinations are going on and the students
are being threatened that the Vice Chancel-
lor and the administration of the University
will spoil their career. This is very important.
Shri Sulhan made a complaint to the police
and an FIR has been registered in Vasant
Vihar Police Station. The FIR no. is 373/
91.The police are suppressing the matter
and they are not enquiring into this com-
plaint. So, the students are demanding that
a CBI enquiry should be instituted and
immediately the Warden and the Vice Chan-
ceilor should be suspended. We fully sup-
port the demands of the students; otherwise
notonly the students of the Jawaharlal Nehru
University but the entire student community
of Delhi are likely to start agitation.

MR. DEPUTY SPEAKER: You need not
describe it very elaborately. The Govern-
ment is very much impressed about your
demand.

(interruptions)
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[ Translation]

SHRI ROSHAN LAL (Khurja): | speak
very little. One minitue would be enough for
me.

[English]

MR. DEPUTY SPEAKER: | can under-
stand that it wounds the feeling of
everybody.There is no difference of opinion.
My point is that this is not a general discus-
sion. After all, in this hour we shall have to
bring to the notice of the Government such
extraordinary instances which harm the
peacs in the society. So, you have brought
the matter to the notice of the Government
and it is up to the Government to take note of
it. This purpose is sufficiently done by the
previous speakers.

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur): Sir, in the last Session we
had a discussion on the atrocities on Sched-
uled Castes and Women, but even now
these are continuing. Recently, in Karnataka
people have been killed and thrown into the
canal. in the Jawaharlal Nehru University,
the Scheduled Caste employee was denied
meals and the students are agitating now.
The University stands in the name of Pandit
Jawaharlal Nehru and if these things go on
there, it only indicates the callousness of the
Government and the administration towards
these things. The government is inactive
and that is why these things are taking place
everyday. On various occasions the Gov-
ernment had said that specific measures will
be taken to protect them. So, we would like
to know as to what specific measures are
being taken and what action the Govern-
ment has taken especially in the case of
Jawaharalal Nehru University where stu-
dents are agitating for a long time.These are
the things that agitate the whole country. We
think, the Government should come out with
a statement and it should be discussed in
this House so that the guidelines can be
formed. Itis unfortunate, no Minister is taking
note of it. We want a reply on this issue. Will
the Government apprise this House about
‘the three incidents that have been reported
here.

NOVEMBER 27, 1991

in the Country 548

We demand from the government that it
should come out with a statement stating
what has happened and what steps have

been taken.

SHRI KODIKKUNIL SURESH (Adoor):
Sir, this is a very serious matter. | do not go
into the details. But the Government should
make a statement in this matter as to what
action has been taken about the harassment
of scheduled caste students in the Jawahar-
lal Nehru University.

[ Translation)

SHRI RAM NIHOR RAI (Roberteganj):
Hon. Deputy Speaker, Sir, | want to state
with regret that ever since the Lok Sabha
election only Scheduled Caste and Sched-
uled Tribes people are being subjected to
injustices and rape. It is the same story in
Unnao, Hardoi lakhimpur Kheri and Jhansi,
In More Tehsil some Scheduled Caste
women have got education. One of them
shanti Devi, was headmistress in a school.
The upper caste people misbehaved with
her and ousted her from there. No arrest has
been made so far. Life of that lady is in
danger eventoday. | would like to say that no
one from upper caste has been taken into
custody -and such a heinous crime is being
committed in a school in the country of
Jawahar Lai Nehru. These people are being
thrown out and nicknamed as Harijans and
Chamars. This is due to the tact that our
reservation quota is not fulfilled and it is
given to the power upper caste people who
in turn call us with the surnames like Bhangi,
pasi, Chamar and Khatk in a derogatory
manner. Therefore, | would like to say that
this issue related to Shanti devi is a serious
issue. You should direct the Government to

anestallﬂtmupporeashpooplo induiging
in atrocities. '

SHRI ROSHAN LAL: Mr. Deputy
Speaker, Sir, our leader Shri paswan ji has
made a statement and reported about every -
case of atrocity on the people of Scheduled
Castes and scheduled Tribes. But the Gov- -
emment is not ready to make a statement
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whether itis Tsundur incident or some other.

Mr. Deputy Speaker, Sir, | would like to
_draw your attention towards an incident of
"Unchavillage of Uttar Pradesh. The statue of
Baba Sahib Ambedkar has been removed
from there. | had written to collector about it.
Atthat time, some people also attacked that
place. | have been there for last three days.
| also requested the S.P. and collector to
dismiss the. guilty S.1. This village is the
habital of 100 families of Jatavas. All these
have started fleeing from there out of fear.
The situation is such that since the election
2 or 3 Pradhans have been killed. But since
this place falls in Khurja constituency where
people had voted for Janata Dal, no F.LR.
has been ledged in the Connection. Thereis
one village Khatara is in Secundarabad
assembly segment. There Jatavas arebeing
stopped on roads. And the collector is in-
formed that all these people were just mak-
ing propaganda... (Interruptions)

[English]

MR. DEPUTY SPEAKER: Shri Roshan
Lalji, this is a matter pertaining to Jawaharial
Nehru University.

[ Translation]

SHRI ROSHAN LAL : The authorities
there have been requested to arrest such
persons and take action against them | had
written a letter to krrigation ministry on 15th
but there. (interruptions)

[English]

MR. DEPUTY SPEAKER: Hon. Mem-
bers should also realise the difficulties of the
Presiding Officers. We have to function within
ﬂnmhsandngulwuns,

[ Transiation]

SHRI ROSHAN LAL: Thousands of
people will die there. Mr. Deputy Speaker,
Sir, you must pay attention to such incidents.
1 would like to inform you that there is a limit
to atrocities on poor people and when that
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fimit is crossed, the consequence would be
very bad.... (interruptions)...

MR. DEPUTY SPEAKER: Shri Roshan
Lal ji, you should listen to me.

SHRIROSHAN LAL: Therefore, lwould
like 10 say that this problem should be taken
seriously and solved.

(Interruptions)

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): lwant to say something about
the acts against the spirit of Constitution.

(Interruptions)

MR. DEPUTY SPEAKER: | have given
chance to every one. Please be seated.

SHRI TEJ NARAYAN SINGH (Buxar): |
should alsobe giventime. My party hasbeen
allotted lesser time (Interruptions)

SHRI SUKDEO PASWAN(Araria): Mr.
Deputy Speaker, Sir, it is a serious issue
related to J.N.U. Such things are happening
all over the country. Harijans and Adivasis
arebeingkilled in Kamataka, Andhra Pradesh
and Madhya Pradesh and everywhere else.
Unless, the Govemment thinks over it seri-
ously and takes a solid decision, the situ-
ation will not improve. In this incident of
J.N.U all the guilty persons should be ar-
rested. Unless stem action is taken against
V.C. such incident will go on occurring all
over the country. | want to request the Gov-
emment to amrest the V.C. immediately (/n-

terruptions)...

SHRI RABI RAY (Kendrapara): | would
like to thank you for allotting time for discus-
sion regardingJ.N.U. over whichentire house
was agitated as you have done so exercising
your special powers.

Mr. Deputy speaker, Sir, | have seen
that during the last 20-25 months the inci-
dents of atrocities on ‘Dalits’ have been
rising .To some extent the increase is such
incidents may be due 1o rising conscious-
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ness among the Dalits. | would like to say to
hon. Minister Mr. Kurien who is the only
Minister present” in the House...
-(interruptions)... Yes, Kumari Girija Vyas is
also present... That the Govemment is lack-
ing in sensitivity in this regard. You can see
it for yourself. | am not referring to the inci-
dent in Maharashtra or Mysore. | am refer-
ring to the incident of J.N.U., right here in
Delhi. The Government spends largest
amount of money on J.N.U. and even then
when suchincidents occurthere, no actionis
taken under the provisions of Untouchability
Act. Therefore, lwould like to know as to why
the Government is not sensitive to such
incidents. Shri Ram Vilasji has already
mentioned it. It calls for a ‘suo motu state-
ment. We have donethis, since itis not under
a State Government. ltis the specialrespon-
sibly of Central Government. Inorderto save
the time of the Parliament in future, | would
likelosaymatthnsnsponsbilly shouldbo

mthasobligahon.lmuldlikebrequestur
Kurien that instead of following the beaten
path he should do introspective on before
giving an answer. if such atrocities go no,
how shall we progress? Under such circum-
stances, it becomes an obligation of the
Central Govemnment. It should have sensi-
tivity and assure all the concerned people of
the House. In order to maintain the confi-
dence and promote the sensitivity, | appeal
for consensus.

[English)

MR. DEPUTY-SPEAKER: Thank you
very much. Prof. Kurion.wouldyouhb
say anything?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (Prol. PJ.
Kurien): Sir, | would like 10 make it clear that
thereis nolack of sensitivity on the partofthe
Govemment with regard to this issue atroci-
ties on Harijans and other weaker sections
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wherever it is taking places. The Govem-
ment will take very serious note of such
actions. Ithank the hon. Members for raising
has said that over the last iwo years a
number of atrocities have been taking place
inthis country. But can assure the Members
that the feelings of the members will be
conveyed o the Home Ministry and | can
assure that adequate and necessary action
will be taken against the culprits. Also, with
regardtothe JNU incident, | would like to say
that if the Vice-Chancellor or any other offi-
cer has shown any violation of the law or has
done any kind of action which is a discrimina-
tion against Harijans or other weaker sec-
tions, certainly law will take its own course. |

will certainly convey your feelings 1o the
Minister concerned for appropriate
action.(Interruptions)

SHRI CHANDRA JEET YADAV
(Azamgarh): would like totelione thing. The
Jawaharlal Nehru University is a Centrally
administered University. It is a Central Uni-
versity and it is located in Delhi itself. Al-
ready, FIR has been lodged against those
people, the Warden, who prohibited that
Scheduled Caste student saying that he
would not be allowed to take food in the
Mass. It is not enough if the Minister brings
.it to the notice of the Home Minister. | would

sage of urgency. & should also send the
message that the Government of India is
quite vigilant and capabile of taking action. A
special meeting of the Chief Ministers was
held o consider this issue. | would also like
fo suggesttothe hon. Ministerthatinthe light
of these atrocities being continued 1o be
committed, let the Central Government have
a spacial monitoring cell. As Shri Rabi Ray
has suggested, it is not that always we
should raise this issue and they will sort
out. But after taking action, they must repoit
the matter to the House and those culprits
should be punished. Whether action has
beentalen or not. This should be reportedto
the Housa. this is what | want to bring fo your
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the culprits have been punished.

[ Translation]

SHRI RAM VILAS PASWAN: Mr. Dep-
uly Speaker, Sk, | had raised this issue here
on the 22nd and a direction was given by the
Chair that it would direct the Govemment to
find out the facts. | had raised the incident
that took place in Kamataka in which six
Persons were killed. This incident happened
on the 11th and the incident of Delhi took
place onthe 15th and today it is 27th. We are
sitting in Parliament. | would like to submit
that we repeatedly raise the issues in the
House but the Govemment pays no atten-
tion to them. The issues are so grave, as six
persons were murdered and food is not
being provided to the students in J.N.U and
the Govemnment is keeping mum. Is it not a
matter of shame for the Government? Can
Shri Kurien assure the House that Govern-
ment will make a statement on this issue?

(English}

Rt is your joint responsibiiity. You are on
the side of the Government. Can you assure
the House that Government will make a
statement on this issue.

(Interruptions)

SHRI CHANDRA JEET
YADAV(Azamgarh): we demand a state-
ment on this issue. (Interruptions) .

SHRI RAM VILAS PASWAN: We are
not pressing it for today. But | would like to
know whether the Govemment will assure
us on this. the parliamentary Affairs Minister
should be here; the Leader of the House
should be here. Any Minister who can assure
. the House should be here. But only two
Ministers are sitting here-one is Prof. Kurien
andthe otherone is Shrimati Vyas. (infernp-
tions)

SHRI P.C. THOMAS (Muvattupuzha):
they are capable enough.

Correction reply to SQ NO. 6
dated 20.11.91

SHRIRAM VILAS PASWAN: If you are
capable, can you assure the House that the
Home Minister will make a statement. (Inter-
ruptions)

PROF. P.J. KUREN: | would lke to
humbly submit that the Leader of the House
and other Ministers were here till the Zero
Hour was over. But in your wisdom, you
kindly allowed this issue to be raised after
the papers were laid. Therefore, the Home
Minister of any other Minister could not fore-
see that you were going to allow it after the
regular business started. After the regular
business started, the Leader of the House
and other Minister left the House. However,
lwelcomﬂnsuggesbonsmadebytlnlnn
Members requesting for a statement to be
made by the hon. Home Minister. It will be
converyed to the Home Minister and ! will
request him to make a statement as early as
possible.

MR. DEPUTY-SPEAKER: Now Shri
Arunachalam to make a statement.

13.28 rs
STATEMENT BY MINISTER

Correcting Reply to S. No. 6 dated 20th
November, 1991.Re Allotment of Plots

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT

(SHRI M. ARUNACHALAM):

In the statement referred to in reply to
part (c) of the Lok Sabha Starred Question
No. 6 regarding allotment of plots in Rohini
replied on 20.11.91, rates mentioned in
respect of LIG category of plot of 32 sq.m.
and 48 sq.m. for 1989 (V Draw) the figures:

273 may be read as: “330
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MR DEPUTY-SPEAKER: Now the
House stands adjourned for lunch to re-
assemble at 2.30 p.m.

14.28.hrs

The Lok Sabha then adjourned for Lunch
till thirty minutes past fourteen of the
Clock.

The Lok Sabha Re—assembled after
Lunch at Thirty—Four Minutes Past
Fourteen of the Clock

[MR. DEPUTY SPEAKER in the Chai
MATTERS UNDER RULE 377

() Need to provide more Central
assistance to Madhya Pradesh
for drought relief operations in
the eastemn district of State

[Translation]

SHRI MOHANLAL JHIKRAM (Mandla):
Mr. Deputy Speaker, Sir, most of the districts
in the eastern region of Madhya Pradesh
and particularly Mandla district is at present
facing acute drought. Inthe beginning of this
year, the estimated production of Kharif crop
was good but at the time of ripening of the
crop, it got dried up for want of rains and
meansofirrigetion. Sinceitdid notrainatthe
last moment, the Rabi crop too has been
affected. In the situation of drought, neither
the farmers were able to till the land nor sow
the seeds. In this way, several districts
including Mandlaand Siwani had come under
drought due to which thousands of residents
of these areas are migrating to Jabalpur,
Banda and Bhandra districts in search of
work. :

Therefore, | would request the Central
Govemment to provide. more assistance 0
Madhya Pradesh for undertaking drought
relief operations in the drought hit districts of
the State.
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(i) Noed to finalise appropriate
scheme for raising paimoliplan-
tation on large scale in Little
Andaman and other lsiands of
Andaman and Nicobar islands

[English]

SHRI MANORANJAN BHAKTA
{Andaman—Nicobar Islands) : The country is
facing tremendous economic crisis for want
of adequateforeign exchangereserves. The
Govemment is however forced to import
certain essential commodities like edible oil,
by burdening the national exchequer. Time
and again the Union Government spell out

- the need to increase oil seed production for

meeting "domestic edible oil requirement.
Fortunately the Andaman and Nicobar Is-
lands can contribute substantially by pro-
ducing palm oil which can reduce the import
bill. Though the programme for raising palm
oil plantation in Andaman was taken up long
before, only 1600 hectares of land is covered
under palm oil plantation and producing the
oil so far. The health and the growth of the
plantation is better than Malaysia, the prime
palm oil growing country.

The Little Andaman and the other Is-
lands of Andaman and Nicobar Islands having
a tremendous potential of raising at least
20,000 hectares of palm oil plantation by
which not only we will be saving substantial

_quantity import of palm oil from abroad but

shall be able to generate a substantial

employment potential in the Islands. The
present 1600 hactare plantation is economs
cally not viable.

| urge upon the Government to finalise
ﬂwwlaesdmfondshgpdmol
plantation in this area. v

(i) Need to check the fish epidemic
In Korala

PROF.K.V. THOMAS (Emakulam): The
fish epidemic in Kerala is going unabated.
Even though the cause of the disgase is
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known, no remedial measures are found out.
As a result, huge quantity of fish die every-
- day. Dueto this, fisherman are on the verge
of starvation. Even though the Kerala Gov-
emment is giving free ration and financial
assistance to the affected families, finan-
cials assistance from the Central Govern-
-ment to Kerala State has not yet been ex-
tended. This fish epidemic should be con-
sidered as a natural calamity and necessary
help should be rendered to Kerala by the
Central Government.

(iv) Need for early clearance to Ra-
jasthan Government’s proposal
seeking financial assistance
from IDA for improving water
supply and sewerage In various
cities of the State.

[ Transtation]

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Deputy Speakaer, Sir, Rajasthan
has always been facing acute shortage ot
pure drinking water. Ramgarh lake, which
supplies water to Jaipur, has dried up and
the water level in wells had gone downby 10
1o 15 metres. As aresult, the residents of the
State capital living on upper floors of the
buildings do not get water at all and those
living on ground floor get water only for two
hours in the entire day. In Jodhpur some-
times the people get water for one hour after
three days. The situation in Kota, Bikaner,
Udaipur and Alwar is no better.

Due to the rising population, industriali-
sation and transporiation, the sewerage
system of these six cities are also not
working properly. In lack of adequate clear-
ance and treatment, the cities are stinking
and getting poliuted. For improving the
water supply and sewerage in these six
cities of Rajasthan, the State Government
had sent a proposal to the Central Govern-

. ment on 29-8-1990 for seeking financial
assistance worth Rs. 514 crore and 60 lakh
from IDA but k is still pending with the Centre.

lM-mmmmm
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should be taken to provide the desired loan
from the World Bank for the above said
scheme.

(v) Need to set up a sugar factory at
Pupariin Sitamarhidistrict, Bihar

SHRI NAWAL KISHORE RAl (Si-
tamarhi): Mr. Deputy Speaker, Sir, there has
been a long-standing demand for setting up
of a sugar factory in Pupari block under the
most backward district Sitamarhi in Bihar.
Agitations were also held in this regard. The
former Minister has already announced set-
ting up of a sugar factory in Pupari and may
be the Government has already conducted a
survey in this regard. Due to lack of proper
amrangements, the farmers of Pupari, Sur-
sand, Parihar, Sonevarsa, Bazpattiand Runni
Saidpur and Nanpur blocks of Sitamarhi
district and Darbhanga district and
Madhvapur, Benipatti and Jale blocks of
Madhubani district crush sugarcane in a
crusher. As a result, the entire crop of
sugarcane is not crushed in time. Due to
which, the sugarcane dries up in the field.
Every year, the farmers had to incur heavy
losses due to this and it dampens their
morale.

Therefore, | would request the Govern-
ment that in view of the public interest, a
sugarfactoryinthe Centreof alithese blocks,
i.e. at Pupari should be set up.

(vi) Need to provide speclal duty
allowance to postal employees
of North Eastern region as Is’
being provided to Central Gov-
emment employees in that re-
glon

[English]

SHRI UDDHAB BARMAN (Barpeta):
Mr. Deputy Speaker, Sir, | would like to raise
the following matter under Rule 377.

| wish to draw the attention of the Gov-
emment towards treatment meted out to
Postal, Railway Mail Service and the Mail
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Motor Service Employees of North—-Eastern
Region. They are on strike since 15th No-
vember in protest against non—implementa-
tion of Government orders granting Special
Duty Allowance to Central Government
Employees of the North—Eastern Region in
their case.

While the telecommunication depart-
ment have decided to grant the said allow-
ance as per Central Administratice Tribu-
nal’'s orders, to their employees, but the
Postal Department is not implementing the
order in respect of their employees, viz.
RMS, Postal and the Mail Motor Service.
Though Postal and Telecom Departments
are under the control of the same Ministry,
the Postal employees are being unreasona-
bly deprived of the allowance. Thisis against
all cannons of natural justice. This hasledto
strike by employees which is causing tre-
mendous inconvenience to the people of
North—Eastern Region as well as to the
people of other parts of the country.

1 urge upon the Government to inter-
vene and ensure that postal employees of
NE Region are given their legitimate dues
and the unfortunate strike is called off.

(vil) Need to revitalise india’s Power

SHRISANAT KUMAR MANDAL (Joyn-
agar) : Sir, Iwantto bring thefollowing matter
under Rule 377. ’

‘Dueto unprecedented financial crunch,
the West Bengal Government has resorted
to unannounced cuts in plan expenditure
which has virually affected all the public
utifity services. The West Bengal State have
received only about 27.5 per cent on an
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average of the funds earmarked for them

under the ‘Rs. 1,733.39 crore’ State Plan .

Outlay.

The Asian Development Bank which
had agreed to fund the Farakka Thermal
Power Project of the NTPC estimated to cost
$ 375 million has now reportedly with held
funding for the project after severely criticis-
ing the poor performance of India’s power
sector. Both the A.D.B. and the World 8ank
have urged the need for revitalising and
re—energising the power sector. 1urge upon
the Government to initiate necessary re-
forms in this sector and ensure that the
funding by the World Bank and Asian Devel-
opment Bank for the Farakka Project is not
withheld and the project is undertaken vigor-
ously and completed in time.

(vili) Need to confer ownershiprights
of forest land to Scheduled
Tribes in Gujarat

[ Translation]

SHRI CHANDUBHAI DESHMUKH
(Bharuch): Mr. Deputy Speaker, Sir, thou-
sands of tribals in Gujarat have forest land
under their occupation since 1940. But they
have not been given the ownership rights of
that land, even though they have toiled hard
o make that land fertile and increased the
crop production. The State Governmenthad
promised to give ownership rights to those
tribals. In Rajasthan, Madhya Pradesh and
Maharashtra, a policy was formulated to
give ownership rights for the forest land
which was trespassed up 1o 1970. In Gujarat
this policy has been formulated to to 1967.
But kis not being implemented properly due
fo which the tribals are not getting proper

Therelore, | would request the Govemn-
ment 10 confer ownership rights of forest
land on th tribals by relaxing the provisions of
the Forest Act. '
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14.45 hrs.

WATER (PREVENTION AND CONTROL
OF POLLUTION) CESS
(AMENDMENT) BILL — Contd.

[English}

MR.DEP! 'TY SPEAKER : Shri Gajapa-
thi

SHRI GOPI NATH GAJAPATHI (Ber-
hampur): Mr. Deputy Speaker, Sir, | shall
resume my speech from where lhad stopped
yesterday. With the aforesaid backdrop,
while thinking of global perspective, we have
to think and act locally as well as practically.
In this context, | would strongly recommend
the following remedial steps. One, employ-
ment of environment and pollution control
engineers in all industrial areas be made
obligatory for checking the growing malady.
Two, the industrial effluents, both liquid and
gaseous, be suitably treated for rendering
ﬂmemharmlessbeiuebemdisdwgedm

establishments with a firm hand. Four stiff
deterrent measures be enforced to strictly
- adhere to the Air Poliution Control Act, 1981,

Furthermore, we must rid our national
capital, New Delhi, which is rated as the
world's fourth highest—poliuted city, of what
is termed ‘atmosphere Inversion’ or perhaps
“atmospheric occlusion"from the Latin word
‘occludo’ meaning by this phenowmenon |
hide, the winter season traps cold air with its
deadly cocktail of gaseous poliutants, caus-
ing the formation of smog and leading of
bronchial ailments, from which | myself am
now sufferingl Jokes apart, Sir, | have lost
my normal voice for almost two months now.

In conclusion, Iwholeheartedly lend my
full support to the Water (Prevention and
Control of Poliution) Cess (Amendment) Bill
of vital importance and on which depends
the very survival of mankind, moved by our
vibrant Union Minister of State for Environ-

(Amend.) Bill 562

ment and Forests, Honble Shri Kamal
Nath.

SHRI BOLA BULLI RAMAIAH (Eluru):
Mr. Deputy Speaker, Sir, the Water (Preven-
tion and Control of Pollution) Cess Act, 1977
was first introduced to have some cess so
that we could improve the treatment of the
poliuted water.

14.47 hrs.
[SHRI SHARAD DIGHE in the Chair]

But as things go on, requirement seems
to be higher. In view of that, the present Bill
seeks to impose some more caess on these
things. But the main thing is that we all need
clean water. There is no doubt aboutit. The
question of pollution is coming from different
places. Pollution comes from industry, cities
and municipalities. Even water used in
agriculture is polluted after using insecti-
cides and fertilisers and if we use that water
for drinking purposes, then it causes lot of
problems. So, in this way, a protective
system of treatment is very important. The
Government also should take interest in
such things. The type of treatment, technol-
ogy and the methodology should be devel-
oped either internally through research labo-
laionesorthmugh umonedtedmologyso

development. At the same time, pollution
should be controlied very effectively. This is
the most important aspect of it. in the name
of poliution and environmental conditions,
fot of hurdies are created. Evenfoday, some
thermal stations are essential though they
create pollution which requires proper type
of treatment methodology. i we wanttolive
in today's civilisation, we have to develop
technology and reduce poliution. Under
these conditions, the Government has to
take a lot of interest and try to come out with
better systems.

As far as the question of cess is con- .
cemed, it can be collected provided treat-
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ment is done effectively. As regards recy-
cling of industrially poliuted water, a better
method of technology should be adopted by
people and they should be given some
concessions and encouraged in that aspect
And the cost of this treatment should also be
added to the cost of the product. In view of
allthese things, Government has to work out
several methods on how to develop industry
and reduce water and air pollution wherever
itis possible. We should also develop some
industries which are not polluted. Industries
like that of electronics should be encouraged
so that we can minimise poliution in the
present circumstances. This problem has
become more and more acute in cities and
municipalities and resources are not suffi-
cient for them and they have to be devel-
oped. i we ask them for more cess, they will
notbe in a position to contribute. Here again,
Government have to come to their help to
solve these problems at a very early stage
instead of allowing them to develop further
lakes and affecting further. Today, even
agriculture is affected due to use of polluted
water. So, industrial poliution, city poliution
agriculture pollution and air poliution should
be taken into consideration and people of
this country have to do something in this
regard. At the same time, development
should not stop. To some extent, the in-
crease of cess which they are trying is good
provided they utilise ¢ properly for the devel-
opment of technology and